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LOK SABHA _
Thursday, August 9, 1962/Sravana 18,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Children's Film Society

4+
[ Ghri Harish Chandra
144 Mathur: .
| Shri K. Pattpayak:
| Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to state
whether the affairs of the Children's
Film Society have been enguired into
and if so with what results?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): At the instance of
the Children's Film Society three
Government officers are examining
digerent aspects of its working. Their
reports are expected shortly.

Shri Harish Chandra Mathaor: May
I know if already certain weaknesses
of this Society have come to the notice
of the Government and if any interim
steps have becn taken to plug the
loopholes?

Shri Sham Nath: Yes, Sir. We re-
reived certain complaints and certain
allegations were made against the
working of the Society and we wanted
to take some steps, Before we did
that, the Executive Council of the
Children’s Film Society itself asked

1376 (Ai) LSD—I.

812

us to appoint three officers to go into
the working of the society.

Shri Harish Chandra Mathur: May
1 know whether the Films Division,
i.e. the departmental agency has also
produced certain children’s films and
how they compare with the films
produced by the Society? May I also
know whether the suggestion that
this should be taken over by the
Films Division has been examined?

Shri Sham Nath: It is very difficult
to say how the films produced by this
Society stand in comparison to the
films produced by the Films Division.
I would require notice for that. As
regards the suggestion which the hon.
Member has made it will be consi-
dered.

Shri Vidya Charan Shukla: May I
know whether three members of the
Executive Committee of the Society
gave the same reasons as were given
by the Seccretary of the Children's
Films Society while tendering his
resignation or the reasons were
different?

Shri Sham Nath: It is a fact that
Shri Mahendra Nath tendered his
resignation and that was accepted by
the Executive Council with effect
from the date of expiry of six
months’ leave granted to him from
12th June, 1962, As regards the resig-
nation of other Members, I am not
aware of the reasons they gave for
their resignation.

it amae feg - v oz aw § fF
T ST # Arel o0 &7 14w g §
wR wre g g, @ @ B aww §F
e saE s o g 7
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TR Shri Kollag Venkaiah:
i 'ﬁﬁﬁﬂrzﬁ:ﬁ *145 4" Shri Daji:
¥ fren #Y famrad e Hz & are arg | Shri Indrajit Gupta:
€ o = 9w ag GrRmd @t Wr rI g:ﬁ Y:fh;:! Sinxh=5w“
—J rima' 1moona H
v T FT AT FAA AT | Shri Nath Pai:
WA, IF TAT qg FEAT AAFA AT | Matarajkumar Vijaya
A R EE T T T3 | | Ananda:
fr # %t ﬂﬁma ﬂ@ |I Shri Hem Barua:
=t e gt : FT T TRATE { Shri Ram Ratan Gupta:
F G st &7 ofada foar o @, A Will the Minister of Commerce and
qgd @ aragd | w7 4, AfHT 9T Industry be pleased to state:
w&mmmzﬁzrﬂﬁmfr’ (a) whether India was one of the
R : convenors of the Economic Confer-
=t SRy ¢ 39 g9 G ] ence held at Cairo;
ECICEU (b) how many nations participated
& fr o w ¢
Tw ¥ At WiEEd T FX G &, wE ”‘(“}1 “;itwrem_ ,
. c) w e elr malin recom-
TFTSTH Ft e art 3@ "':% ﬁ, CUEL mendations?

¥ afer =1 had m b = The Minister of International Trade

@ § w1 Seda q2 fefgegm gfrz in the Ministry of Commerce and In-
grafrr froTomE 2@ R E dustry (Shri Manubhai Shah): (a)

Ye, ir
st fivo qzams : HAM, WO i’))sﬂim_m
SRLLE SAUSLE a‘ﬂ X Eﬁqﬁ  w (¢) The Conference unanimously
= Q-_'ﬁWﬂ' F g H @%’ Fﬁ‘ﬁ wT adopted what is known as the
ufqEq = “CAIRO DECLARATION OF DEVE-
o fRear ;Ta?" E}raﬁ m LOPING COUNTRIES" which is plac-
et # AT ! ™ ed on the Table of the House. [Placed
T ¥ d W T TR 2 FT in Library. See No. LT-300/62).
g g, Ay OF CENEE WA Shri P. R. Chakraverti: Will the
qr | Government give us some idea of thes
main objective for which the confer-
s} oAATY ;. 9 F9d aifead ence has been convened?
R FT R E WX IT 8 o wA Shri Manuhbai Shah: The main
* I W & TRET FEA fF oS purpose of the conference was to look
- - into the economic problems of the
W ¥9 /lamdr # g9 w19 9@ 9, developing countries, since they re-
TT W AT FT wafe fmar ora, O &% present more than two-thirds or al-
most three-fourths of the whole world.
o ﬁﬂﬂ ST | In the recent decade, what is called
Economic Conference at Calro the development decade of the United
Nations, there has been a fall in the
+ share in the world market of the
( Shri P, R. Chakravertl: developing countrieg from 25 per cent
Shri Bishanchander Seth: to 32 per cent. So, all the develop-
Shri S. B, Das: ing countries are feeling alarmed due
Shri Subodh Hansda: to the economic, trade and commer-
Shri Basumatari: cial policies of the industrialised coun.
Shri S. C. Samanta: tries, and developing countries are
Shri K. N. Tiwary: losing both in price and in volume of
f Shri Bibhnti Mishra: the primary products which are ex-
|

8hri Raghunath Singh: ported to the developed countries.
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“Therefore, we resolved and issued this
declaration taking into account all the
economic problems of the underde-
veloped countries,

I will particularly draw the attention
of the House to paragraph 36 which is
one of the most important paragraphs.
It reads:

“At the same time, the Confer-
ence considers the establishment
of-an international compensatory
financing system, a matter of great
urgency and invites the Inter-
national Monetary Fund to
examine the undertaking of mea-
sures for a more effective balanc-
ing of payments of developing
countries.”

As the House knows, the primary
products are going lower and lower in
prices and industrialised countries
are purchasing these products in a
discriminatory manner at lower pric-
es. Therefore, an international com-
pensatory monetary device, which
should be held as a buffer stock, of
a certain amount of funds from which
it there is any fall in +the export
earnings of developing countries the
compensation should be paid has been
suggested.

‘Shri P. R. Chakravarti: Is there any
arrangement to set up a regular
machinery to inter-link these less
«developed countries on the model of
‘the ECM group?

Shri Manubhai Shah: That is what
we really wanted to avoid, and it is
to the great credit of this conference
that the developing countries did not
feel themselves frightened out to
form a separate block or group or act
ag a little United Nations. We want
to work within the frame-work of the
United Nations and through the
mutual co-operation of the industria-
lised countries and the developing
countries.

8hri Nath Pai: Has any machinery
been thought of or devised with a
view to pursuing the laudable objec-
tives which were common fo all the
participating countries?

SRAVANA 18, 1884 (SAKA)
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Shri Manubhai Bhah: Yes, Sir. 1
would draw the attention of the hon.
Member to Chapter V of this declara-
tion in which it 1s said that we mean
to meet more often if necessary to
take co-operative and concerted
measures.

Mr. Speaker: Is it contained in the
statement?

Shri Manubhai Shah: Yes,

Mr, g_peaker: Then he need not re-
peat it,

Shri Manubhaj Shah: I only wanted
to draw the attention of the hon,
Member to the fact that there will be
more meetings of this conference and
mutual problems, remedial measures
and their implementation will be dis-
cussed from time to time.

Mr., Speaker: Why should the hon.
Minister repeat it when he has al-
ready given it in the statement?

Shri Nath Pai: He was actually
justified in saying that, Sir, because I
asked if there is a permanent machi-
nery to pursue the laudable objec-
tives. They may meet from time to
time. That is a contingency which is
not foreseeable,

Mr. Speaker: The information he
wants to give is given in the state-
ment. I only wanted to point out
that that need not be read.

Shri Nath Pal: It is not contained in
the statement,

Shri Manubhal Shah: I was trying
to explain the difference between his
question and what is contained in the
statement,

8hri 8. C. Samanta: May I know
the names of the countries that were
invited but could not attend, and the
reasons that they have given for not
attending the conference?

8hri Manubhal Shah: Practically
all the developing countries attended
the conference. As a matter of fact,
some of them, due to lack of time or
early clearance from the Government,
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could not come but expressed their
desire to attend the conference at the
next opportunity.

Shri Hem Barua: Is it a fact that
gome sort of an economic third-force
was evolved in this conference to
counteract the threat of groupings of
developed countries?

Shri Manubhai Shah: No, Sir, that
is precisely, as I said what we tried
to avoid. But what we have resolv-
ed on the economic grouping is worth
a deep study because that will mean
remedial measures of a pragmatic
nature in order to avoid the ill effects
of this new common market.

Shri Sham Lai Saraf: Have the
participating governments in this con-
ference been able to find out a com-
mon ground to supply one another as
consumers and suppliers—these very
commodities which are falling in
prices in the world market?

Shri Manubhai Shah: That is only
one part, because we do not want
only to throw the responsibility of
development on the industrialised
countries of the world. The major
responsibility should rest within the
orbit of the developing countries
themselves both individually and col-
lectively. So, there should be no dis-
criminatory trade practices within the
developing countries also for these
commodities and in fhe price
structure.

Shri Bhagwat Jha Azad: May 1
know whether India as a co-sponsor
of this conference has drawn atten-
tion of the ECM towards the recom-
mendation saying that their action
will have a great impact on the
general economic growth of all the
under-developed countries?

' Shrl Manubhal Shak: Yes, Sir. As
soon as the Conference was over, the
Chairman was authorised to send the
declaration not only to the TUnited
Nations but to all the regional market
groupings and the Common Market,

AUGUST 9, 1062
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Central Drug Recontrol Institote

+
o148 J Shri D. C. Sharma:
* | Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state the up-
to-date progress made in setting up
a Central Drug Recontrol Institute to
re-check the quality of drugs produc-
ed by the public sector units?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): The matter iz still
under consideration,

Shri D. C. Sharma: May I know
when this consideration was under-
taken? How long has this matter
been under consideration?

Shri Kanungo: For about a few
months. The consideration is between
the differeny Ministries of the Gov-
ernment. Now we have to  consult
the CSIR. Since for the moment
drug projects other than that of
Hindustan Antibiotlcs have not come
into production there is no hurry
about it,

Shri D, C. Sharma: May 1 know at
what level the whole consideration is
taking place—at tht Ministerial level
or some committee has been appoint-
ed for this purpose?

Shri Kanungo: The consultation is
between the Ministry of Commerce
and Industry and the Ministry of
Scientific Research and Cultural
Affairs,

Repeal of Portuguese Laws im Gox

+
[ Shri Indrajit Gupta:
147, <4 Shri A, K, Gopalan:
| Shri P, Kunhan:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1378 on the 11th June,
1962 and state;

(a) whether any final decision has
been taken regarding repeal and
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modification of Portuguese laws in
Goa, Daman and Diu;

(b) which major enactments in
force in other parts of India have not
yet been extended to the former Por-
tuguese territories and the reasons
therefor; and

(¢) whether emergency restrictions
on holding public meetings, taking
out of processions, etc. are still in
force in the said .territories?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The question
of issue of a Regulation extending to
Goa, Daman and Diu the essential
enactments in fofte In the rest of
India is engaging the attention of the
Government.

(c) No, Sir.

Shri Indrajit Gupta: May I know
how long Government propose to
take to consider this question and
whether Government is aware of the
fact that all sections of public opinion
in Goa are very strongly apitated over
the question that the Portuguese laws
and regu'ations should be ended as
soon as possible,

Shri Dinesh Singh: This is under
the consideration of the Government
and we hope that this will be done
very soon. The difficulty has been
that it has become a question of ex-
tending a large number of laws which
regulate our daily lives here.  Also,
we have to see how the Portuguese
laws which are already there will be
affecting them,

Shri Indrajit Gupta: May I know
whether it is a fact that an influen-
tial group of people who formerly
beionged to the All  Provincial de
Goa, otherwise known as the Heraldo
group, are exerting their influence to
see that all the Portuguese regula-
tions are maintained?

Shri Dinesh Singh: We should not
be subject to those influences.

Shri 8. M. Banerjee: What are the

SRAVANA 18, 1884 (SAKA)
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present laws which are operating
there?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I suppose it is a mixture.
Most of the Portuguese laws are in
force there subject to this condition
that none of them should be opposed
to the provisions of our Constitution.
Since there are a large number of
laws, the matter is being examinad
so that some of our specific laws
should be applied there.

Recruitment of Goan Youths to
Defence Services

*148 Shri Bishanchander Seth: Will
the Prime Minister be pleased to
state:

(a) whetller it is a fact that Goan
leaders have suggested to Government
recruitment of Goan youths to the
Defence Services; and

(b) if so, the rcactions of Govern-
ment in this regard?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) and (b). No, Sir. The
Governmeny of India have received
no such proposal or represcntation
from Goan leaders or organizations.
However, the Governinent have been
recruiting Goan youths for the De-
fence Services.

ot fawrer &5 aom o®r WY
ifge g 33 &, =fv agi 9% aga
¥ g F e # oF A o WY
agt fofeiz 770 G & 97 wd AR
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Shri Hem Barua: May I know whe-
ther it is a fact that some 2,000 Goans
who were in the Portuguese army
have been disbanded and, if so, whe-
ther Government have considered the

feasibility of absorbing the disbanded
Goan soldiers in our defence services?

Shri Jawaharlal Nehru: 1 believe,
they are being taken into the Police
Force that is being organised. It
may not be quite easy to take them
in the Defence Servics as such be-
cause the qualifications, training ete
are very different.

Minority Communities in India

+
o149, [ Shri P. K, Deo:
* O Shri Narendra Singh Mahida:

Will the Prime Minister be pleased
to state:

(a) whether Government have
taken note of speeches of the Pakis-
tani Foreign Minister, Mr., Mohammad
Ali, accusing India of ill-treatment to
the minority communities;

(b) if so, whether any protest has
been lodged with the Pakistan autho-
rities; and

{e) if so, their reaction to such a
protest?

fan b
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (c). Our High Commis-
sioner in Pakistan called on Mr,
Mohammad Ali Bogra, and the Presi-
dent of Pakistan on June 29, and July
8 respectively, and firmly contro-
verted the suggestion that the minori-
ties in India were being ill-treated

Shri P. K. Deo: . Does the Govern-
ment think it adequate that simply
sending this protest will serve the
purpose? They can refute it by a
press statement that it is not so.

Mr. Speaker: That will be a matter
for opinion.

Shri Narendra Singh Mahida: May I
know whether minority communities
are invited to clarify their position in
India now and then, whenever there
are complaints about their ill-treat-
ment? 1 think the minorily commu-
nities should be invited to make
clarifying statements which would
contradict their mal-treatment in
India.

Mr. Speaker: That is o suggestion.

Shri Vidya Charan Shukla: May 1
know if the Government have taken
any sleps to counteract the effect of
Pakistani propaganda, particularly in
the Middle East, regarding the ill-
freatment of the minorities in India?

Shri Dinesh Singh: Yes.

Shri Vidya Charan Shukla: What
are those steps?

Mr. Speaker: Shri Jadhav,

®it g T wmE: d ST

g ¢ i Qe w19 @ seda g & forw
# wnAlfdr Fafer ®t e g
3 A foms & 7 ofeam § i
fafireeT %1 3@ T FT LA AT q2r
g7

ara vy sl (st SrTETeTE )



823 Oral Answers

¥ arrrr femgear ¥ gu & Wi SN
foara & #r{ sy 4d ¢ 1 e IR
g v freeem fF wEAfE

e fdt & arg saredt §1 < & fergeam
wT ¥ ag facgw o 1 gy A
qTd TEY 9§ gE § |

Closure of Powerlooms

+
( Shri S, ¥. Samanta:
| Shri Subodh Hansda:
150 J Shri B. K. Das:
© 7 Shri M. L. Dwivedi:
| Shri A, K. Gopalan:
[ Shri Umanath;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a large
number of powerlooms have closed
down because of increased excise
duty burden;

(b) if so, how many units have
closed down already; and

(c) what steps Government propose
to take so that the small units do not
close down?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). A statement is laid on the Table
of the House,

STATEMENT

At the time of the announzcment
of the Budget proposals in May last,
changing the structure of the Excise
Duty on cloth produced on power-
looms, notices of closure were receiv-
ed from a number of units. Govern-
ment however have no information
with regard to the actual number of
units which had closed down.

Certain changes in the proposal
announced by the Finance Minister
before the Budget was passed have
afforded some relief. Units having
between 50 and 300 looms are now
allowed to pay duty at half the
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standard rates up to February, 1863
and 3|4th of the standard rates during
the year ending February, 1064.

Shri S. C. Samanta: The hon. Minis-
ter says that notices of closure were
received from a number of units.
May I know whether those notices
have been withdrawn and whether
fresh notices have come?

Shri Manubhai Shah: No, Sir; they
were all withdrawn. They were more
for demonstrating their opposition to
the execise duty which was levied. As
soon as the excise duty matter was
finalised the notices were withdrawn.

Shri 8. C. Samanta: May I know
whether no powerloom unit was
closed?

Shri Manubhai Shah: As far as our
information is concerned, that is what
precisely I have said in the answer,
namely, that none of them was clos-
ed. They threatened to close.

Shri Subodh Hansda: From the
statement I find that units upto 300
looms have been allowed a rebate of
three-fourths of the standard rate till
February, 1964. May 1 know whe-
ther this rebate will be allowed to
continue?

Shri Manubhai Shah: No. We have
given them due notice after proper
consideration that the latitude or con-
cession will extend upto December
1964 after which they must be on their
OWTL.

Shri B. K. Das: May I know whe-
tiier after the concession has  been
announced any of these powerloom:
have inmimated their difficulties?

Shri Manubhai Shah: Their diffi-
culties do continue, but as far as the
excise duty is concerned, from the
general trend of opinion and their
working they seem to have accommo-
dated themselves,

Shri Rameshwar Tantla: May I
know whether it has come to the
notice of the Government that some
powerloom ownerg have subdivided
their units to have the excise duty?
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If so what steps the Government is
taking to check this?

Shri Manubhal Shah: This is pre-
cisely, what we call, a sort of protec-
tion to the small-scale industries.
But when a particular duty is levied
on a unit whih is considered econo-
mie, those which are marginal units
do fragment themselves.

Mr. Spenker: Next guestion.

Shri Rameshwar Tantia: My ques-
tion was....

Mr, Speaker: Order, order. Next
question,

Quality Control on Exportable Goods

*151. Shri Shree Narayam Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the gquestion of com-
pulsory quality control ol exportable
goods has since been examined and
decision tzken;

(b) if so, the nature of
taken; and

decision

(¢) whether any legislation in this
regard is likely to be considered
during the current session?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The Government propose to
introduce legislation to provide for
quality control and pre-shipment
inspection on export goods. Selection
of commodities for the compulsory
quality rontrol for exports and pre-
rhipment inspection will be done in
aue course in the phased programme,

An Export Inspection Advisory
Council has been constituted for
advising Government and for pre-
paring operational] programme for
quality control and pre-shipment
inspection on export goods.

(c) No, Sir.

Bhrl Shree Narayan Das: May I
know whether, before setting up the
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organisation, the opinion of those
concerned will be taken?

Shri Manubhali Shah: Yes; that is
our intention. Even before we have
decided, this, we have consulted
practically all the trade and business
associations and we shall continue to
do so as soon as the commodity list
is finalised.

Shri Shree Narayan Das: May 1
know whether the Minister could give
an idea of the nature of the organisa-
tion that would b€ required for the
purpose?

Shri Manubhai Shah: It will be a
three tier system. One will be at the
apex level, the National Council, to
lay down the operational programme.
Then, we shall also encourage specia=
lised agencies to carry out quality
control tests and the wvarious test
houses for scientific as:sessment of
the specifications. Also the third tier
will be, wherever there are industrial
complexes or trade complexes, trade
and industry and the Federation of
Chambers of Commerce and Industry,
which is the apex body, will also
initiate and encourage the establisn-
ment of test houses and control
laboratories.

Shri A. P. Jain: The Mudaliar Com-
mittee has recommended that black-
listing of exporters who either send
sub-quality goods or under-weighted
goods is one of the effective measures
and Government has already been
possessed of this power. May I know
to what extent the power has been
exercised during the last three years?

Shri Manubhai Shah: In several
cases, we have black-listed. As a
matter of fact, the power is really
derived from the Import and Export
Act itself. It was there even before
the Mudaliar Committee had recom-
mended. We have been black-listing.
The real point is not the stoppage of
blacklisting. As a matter of fact, that
is the only major point on which we
think the Mudaliar Committee has
not done real justice to the export
trade. Quality control has to be
enforced both by promoting positive
measures as well as negative penal
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measures. Penal measures are belng
taken.

Shrimati Remu Chakravartty: Is it
a fact that the Export Promotion
Council is more or less dominated by
mills and the exporters, inspite of
making many complaints regarding
bad quality, have not been heard even
in the Export Promotion Council?
1 would like to know whether in the
Export quality control committee or
council which is proposed to be set
up, they will take care to see that it
will not be dominated by mill—
pwners? il

Shri Manubhai Shah: These are two
different distinet questions. In the
Export Promotion council, as the
hon. Lady Member pointed out, really
speaking, we have issued instructions
in the last two months that one-third
of the Members must be necessarily
merchant exporters, one-third manu-
facturing exporters and the rest will
be allied interests and Government
interests. That complaint of the mer-
chant exporters has vanished. This is
a National Council of experts on
which it is not a question of repre-
senting one interest or the other. This
is a promotional measure, if I may
repeat, to see that the goods before
they leave the shores of India are
inspected and tested.

Barter Agreememt with U.S.A.

4
f Shri Rameshwar Tantia:
*152. { Shri Mohammad Flias:
| Shri Yashpal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has con-
cluded a barter agreement with U.S.
for the import of terylene fabrics
against manganese ore exports;

(b) if so, what gre the detalls of
the agreement;

(e) how far such a deal will affect
the general cloth pesition in the coun-
try; and
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(d) what is the extent of saving in
the foreign exchange as a result of
the deal?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir, the import item is polyester
fibre and tops (and not fabrics or
cloth) which substitutes raw wool.

(b) The barter involves the export
of manganese ore of wvarious grades
particularly the inferior grades to the
value of £ 7,50,000 against import of
approximately 700 tons of polyester
fibre and tops.

(c) and (d). Polyester fibre will
replace the imports of raw wool to
that extent which would have other=-
wise taken place, and would Yave us
free foreign exchange on import of
wool to the extent of about Rs. 97
lakhs. The barter commodity was a
very difficult item to scll and fetched
considerably higher price than the
international price for thesc ores.

Shri Rameshwar Tantia: May I
know how far the substitution of
terylene for cloth in this country has
helped the common man to satisfy his
neceds because of the high price of
terylene and if it is so, may I know
what are the reasons for barter of
terylene rather than other important
material?

Shri Manubhal Shah: This is really
substitution for wool which is much
more expensive  than terylene, Those
who can afford to buy woollen fabric
will find it eheaper to buy this.

Shri Rameshwar Tantia: We could
have imported, I think more cotton
or any other material than terylene.
My question was, what was the need
for making barter against terylene if
we could have imported more impor-
tant materials.

Shri Manubhal Shah: The hon
Member would appreeciate that Rs.
crores worth of raw wool in any case
Is being imporied in order to maintain
at a very restricted level the present
demand for wool cloth in the country.
This has been imported over the last
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50 or 100 years. It is really to sub-
stitute and save foreign exchange on
this amount that this particular fibre
has been substituted by a barter which
has made saving of so much of foreign
exchange.

Shri Heda: On the one side, the hon.
Minister is saying that the import of
terylene fibre will save foreign ex-
change by effecting a reduction in the
import of raw wool. On the other
side, he says that the consumption of
terylene in India is increasing. So,
may 1 know how the import of raw
wool will be reduced by allowing this
terylene, when the consumption of
terylene is increasing?

Shri Manubhai Shah: I think that
there is a misunderstanding. 1 did
not say that the consumption of tery-
lene is increasing.” We are trying to
manufacture terylene in this country
entirely based on indigenous raw
materials, so that afll The foreign ex-
change that we today spend on
inescapable imports of raw wool will
be substituted, and to that extent,
foreign exchange will be saved. This
is the first step in that direction. We
have already licensed a plant to make
5 million 1bs. of terylene in this coun-
try based on wvarious petroleum
fractions.

Cost factors of Exportable Commo-
dities

*153. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Board of Trade
has recently decided to undertake a
study of the cost factors of the
principal export induswes and agri-
cultural export commosities; and

(b) if so, what progress has been
made in that direction so far?

*'The Minister of International Trade

in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. The Board of Trade decid-
ed to set up a permanent committee
to go into the question of cost struc-
ture.
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(b) Action is being taken to consti-
tute the Committee.

Shri P. C. Borooah: May I know
which industries and commodities the
Board of Trade will study, and
whether a study group will be con-
stituted commodity-wise or there
will be one committee for all the
exportable commodities?

Shri Manubhai Shah: This is an ex-
pert committee broadly concerned
with the cost accounting and with
an analysis of the reasons why Indian
goods, particulary those which  are
playing an important part in the ex-
port trade, are priced out in the
world market; and they will recom-
mend by proper analysis in consulta-
tion with the wvarious interests con-
cerned what remedial measures we
should institute at the management
level, at the labour level, at the
various licensing policy levels of Gov-
crnment, at the taxation policy level
and so on, to bring down gradually
the cost of production in this coun-
try.

Shri P. C. Borooah: May I know
the industries which are mainly sub-
ject to this study, and whether in
view of the persistent demands from
different tea producing associations for
studying the cost factor of tea, the cost
structure of the tea industry is also
going to be studied?

Shri Manubhai Shah: To begin with,
we want to take up oil-seeds which
are today priced out by 45 per cent.
We also want to take up studies of
the cost of sugar production. These
are on the agricultural side. On the
industrial side, we want to go into the
cost structure of machine-tools and
light engineering products which are
today priced out by about 30 per cent,
and also cotton textiles.

Shri Indrajit Gupta: May I know
whether a separate committee has
been set up to go into the cost struc-
ture of the jute industry which is the
most important export industry, and
it so, how far it has progressed?

Shri Manubhai Shah: We shall take
up that also. First, we want to take
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ap those items where there is a great
variation between the international
price and the internal price. And I
hope the hon. Member will accept that
this does not apply so much to jute
goods at present.

Shri Indrajit Gupta: My question
was this. What has happened to that
committee which was set up, namely
the Srivastava committee?

Shri Manubhai Shah: That is not
B committee on cost reduction pro-
gramme. The Srivastava committee
is for the entire jute industry and
jute as an agricultural crop. That
committee has practically completed
its work, and will be submitting its
report within a month or so.

Imdian Diplomats in China

+
[ Shri P. K. Deo:
| Shri Hari Vishnu Kamath:
o155 J Shri Narendra Singh
") Mahida:
| Shrimati Maimoona Sultan:
| Shri D. C. Sharma;

Will the Prime Minister be pleased
{o state:

(a) whether the restrictions impos-
ed by the Chinese Government on the
movements and other activities of
Indian diplomats in Peking as well as
in Tibet have been further tightened
up; and

(b) if so, the mnature of the fresh
measures introduced by the Govern-
ment of China?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Existing restrictions on
Indian diplomats in Peking and Tibet
continue. They have not been
tightened up further.

(b) Does not arise.

Shri P, K. Deo: In reply to a similar
question  yesterday in the Rajya
Sabha....

Mr. Speaker: The hon, Member
need not refer to that.
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Shri P, K. Deo: We came to know
that the usual restrictions are placed
on the diplomatic activities of the
various Embassies in China, May I
know whether the usual restrictions
are being imposed on the Indian Em-
bassy or something more than that?

Shri Dinesh Singh: Does the hon,
Member mean the Chinese Embassy
here?

Mr. Speaker: The hon. Member
means the Indian Embassy in Peking.

Shrl P. K. Deo: Yes. I mean the
Indian Embassy in Peking.

Mr. Speaker: The answer to that
question has been gdlven, namely thai
no further restrictions have been im-
posed.

Shri P. K. Deo: My question was
different. At Peking, some restrics
tions have been imposed on the acti-
vities of the various Embassies. 1
want to know whether the restric-
tions imposed on the Indian Embassy
at Peking are like the usual restric-
tions or something more than that.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic  Energy (Shri Jawaharlal
Nehru): They are the same; it may
be that occasionally, in practice, tha
interpretation might be  slightly
different, but the same restrictions
are placed on all the foreign Embas-
sies.

Shri P. K. Deo: In view of the res-
trictions imposed on the activities of
the Indian Embassy in Peking, may I
know whether Government are con-
sidering the question of having reci-
procity in that regard, so far as their
activities in India are concerned?

Mr. Speaker: [ think that question
gas been answered already the other
ay.

Shri Jawaharlal Nehru: I have ans-
wered it already. The answer is
‘No’. In order to have perfect reci-
procity, we shall have to introduce
all those restrictions on all the other
Embassies here too,
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Shri Narendra Singh Mahida: Is it
a fact that at Lhasa our Indian Agent
has been prohibited the use of a wire-
less transmission set?

Mr. Speaker: That has been ans-
wered.

Shri Nath Pai: Is it a fact that
apart from the Prime Minister has
been pleased to describe as ‘usual
restrictions’, the Indian Ambassador
and the staff in general are subjected
to all sorts of discourtesies and indi-
gnities which are not quite usual in
the diplomatic world?

Shri Jawaharlal Nehru: No, 1
would not say that. Occasions have
happened in the past when some
member of the Indian Embassy has
been treated rather  discourteously
but it is not a usual occurrcnce.

Shri D. C. Sharma: Is it not a fact
that the Embassies belonging to the
communist countries are given  pre-
ferential treatment over the Embassies
which belong to the democratic
countries in China?

Shri Jawaharlal Nehru: I do not
know exactly what preference is
shown, except that perhaps in some
ways, in the matter of invitations etc.
they may be getting more invitations.
But the rules are the same for all.

Shri Tyagl: Could the Prime Min-
Ister be pleased to take this House
into confidence ant® parrate to us in
detail as to what types of restrictions
are being applied against our Em-
bassy or diplomats?

Mr. Speaker: Those details might be
very long.

Shri Tyagi: The House must know
what are the restrictions. It is not a
question of the same restrictions being
applied to us as to others. We do not
know what the restrictions are.

Mr. Speaker: That need not neces-
sarily be answered during Question
Hour, if the details are very long.

Shri Tyagi: I want your ruling as
to whether it is relevant or not.
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Mr. Speaker: I said that if the de-
tails are long, they need not be given
now.

Shri Tyagi: I submit to your ruling

Mr. Speaker: It is not a particular
thing that is asked.

Shri Tyagi: The restrictions are in
question. I wanted to know what
types of restrictions are there.

Shri Jawaharlal Nehru: I may just
say that the principal restriction is of
not being able to go beyond—I forget
the exact distance—about 20 kilo-
metres of the place or town without
permission. There are some minur
restrictions also, but this is the prin-
cipal thing.

Shri Sonavane: Beyond writing dip-
lomatic notes to the Peking Govern-
ment, may I know what steps have
already been taken and what steps
are proposed to be taken to pet these
restrictions, which are extraordinary
restrictions, removed?

Mr. Speaker: They apply not only
to Indians but to all. If that is their
policy, what particular steps could we
take?

Shri Sonavane: What steps are being
taken to get these restrictions re-
moved  beyond writing notes to
Peking?

Shri Jawaharlal Nehru: No notes
are written about it. This is a matter
for the whole consular and diplomatic
corps in Peking to consider. These
apply to all of them, not to any one
particular country only.
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¥ q& foar o wdar )

Mr. Speaker: Everybody can un-
derstand it when he said:

oF faaoor T =W X @y omar &
It need not be interpreted in English
every time.
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Shri Bhagwat Jha Azad: Accord-
ing to the revised estimate, if any.

what would be the annual production

once the Sanatnagar plant goes into

production?

Shrli Kanungo: The production at
Sanatnagar will be of the order ol
approximately Rs. 7.53 crores worth
of goods.

Bhri Rameshwar Tantla: What is our
present import of these #Pugs, and
how much will it be reduced after
these factories go into production?
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Shri Kanungo: I have not got the
exact figures of the import of these
particular drugs, but then the quan-
tity produced ought to be enough un-
less by that time the demand has in-
creased.

Shri Kumaran: In the statement it
s said:

“The programme of production
in regard to the Phyto-Chemical
project and the cost economics
thereof is still under considera-
‘tion.”

‘We have been hearing this  dis-
appointing answer for the last six
months. In view of fhe fact that
‘there is very great apprehension in
the minds of the people of Kerala thai
‘they will not get this project, may I
know whether Government will take
early and effective steps in this
‘matter?

.8hri Kanungo: Yes, Sir. We are
taking all the steps that are necessary,
"but this is a technical problem, and
we have contracted to go in for a
process which will be offered to us
by the USSR. The process which we
are discussing is not economic. So,
cour counterparts, the USSR authori-
‘ties are now developing a process
-which may be more economic.

“Hindu Minorities in Noakhali District
of East Pakistan

*157. Shri Tridib Kumar Chaudhuri:
“Will the Prime Minister be pleased to
staté:

(a) whether the attention of Gov-
-ernment has been drawn to press
‘reports published in Calcutta giving
‘news of the incidents directed against
Hindu minorities at Chowmohani
Bazar in the District of Noakhali in
‘East Pakistan; and

(b) whether any enquiries have
‘been made by Government from the
Dy. High Commissioner of India at
‘Dacca as to the veracity of these press
‘reports?

The Deputy Minister in the Ministry
‘of External Affairs (Shri Dinesh
'Bingh): (a) Yes, Sir.

AUGUST 9, 1862

Oral Answers 838

(b) Reports from our Deputy High
Commissioner in Dacca have confirm-
ed these incidents.

Shri Tridib Kumar Chaudhuri: May
I know if the attention of the Gov-
ernment has been further drawn to
the fact that these incidents are said
to have occurred as a measure of re-
prisal by certain Pakistani seamen
coming from Noakhali who have been
disccharged from the docks and
marine service in Calcutta Is there
any truth in that report?

Shri Dinesh Singh: No, Sir. I do not
know. I do not think there is any
truth in what the hon. Member said.

Shri Tridib Kumar Chaudhaori: May
I ask if the attention of the Govern-
ment has been drawn to the press re-
ports to which the question refers?
The same press reports refer to the
reports of alleged reprisals. Have
the Government received any specific
report from the Depufy High Commis-
sioner at Dacca about this thing?

The Prime Minister and Minister of
External Affairs and Minister of Atom-
ic Energy (Shri Jawaharlal Nehru):
We have no ‘information on this sub-
ject, we have not heard about it, and it
is not mentioned in any report that
we have received.

Shri S. M. Banerjee: As these inci-
dents are taking place not only in
Noakhali but in many places in East
Pakistan, I would like to know whe-
ther the Prime Minister will have a
meeting with the President of Pakis-
tan to discuss this matter once and for
all.

Mr. Speaker: But the question is
specific.

Shri S. M. Banerjee: I would like to
know whether the Prime Minister is
likely to have a talk with the Presi-
dent of Pakistan only on this issue.

Bhri Jawaharlal Nehru: I have not
quite clearly understood. Something
about my meeting the President of
Pakistan?

Mr. Speaker: And having a talk oa
this issue.
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Shri Jawaharlal Nehru: There is no
proposal at present of my meeting
the President.

Shri D. C. Sharma: The Foreign
Minister of Pakistan shouts about any
small incident that takes place in
India affecting the Muslim minority.
How is it that when such incidents
take place in Pakistan affecting the
Hindu minority, our Ministry of Ex-
ternal Affairs keeps silent?

Shri Jawaharlal Nehru: I do not
-quite understand what the hon. Mem-
ber means. QOur Missions keep
‘gilent?

Shri D. C. Sharma: Even when a
:small incident affecting the minorities
in India takes place, the Foreign Min.
ister of Pakistan shouts about it in
the Assembly and everywhere. How
is it that when such incidents take
‘place in Pakistan affecting our mino-
rities, our Ministry of External Affairs
does not take any notice of them?

Shri Jawaharlal Nehru: I do not
‘know what the hon. Member expects
us to do. I hope any hon. Member of
this hon. House does not shout un-
‘reasonably.

Shri Tyagi: It is a question of pub-
licity. The hon. Prime Minister must
realise that his publicity is lacking. It
1s not a question of shouting.

Shrimati Remu Chakravartty: May
1 know whether, when the Chief Sec-
retaries of West Bengal and [East
Pakistan met recently in Wacca, this
particular matter of the Chowmohani
Bazar riots was gone into and the
‘steps have been evolved to deal with
this entire matter of incidents in the
two countries?

Shri Jawaharlal Nehru: 1 have not
seen the report of the meeting. But,
‘presumably, some reference was made
‘40 it because of their talks.

Shri Tridib Kumar Chaudhuri: In
regard to these incidents and similar
other incidents which occurred In
Pakistan last month and the month
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before, may I know whether, apart
from the Chief Secretaries’ Confer-
ence, any exchanges have taken place
between our Government and the
Government of Pakistan and whether
any specific policy mutually agreed
upon has been reached?

Shri Dinesh Singh: Our Deputy
High Commissioner in East Pakistan
handed over a note to the Govern-
ment and our High Commissioner in
his talks with the President of Pakis-
tan on the 8th July referred to these
matters.

Shri Tridib Eumar Chaudhaori: What
is the outcome? Apart from the re-
ference, what has been the outcome;
whether any protection......

Mr. Speaker: If there had been
some outcome that would have been
conveyed just now. Probably, there
was no outcome.

Shri Jawaharlal Nehrau: Usually
there is an agreement. There is no
difference that protection should be
given. On either side, they refer to
some incidents happening on the
other side and our people draw point-
ed, attention to what has happened on
that side. It is agreed that every
attempt should be made to give pro-
tection. The details have already
been worked out previously on this
kind of things. Broadly, the general
policy is agreed upon. Whether it is

given effect to or not is &  different
matter.
Export of “Bleeding Madras” Cloth te

USA.

*158. Shri M. E, Kumaran: Will the
Minister of Commerce and Industry
be pleased t~ state:

(a) whether it is a fact that interest
in the “Bleeding Madras" variety of
cloth has gone up in the United
States; and

(b) if so, whether any steps have
been taken to sustain that intcrest and
to bui'd up a steady market there?

The Minister of International Trade
in the Ministry of Commerce and In-
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dustry (Shri Manubhal Shah): (a) Yes,
Sir.

(b) Yes, Sir. The following among
other. steps have been taken:—

(i) A quota system has been in-
troduced for~  “Bleeding
Madras” with a view to pre-
vent unhealthy competition.

(ii) The floor and ceiling prices
have been fixed for “Bleeding
Madras” with a view {o stabi-
lise  the market and check
speculation,

(iii) Quality control of the fabrics
is also enforced.

Shri M. K. Kumaran: May I know
whether, in spite of the fact that there
Is increasing demand for this variety
of the cloth in U.S.A, recently the
export of this cloth has gone down?

Shri Manubhai Shah: It has gone
up.

Shri Nambiar: May I know whether
large stocks of handloom cloth are still
waiting to be exported or disposed of
and whether any special stepg are
being taken, apart from sending it to
U.S.A. and other countries?

Shri Manubhai Shah: The U.S. mar-
ket itself is not fully supplied; and the
accummulation s of a rather temporry
character ang it is duc to the inspec-
tion that we have now enforced  be-
cause the US. market was being lost
to us as sub-standard goods were go-
ing there. The stocks are being cledt-
ed quickly. '

Tibetan Students sent {0 Denmark to
study Agriculture

+
.159 Jf Shri P. Kunhan:
* 7\ Shrimati Remu Chakravarttiy:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that 20
Tibetan students have been sent to
Denmark to study agriculture;
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(b) if so, who is bearing the ex-
penses for their study; and

(¢) how long they will be in Den-
mark and on their return how their
experiences will be utilised?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) Their travelling expenses were
borne by the American Emergency
Committee for Tibetan Relief and
their maintenance and training ex-
penses are being met by the Danish
Committee for Tibetan Assistance,

(¢) Their training period is 3 to 4
years. On their return their exper-
ience can usefully be utilised in the
agricultural settlements set up in India
for prrmanent rehabilitation of Tibetan
refugees,

Shri P. Kunhan: What js the reason
for selecting only Tibetan students?

Mr. Spcaker: Why only Tibetan
students were selected?

Stri Jawaharlal Nehru: Because the
fund is meang for Tibetan students
only.

Shrimati Renu Chakravartty; Is it a
fact that there is a whole department
in the Ministry of Education at the
Centre dealing with these  Tibetan
students—as a separate entity?

Shri Jawaharlal Nehru: 1 do notl
know how the Education Ministry deals
withy it. The External Affairs Ministry
is broadly in charge. But, so far as
education is concerned, they have ask-
ed the Education Ministry to look after
it. So far as I know there is no
special department. Somebody has to
deal with it; and, probably, some offi-
cial is there in charge.

Shri Hem Barua: May I know whe-
ther citizenship rights have been grant-
ed to the Tibetan refugees or they are
treated as foreign nationa's? If so,
how can Government expeci that the
experience of these Tibetan students
who have gone abroad and who will
come back will be utilised for the-
benefit of the country?
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Shri Jawaharlal Nehru: I am sorry
1 have not quite understood the hon.
Member’s question. This problem of
Tibetan refugees has arisen and we
are more particularly interested in
their education, in the education of the
younger people. Various agencies
abroad have helped in this and have
even taken away some people; we
have agrecd to that. There is, for
instance, & children’s village in
Switzerlund and about 20—-30 Tibetan
children with some of their parents
have gone there.

Mr. Speaker: His question was this.
Would they be Indian citizens or forei-
gners? If they are foreigners, how
would they be absorbed n agricultural
pursuits in India?

Shri Jawaharlal Nehru: 1 cannot
say what they will be in future. Al
the present moment, they are not
Indian nationals, whatever they might
be.

Shri Hem Barua: My quesliin was
not properly understood. May 1 sub-
mit that these are foreign nationals and
the Deputy Minister said that when
they came back their expericnce might
be utilised for our country. [ asked
how it can be binding on tnem since
thy are foreign nationals.

Mr. Speaker: Nobody hus =aid that
it would be binding upon them. Next
question.

Small Scale Indusiries in Rura] Areas

+
( Shri Nambiar,
| Shri Hem Raj:
*160. { Shri Kashi Ram Gupta:
| Shri P. C. Barooah:
| Shri Umanath:

Will the Minister of Planmning be
pleased to state:

(a) whether Planning Commission
has prepared a scheme for intensive
development of Small Industries in
selected rural areas during Third
Five Year Plan period;

(b) if so, the details thereof:
1376( Ai)LSD-.-2.
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(¢) which are the arcas selected in
cach Statc; and

(d) the allocation madg to  each
State?

The Deputy Minister in the Mmistry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Yes, Sir.

(b) Details of the scheme are given
in Part I, pages 1—11 of zrinted
brochure on ‘Projecls  for inlznsive
development of  small  industries
in rural arcas’ issued by the
Planning Commission in Julv 1062
Copies of the brochure have aiready
been supplied  tg the Lon  Sabha
Secretariat for distribution among the
Members.

(c¢) Sclection of areas har not been
finalised. Proposals frerm the  State
Governments are capeclted tv reach
the  Planning Comimission vy the
middle of August, 1962.

(d) Allpcations vi'l be miade arcord-
ing to the number of proiects. The
basis of allocation fo1 cuch mropect is
explained in paraziaph 12 on poge 6
of the printed brochure referred to in
(b) above.

Shri Nambiar: May I know whe-
ther there wag a proposal to hold a
conference of the Statc representatives
and other interested parties in the
month of July or 21 and 22nd and
whether that conference took place and
if so, with what results?

Shri C. R. Pattabhi Raman. There
is already a committee of the Planning
Commission working on it ang ail this
has becen done in consultation with
the States and there will be further
discussions with regard to this.

Shri Nambiar: May I know whether
the State of Madras has sent any re-
presentation in regard to these matters
and it was considered while consider-
ing the allocation of industries to
States?

Shri C. R. Pattabhi Raman: [ am un-
able to answer that question just now.

Shri Hem Raj: May I know whether
the rural areas have been divided into
categories under the scheme? May 1




845 Oral Answers

also know whether the areas which
are very undeveloped will be taken
up for establishment of these indus-
tries?

Shri C. R, Pattabhj Raman: You will
find in the brochure, Sir, certain con-
ditions which are laid down.

Mr, Speaker: If jt is there in the
brochure it need not be read.

sl WTHTW A ¢ W gg @Al
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_Shri C. R, Pattabhi Raman: I have
not followed the first part of the
question,

Shri Kashi Ram Gupta; I wanted to
know whether these industrie; will be
run by co-operative societies or by the
panchayat samitis?

Shri C. R. Pattabhi Raman: That
will be as envisaged in the Plan.
There are three tiers: firstly, Planning
Commission in Delhi:  secondly the
State Committee, that is, the Standing
Committee, including representatives
of the Ministries, Khadi and Village
Industries Commission and some other
all India bodics. Thirdly, under the
directions of the Industries Minister or
the Chief Minister of the State, there
will be a committop consisting of the
chairman of the local panchayat zila
parishad, panchayat samiti and ad-
ministrative technical poersonnel along
with representatives of co-operative
urganisations. It has been sugpested
to the Stote Governments that as far
as possible non-oflicials should be the
vhairmen of project committecs,

Shri P. C. Boropah: Whie the
Planning Commission is busy hore. ...

Some Hon. Members;
hear; power failure.

We do not
Shri Frank Anthony: We have to
put up with it every day.

Shri P. C. Borooah: While the Plan-
ning Commission is busy here in pre-
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paring schemes for intensive develop-
ment of small-scale industries in rural
areas, may I know if the Government
are aware that the small scale indus-
tries in Assam are on the verge of
ruin owing to short supply of power
and non-supply of raw materials, par-
ticularly, steel, and, if so, what do the
Government propose to do?

Shri C. R, Pattabhi Raman. The
supply of power is on¢ of the main
considerations envisaged in the scheme.

Shri Vidya Charan Shukla: IHave
the Government laid down any cri-
teria for the selection of areas which
will be taken up for intensive de-
velopment of this king znd, if so,
what are the eriteria?

Shri C. R. Pattabhi Raman: It is con-
tained in the brochure,

Mr. Speaker: Then il need not be
repeated. The brochure was distribut-
ed yesterday at the counter and hon.
Members should get all the information
that is contained in it. Obvipusly
they have not read it and thercfore
they are putting guestions.

Shrimati Savitri Nigam: May I
know whether some projects have been
specially reserved for the backward
areas in the various States?

Shri €. R. Pattabhi Raman: Cex tainly
the backward arcas in all the States
are envisaged in the scheme.

Lansdowne® Jute Mill, Calcutta

-+
161 / Shri Indrajit Gupta:
"\ Shri Mohammad ELlias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Lansdowne Jute
Mill, Calcutta has been closed down;

(b) if so, the reasons for its closure;

(¢) whether Government's prior
approval was sought and given;

(d) the number of workers throwo
out of employment;
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(e) whether any complaints have
been received of mismanagement and
malpractices by the millowners;

(f) whether such complaints have
been investigated; and

(g) whether Government have any
"intention of putting the mill back into
operation?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(e). No, Sir.

(b) to (d), (f) and (g). Do not arise.

Shri Indrajit Gupta: May 1 know
whether it is not a fact that this com-
pany has notified its intention to close
down the mill somotime after  the
14th of this month?

Shri Manubhaj Shah: It js truc that
they have notified that they will close
it by November, 1962 and therefore
we are irying to tuke sleps whnether
the same machinery could be renovat-
ed or transferred to places where they
could be worked. The rest will have
to be scrapped.

Shri Indrajit Gupta: What is the re-
ason given by this company for its
intended closure and may I know whe-
ther it is not a fact that only recently
a large amount of money was given as
loan by the NIDC ‘o this company and,
if so, why this mill intends to close
down?

Shri Manubhai Shah: As far as the
information of our technical experts is
concerned, this particular miill has
passeq the stage where any modernisa-
tion could be done either by changing
the machincry or otherwise. All that
can be done js, they can be replaced
by a new mill, and that will be the
purpose for which the new change will
take place.

Shri Rameshwar Tantia; May I
know whether it is a fact that by
closing a jute mill and sclling  the
working hours to another mill, the
mi‘l can still make a profit and, if so,
wkhether the Government will make
some rule to the effe:t that before
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closing a mill, prior approval should
be sought from the Government?

Shri Manubhai Shah: This is not the
point at all, because the jute industry
is now expanding as per a recent de-
cision of the Government. ‘Therefore,
selling of time-hours is not the only
way to make profit. If the nills were
in working condition, they would have
to do so. But technically thie machines
are all worn out.

Free Trade Zones

( Shri P. R+karavenl:
1Sbri Indrajit Gupta:

| Shri P, Kunhan:

l Shri Raghunath Singh:
Shri Daji:

.4 Shri M. K. Kumaran:

| Skri A. K. Gopalan:

| Shri A, V. Raghavan:

| %hri R. N. Reddl;

! Shri Rameshwar Tantia:
{ Shri Hem Barua:

Will the Minister of Comunerce and
Industry be pleased top statc:

(a) whether Government have ex-
amined the question of furming frec
Trade Zones at different ports on the
model of Hamburg, Copenhagon, New
York, San Francisro, Los Angeles and
Colon for facilitating exports from
India;

(b) whether the All India Manu-
facturers Organisatin have suggested
that four free Trade Zones on  the
East and West Coasts ¢f India be set
up; and

(e) if so, what are the reactions of
Government in this regard?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The scheme of the Free Trade
Zone at Kandla prapared by the Min-
istries of Transport and Communi-
cations and Commerce and Industry is
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under the consideration of the Govern-
ment.

The general question of pros and
cons of free trade zonos i ditTerent
ports in the country is bcing ex-
amined by a Sub-Committee of  the
Board of Trade. There have been
several representations from orgunis-
ations of Trade and Industry on this
subject. ALl

Shri P. R. Chakraverti: May I know
what are the advantaz- s -uat are like-
ly to accrue from the compliance of
the suggestions made by the manu-
facturers’ organisation in this mat-
ter?

Shri Manubhai Shah: That is pre-
cisely the scheme, but we have to ex-
amine very carcfully the pros and
cons. There are certain  advanlages
for export promotion bu{ there arc dis-
advantages by way cf smuggling and
various other things. These are being
carefully assessed and the balance of
advantages and disadvantages will be
taken into considoration before the
Government take a decision on  the
matter.

Shri P. Kunhan: May I know whe-
ther the All-India Vanufacturers' Or-
ganisation recommended to the (Cen-
tral Government the selting up of a
free trade zone in the Cochin port?

Shri Manubhai Shah. Ycs, Sir. They
have recently represeated to us that
four ports should be selucteg in
different parts of India—one in  the
north, one in the south, the thirq in
the west and the fourth in the cast
in order to see that adequat~ free
trade zonc facilities are created in
these ports. All these matters are
under examination.

Shri H'm Barua: May I know if it
it is a fact that there were represent-
ations made to the Government for
making Goa and Pondicherry also as
free trade zones? '

Shri Manuhhai Shah: They are also
included in the recommendations of
the Federatinn. Practically every port
has represented that it should be in
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free trade zone. But the Government
have primarily to decide whether free
trade zone activity, even in a restrict-
ed way, is worth trying in the cir-
cumstance; of India at present or not.
From that angle, this scheme has been
prepared first for Kandla and that is
precisely under consideration. The
Board of Trade, at its recent meeting"
appointed a committee presided over
by Prof. Gadgil to examine the general
question of frce trade zones.

Shri Tyagi: May I know if Govern=
ment have carefully examined the de-
tails as to what measures and precau-
ticns they have to fake when  these
free trade zones are created against
smuggling of goods nng if so, will the
Minister take the House into  con-
fidence?

Shri Manubhai Shah: Yes, Sir, at
the appropriate time I shall tell the
House what the {inol decision of the
Government would be. 1 shall have
oveasion to lay before the House the
report of the special officer as to what
arc the measures to be taken against
smugeling, and what promotional as-
sistance is to be given to see that it
really helps to promote tne  export
trade, if the decision is favourable. 1f
the decision is not favourable, we shall
say what are the reasons why we are
abandoning it.

Shri Man Sinh P. Patel: In view of
the time taken bv Government in de-
ciding whether Kandla should be made
into a free trade zone, muy 1 know
within  what period (Government
would take a decision on this mat-
ter?

Shri Manubhai Shah: In a month or
two. g
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Survey of Economic Conditions in
Eastern U.P.

4
.Shri P. K. Deo:
E Shri Narendra Siongh
. Mahida:
163. 4 Shri S. M. Banerjee:
l Shri Ram Rattan Gupta:
LShri Sarjoo Pandey:

Will the Minister of Flanning be
pleased to state: .

(a) whether any feam has been
sent by the Planning Cominission to
study the economic -onditions of
Eastern U.P.; and

(b) if so, their findings?

The Deputy Minister in the Ministry
of Labour ang Employment and {for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). A proposal to undertake
a study of social and economic con-
ditions of three districts in  Eastern
Uttar Pradesh jointly by the Planning
Commission and the Uttar Pradesh
Government jg under examination, but
no decision has yet been tuxen.

Shri P. K. Deo: As there ure equally
economically backward areas in  the
country like eastern U.P., may [ know
whether Government is considering
the question of enlarging the scope of
investigation to other areas also?

Shri C. R. Pattabhi Raman: Yes,
Sir; the Planning Commission 1s con-
stantly endeavouring to do it.

Shri Narendra Singh Mahida: Is the
Government only interested in survey-
ing or is Government contemplating to
give economic aid?

Shri C. R. Pattabhi Raman: As soon
as the discussions are over, I take it
that aid also will be a part of it.

Shri S. M. Banerjee: May I know
whether the attention of the Minister
has been drawn to the various speeches
made by the Prime Minister regarding
the bad economic condition of eastern
UP.? I want to know what immediate
steps are being taken to see that the
condition is improved in those dis-
tricis?
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Shri C. R. Pattabhi Raman: Yes, Sir;
we are aware of the speecii made by
the Prime Minister.

Shri §. M. Banerjee: He may be
aware, but what steps arc being taken?

Shri C. R. Pattabhi Raman; About
15 districts are involved in eastern
U.P. out of which a selection has to be
made of some districts. We are just
in the stage of discussion.

Shri Raghunath Singh: Quc.stion 165
is very important. It may be taken
up.

ST WX QoD ;. AAAF JAT AT Y
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Shri C. R. Pattabhi Raman: The
team will go to eastern U.P. as soon
as the discussions are over and the
selection of the districts is made.

Administrative Reforms

+
[ Shri Harish Chandra
o164, )  Mathar:
" Shri Bhakt Darshan:
| Shri Bhagwat Jha Azad:

Will the Minister of Planning be
pleased to state:

(a) whether Shri V. T. Krishnam-
achari has completed his study of ad-
ministrative reforms and submitted
his report;

(b) the conclusions of the study
and Government's reaction thereto;
and

(¢) whether a copy of the report
would be laid on the Table?

The Deputy Minister in the Min-
istry of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). Shri V. T.
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Krishnamachari has completed his
study on questions relating to admin-
istrative personnel and administrative
problems arising from the introduc-
tion of democratie institutions at the
District and Block level. His report
is expected to be received during the
course of this month.

(c) Yes.

Mr. Speaker: A demand is being
made that I should take up Question
165. It is in the name of Shri Hari
Vishnu Kamath but he is not present.

Shri Raghunath Singh: He is not
present and therefore, we are mak-
ing this request.

Mr, Speaker: If the Minister is pre-
pared to answer, I can allow. When
a question is called and the Member
is not present, if the Minister thinks
that it is of some public importance
and he wants to answer it then only
I can allow it under the rules. Other-
wise, not.

Shri Tyagi: 1 hope the Prime Min-
ister himself might like to answer it.

Shri Nath Pai: Shri Kamath did
not leave any written authority.....

Mr. Speaker: Written authority
comes only after the whole list is
exhausted.

Shri Nath Pai: You did not hear
me, Sir. Shri Kamath did not leave
any written authority but he request-
ed that we should plead with you to
take this up.

Mr. Speaker: That would come
after the whole list is exhausted. Now
it is for the Minister to say. If he
thinks it is so important that he wants
to answer, then alone I can take it
up, otherwise not,

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): What is it, Sir?

Mr. Speaker: Some hon. Members
want that Question No. 185 should be
taken up. The question is whether
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the Chinese Government have inti-
mated that they do not propose to
appoint an Ambassador in India.

Shri Jawaharlal Nehru: No, Sir;
they have not (Interruptions).

Mr. Speaker: The Question Hour is
over.

Shri Nath Pai: Sir, you were kind
enough to admit the question.

Mr. Speaker: After sixty minutes
are over, no right accrues to the hon.
Members to put supplementaries.

Shri Nath Pai: I was waiting to put
a supplementary.

Mr. Speaker: I do not accuse him.
But the Question Hour is over.

Shri Nath Pai: One supplementary
would have been sufficient (Interrup-
tions),

WRITTEN ANSWERS TO QUES-
TIONS

Indians detained in Portugal

154 S Dr, L. M, Singhvi:
" Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether any Indian nationals
are still detained in Portugal; and

(b) if so, steps taken to obtain their
release?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Five Indian na-
tionals who were detained in Lisbon
during December, 1981, have already
been released. One Indian national
Shri Ranade, who has been detained
in Portugal since before the libera-
tion of Goa, however, has not yet
been set free. Press reports indicate
that the Portuguese authorities have
also arrested Shri Telo de Mascaren-
has who had been residing in Lisbon
since before the liberation. The Gov-
ernment of India are making all
efforts to have thege persons released.
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Chinese Ambassador to India

*165. Shri Harl Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether the Chinese Govern-
ment have intimated that they do not
propose to appoint an Ambassador in
India; and

(b) if so, the reasons therefor?
The Deputy Minister in the Minis-

try of External Affairs (Shri Dinesh
Singh): (a) No, Sir.

(b) Does not arise.
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Workers' strike in Marmagae

( Shri Nambiar:
Shri Nath Pai:
*167. { Shri Ram Ratan Gupta:
Shri Daji:
Shri Mohammad Elias:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether seven thousand work-
ers of Marmagao Harbour went on an
indefinite strike;
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(b) if so, what were the demands
of the workers; and

(e) whether the dispute has been
settled?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) Two hundred workers
went on strike on the 30th June, 1962,
and were later joined by some others.

{b) The workers demanded reten-
tion of temporary workers and grant
of adequate wages to them, replace-
ment of Portuguese laws by Indian
laws, democratic elections in Goa and
development of Marmagao and Pan-
jim ports.

(c) Yes, Sir. The strike was called
off on the 4th of July, 1962

Overseas Purchase Organisations

( Shri D. C. Sharma:

*168. -
| Shri Rameshwar Tantia:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the progress made so far in the
proposal to rationalise Overseas Pur-
chase Organisations; and

(b) the details thereof?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) and (b). A statement
is laid on the Table of the Sabha. [See
Appendix I, annexure No. 38].

Squatter Families in Delhi

[ Shri P. R. Chakraverti:
Shri Rameshwar Tantia;
*169.0 Shri Yashpal Singh:
[ Shri Surendra Pal Singh:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government have
made a survey of the squatter fami-
lies in Delhi;

(b) if so, what is the latest figure
according to the survey; and
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(¢) whether Government have fina-
lised their policy of rehabilitation of
these squatter families?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) and (b). About 44,000
families were squatting on Govern-
ment and public lands in Delhi|New
Delhi according to a special census
taken by the Delhi Administration in
June-July 1960 under the Jhuggis
and Jhopris Removal Scheme.

(c) Government's intention is to
provide open developed plots to eligi-
ble families who were squatting on
Government and Public lands in
DelhilNew Delhi prior to the census
in June-July 1960 to enable them to
build their own houses on them.
Families who squatted on land subse-
quent to this date are to be evicted
without offering them alternative ac-
commodation.

Law and Order situation in coal Mines

170 j’ Shri Indrajit Gupta:
‘L Shri P, R. Chakraverti:

‘Will the Minister of Labour and
Employment be pleased to state:

(a) how far the law and order situ-
ation in coal mines has improved dur-
ing the last three months since the
Tripartite meeting was held in May,
1962,

(b) whether the Labour Unions
affiliated to different All India Trade
Organisations have responded fawvour-
ably to the suggestion;

(c) whether the management has
offered full co-operation in the joint
efforts; and

(d) whether Government advised
its Inspectorate to collect relevant in-
formation and contact labour unions
for achieving the desired results?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) The mining em-
ployers’ and workers' Organisations
have agreed that they would strive to
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improve their relations within a
period of six months, The positiom
will be reviewed after the expiry of
this period.

(b) Yes.
(c) Yes,
(d) This is” being regularly done.

African Military High Command

*171. Shri  Mari Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether the Casablanca Powers
have decided to set up an African
Military High Command;

(b) whether Government have
becn apprised of the decision or any
such proposal is in the offing; and

(c) if so, Government's reaction
ihereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). No Sir; we have
only seen newspaper reports to this
effect.

(c) Does not arise.

Pilot Centre for Terracotta Pottery at
Varanasi

346. Shri Tan Singh: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that a pilot
centre for Terracotta Pottery was
opened in 1958 at Varanasi;

(b) the total expenditure incurred;

(c) the number of trainees trained
s0 far at the centre; and

(d) the work undertaken by those
trained after the training?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, A Pilot
Centre for Terracotta Pottery was set
up at Varanasi on the 1st August,
1958, : o

<5l



859  Written Answers’ SRAVANA 18, 1884 (SAKA)

(b) Rs. 44,867|-. The Centre was
closed down on 30th September, 1960.

(c) Ten.

(d) It is understood that all the
frainees have been absorbed in the
craft.
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Housing Schemes for Punjab

J Shri Hem Raj:
1 Shri Raghunath Singh:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

348.

(a) the amount of money allotted
to Punjab Government for the Third
Five Year Plan for its various hous-
ing schemes;

(b) the amount granted for 1962-
63;

(c) whether Punjab Government
have asked for more money for the
execution of its Third Five Year Plan
Schemes; and

(d) it so, how much and the deci-
sion taken thereon?
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The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) A statement showing
the required information is laid on
the Table of the House. [See Appen-
dix I, annexure No. 41].

(b) The allocations to be made to
the State Governments for the year
1062-63 under various Development
Heads including ‘Housing’ have not
vet been finalised.

(c) and (d). Yes; Rs. 422 lakhs
under various Housing Schemes. The
extent to which the additional de-
mand can be met will depend on the
amount of funds that might become
available from the Life Insurance
Corporation or out of savings from
the allocations to other States or
from an increase in the Plan alloca-
tion for Housing, if that is found pos-

sible.

Export of Molasses

349. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
b+ pleased to state:

(a) the total quantity of molasses
exported from India in 1961-62;

(b) how the figure compares with
that of the preceding year,

(c¢) which parts of India export

molasses;

(d) whether any difficulty was ex-
perienced in exporting molasses; and

(e) if so, nature of the difficulties
and the steps taken to remove them?

The Minister of International Trade
in the Ministry of Commerce and In-
duostry (Shri Manubhai Shah): (a)
and (b). The figures are as follows:

Quantity  (Rs.
(in ‘000 in lakhs)
tonnes)

1960-51 . . 28 20°24
1961-62 . . . 84 61-32
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(e) Uttar Pradesh, Bihar, Andhra
Pradesh, Maharashtra, Madras and
Mysore.

(d) and (e). The main difficulties
cxperienced were non-availability of
storage facilities at the ports and
tank wagons for movement from
sugar mills to the ports. Storage faci-
lities have now been constructed at
Madras, Calcutta and Vizagapatam
and it is expected that similar facili-
ties will come into existence in Bom-
bay also soon. Tank wagons are
being allotied on priority basis.

Tibetan Refugees

350. Shri Dasaratha Deb: Will the
Prime Minister be pleased to state:

ta) whether any scheme has been
drawn to provide employment to the
Tibetan refugees under Industries;

(b) if so, the dctails therefor;

(c) how many persons have so far
been rehabilitated in Industries and

where;

(d) whether any special fund has
been created for providing industrial
training to the Tibetan refugees; and

(e) if so, the ycarly amount there-
of?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. 129 Tibetan Re-
fugee boys have been given vocation-
al training in batches at various In-
dustrial Training Institutes and
Centres,

(b) The training has been given in
the following trades and crafts:

Carpentry 29
Blacksmithy 13
Fitting 20
Shoe Making 22
Pottery 10
Machine Shop 24

Electro-Plating '



863 Writter Answers

(¢) 10 persons have been gainfully
employed in Tibetan Refugee Camps
and schools and 4 persons have been
employed in  Industrial  establish-
ments. Action to find employment
for others is in hand.

(d) Government has been sanction-
ing funds for various training schem-
es from time to time.

(e} An expenditure of Rs. 2,01,203-
has been incurred on the training of
Tibetan Refugees upto 31.3.1962.

Export of Jute Goods

[ Shri M. K. Kumaran:
7 Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

351.

(a) whether Government have con-
sidered the effects of the proposed
15% power cut in Calcutta on pro-
duction and export of jute goods;
and

{b) what Government propose to
do in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. Efforts are being
made to see that the extent of the
power cut ig reduced to the minimum
in the case of export industries like
jute, tea, textiles, engineering ete.

Suorvey of Atomic Minerals in
Saurashtra and Kutch

352. Shri M. K. Kumaran: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a sur-
vey of atomic minerals all over the
Saurashtra and Kutch regions has
been undertaken by the Geological
Survey of India;

(b) whether the survey has been
completed;

(¢) whether any report thereon has
been submitted to Government; and
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(d) if so, the details thereof?
The Prime Minister and Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). During the

years 1960-61 and 1961-62, the Atomic
Minerals Division of the Department
of Atomic Energy carried out radio-
metric surveys for locating atomic
minerals in some areas of the Sau-
rashtra and Kutch region of Gujarat
State, where there were geological
indications of the occurrence of such
minerals. The survey of these areas
has not yet been completed.

(c) & (d). Periodical reports of
the results of the surveys are pre-
pared. The areas so far covered by
radiometric surveys revealed concen-
trations of wranium which would
justify economic exploitation.

Sale of Coffee Seceds

353. Shri M. K. Kumaran: Wil] the
Minister of Commerce and Induostry
be pleased to state:

(a) whether it is a fact that Sale
Depots of the Coffee Board do not sell
coffee seeds to consumers unless they
take a stipulated quantity of an in-
ferior variety of seeds also; and

(b) if so, whether Government ap-
prove of this undersiable practice?

The Minister of International Trade
in the Ministry of Commeres and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

Tea Plantation Industry

354 J Shri A. K. Gopalan:
* 1\ Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have
accepted the recommendations of the
Central Wage Board for the Tea Plan-
tation Industry;
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(b) it so, dctails of the recommen-
dations; and

(c) whether these recommenda-
tions have been implemented?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Recommendations
of the Board for interim increase in
wages have been accepted by Gov-
ernment.

(b) Copies of the recommendations
concerning interim wage increase in
South India were placed on the Table
>f the Sabha on the 30th March, 1962.
Copies of the Board's recommenda-
tions for grant of interim wage in-
crease in Assam, West Bengal and
Tripura, have been placed on the
Table of the Sabha on the 7th August,
1962.

(c¢) Payments have started in
South India. The Governmer®s of
Assam, West Bengal and the Tripura
Administration have also been re-
quested to secure early implementa-
tion and to send periodical progress
reports.

All India Khadj and Village Industries
Board

355. Shri A. K. Gopalan: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) whether any programme for
betterment of the standard of living
of the people in under-developed
areas has been adopteg by the All-
Indiag Khadi and Village Industries
Board at its recent meeting: and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir, In res-
pect of such areas as may be declar-
ed backward and/or scheduled areas,
hoviever, the Khadi and Village In-
dustries Commission has decided +to
intensify its activities by introducing
special schemes, if necessary. Besiues,
certain additional assistance by suit-
ably revising the normal patterns of
assistance is also contemplated by the
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Commission for the development of
Khadi and village industries in the
backward and Adivasi areas,

(b) Does not arise.

Slum Clearance in Rajasthan

356. Shri Karni Singhji: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total financial assistance
given to Rajasthan Government by

Ceatre for slum clearance during
1960-61 and 1961-62;

(b) whether the amount allotted by
way of assistance has been fully uti-
lized; and

(c) the amount allocated for slum

clearance during the Third Five Year
Plan?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A statement giving the
information is given below:

STATEMINT

Cen- Central Expen-
tral as- assis-  diture
sistance tance  incurred
allo- drawn

ted

(Figures in lakhs of Rupees)

1960-61, 844 2-05 273

Period

1961-62 . . 4-8o 300 4°00

Note: 1—In accordance with the
pattern of assistance pres-
cribed under the Slum
Clearance Scheme, three
quarters of the total ex-
penditure incurred is given
as financial assistance by
the Centra] Government,
while the remaining one
quarter is met by the State
Government from their own
resources.

2, The figures of central
assistance drawn and the
expenditure incurred for the
year 1961-62 are provisional.
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(¢} The Central Government have
agrecd to give Rs. 30 lakhs as finan-
cinl assistance for the scheme during
the 3rd Five Year Plan period pro-
vided the Rajasthan Government
contribute another Rs. 10 lakhs from
their own resources.

Ambar Charkha in Tripura

357. Shri Dasaratha Deb: Will the
‘Minister of Commerce and Industry
be pleased to state:

{a) the toltal amount of money
spet for traditiona] Khadi  Ambar
programme in Tripura, vear-wise dur-
ing the Sccond Plan period and in the
Ist year of the Third Plan period;

(by the total number of Ambar

Charkhas in operation now;

(¢) the total amount of yarn pro-
duced: anrd

(d) whether the production was
considered  satisfactory?

The Minnster of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) The amount
spent on the Traditional and Ambar
Khadi during the Second Plan period
and Ist wyear of the 3rd Five Year
Plan in Tripura is given below:—

Year ¢ Amount
Ra.
1956-57 11,127
1957-58 9975
195%-59 33,190
1959-60 6147
1960-61 28,723
1961-62 . 9.616
ToTal 1,656,126
ib) 272.
(c) 138. mds
(d) Yes, Sir.

Green Tea Export to Afghanistan

358. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
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pleased to refer to the reply given
{o Unstarred Question No. 2920 on
the 11th June, 1962 and state:

(a) the steps taken by Government
for air lifting of green tea for export
to Afghanistan; and

(b) how far they have effected the
restoration of normal prices for the
producers?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shrj Manubhaj Shah): (a)
and (b). Exports of green tea to
Afghanistan have shown an increase
uplo May 1862 compared to the cor-
responding period in previous years.
Efforts are, however, being made to
proivde additional facilities for air
lifting tea to Afghanistan. While there
has been some drop in prices this
year compared to last year, it cannot
however be said that this is due to
accumulation of stocks.

Inventions Promotion Scheme

359. Shri D. C. Sharma: Will the
Minister of Commerce ang Industry
be pleaed to state:

(a) the important inventions that
were made under the Inventions Pro-
motion Scheme, in 1882 so far;

(b) the cost involved on the scheme
during the first half of 1962; and

(c) what arc the K more important
inventions in respect of which studies
are at present going on?

The Minnster of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): (a) A list of import-
ant inventions which were promoted
by the Inventions Promotion Board
during the vear 1962 (1st January tc
31st July, 1962) is laig on the Table
of the House [See Appendix I, annex-
ure No, 42].

(b) Rs. 1,23,745.

(¢) Some of the important inven-
tions under study of the Board are
given in the list laid on the Table of
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the House. [See Appendix I, annexure
No. 43].

Wage Boards

360. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) how far the work of the Wage
Boards of Iron, Steel, Tea and Jute
Industries have progressed; and

(b} how long it will take for the
“Wage Boards” to complete their
work?

The Minister of Labour in the Mi-
mistry of Labour and Employment
(Shri Hathi): (a) The Wage Board
for iron and steel industry has issued
its  questionnaire. The Jute and
Plantation Wage Board; are hearing
the parties.

(by It is not possible ‘o say at this
stage when the Wage Boards will be
able to complete their work.

Shopping Centre in South Delhi

361. Shri Basumatari: Will the Mi-
nister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that estab-
lishment of a big shopping centre at
Kalkajee in South Delhi is under con-
sideration of Goverrment;

(b) if so, when it is likely to Dbe
taken up; and

(c) the details thereof?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). The Department of Reha-
bilitation have ng scheme for the
establishment of a big shopping con-
tre at Kalkaji. This Department has,
however, a scheme for the establish-
ment of a colony near Kalkaji for East
Pakistan displaced persons who are
gainfully employed in Delhi. The land
for this colony is at present under
development by the Central Public
Works Depariment. The plan for this
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colony inter alia provides for a shop-
ping centre including commerciat
offices ang public buildings.

Survey of Unemployment in Kerala

262 [ Shri A. K. Gopalan:
* 7\ Shiri Imbichibava:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 344 on the 2nd May, 1962 and
state:

(a) whether Government have re-
veived the report of the sample sur-
vev econducted by the Kerala Gov=
vrnment on unemployment; and

(hy if so. the findings thercof?

The Minister of Lahour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No.

(b) Docs not arise.
Tea Gardens in Palampur

363. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
by pleased to state:

(a) whether it iz a fact that the
workers in tea gardens in Palampur
({Kangra) are getling the lowest wages
in India;

() if so, how their wages com-
pare with workers in other teca gar-
dens in the country;

(¢) whether Plantation Act has not
been implemented in the gardens at
Palampur; and

(dy if so, what steps have been
taken to get this Act implemented?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (d). The informa-
tion i; being collected from the State
Governments concerngd and will be
placed on the table of the Sabha.



871 Written Answers
=y s fator fanamr 7 £ oo

st ®o ®ro fgadl:
3EY. , &t Ho Wo ®WWRE:
1!!‘7 qay g9 :

a7 frmtor, smam s wwor 741
qZ AT TN FI FG A

(F) 37 & @ 9@ & aF73
9T f& & ¥ e fmio fomr §
sfawrdt & fadaaor & o1 # & darem
T 5T ¥ fafim waraat 7 s feoafufar
wift of 4 37 F wvow w9 §

(w) 7v fame wiger & oer-
s &A1 & fog mfafom o srfaas
fraga #71 #t FE FEmEar & ;

() afz g, & 7 7, A

(9) & 9 ¥ & FIT F
feardta & s o ° fom & ®
faama & Far Fewr 7

faafor, wmam @it d@ww w@Ey
(= Fg =g @) (@) 7 (F). =W
faag & geafras sl & 9=t 41 g
g, g woft az 71 afew fom +&@
foar mr &1

Sugar For Goa

365. Shri Bishanchander Seth: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that Gov-
ernment have agreed to release stocks
of sugar to meet the local require-
ments in Goa; and

(b) if so, the quantity to be released
and the price thereof?

The Prime Minister ang Minister
of External Affairs and Minister of
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Atomic Energy (Shri Jawaharial
Nehru): (a) and (b). The merchants
in Goa are free to purchase their re-
quirements from any sugar factory
in India as there is no control over
price, distribution or movement of
sugar in India.

Docamentary Film on Mrs. Kennedy's
Visit to India

66 { Shri P. K. Deo:

# | Shri Narendra Singh Mahida:

Will the Minister of Informatiom
and Broadcasting be plcase] to state:

(a) whether any colour documen-
tary film on Mrs. Kennedy's wvisit to
this country has been prepared; and

(b) whether such a film was on
show in the Berlin Film Festival late-
ly? )

The Deputy Minister in the Ministry
of Information ang Broadcasting (Shri
Sham Nath): (a) Yes Sir.

(b) No, Sir. It is undcrstood that
another film eniitled ‘Invitation to
India’ producegj by the United States
Information Secrvice on the same sub-
ject was entered by them in the Ber-
lin Film Festival,

Wood Pulp for Paper Industry

[Shri H. P. Chatterjce:
kir {Dr. Ranen Sen:
[ Shri Dinen Bhatiacharya:

Will the Minister of Commerce and
Industry be pleascd to state:

(a) whether imports of wood pulp
for paper industry are eating up
lforeign exchange resources;

(b) whether we have trees cultiva-
tion of which can give us all the
necessary wood pulp; angd

(¢) it so, what Government pro-
pose to do in the matter?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir; only
about 7 per cent of the total pulp
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consumed by the paper industry is
being imported.

(b) and (e). There are certain spe-
cies of treces such as Eucalyptus, salai,
spruce and fir, ete. in the country
which are suitable for manufacturing
wood pulp and all possible steps are
being taken tp increase their planta-
tion which can yield the quantity of
pulp required to meect the demand of
the Paper Industry as far as possible.
Loans from Rehabilitation Industries

Corporation

(Shri B, K. Das:
368. ) Shri Subodh Hansda:
1 Shri 8. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that
industrial concerns receiving loan
from the Rehabilitation Industries
Corporation have not been able to
employ the requisite number of dis-
placed persons in their concerns as
per terms of the loan; and

(b) if so, what are the reasons of
such failure?

The Minister of Industry in the Mi-
nistry of Commerce and Industry
(Shri Kanungo): (a) Qut of the 17
industrial concerns who have so far
received loans from Rehabilitation in-
dustries Corporation, only 4 have not
been able to employ the requisite
number of displacced persons accord-
ing 1o the terms of the loan.

(b) A statement is laid on the Table
of the House. [See Appendix I an-
nexure No. 44.)

Newsprint Factory in Kangra, Punjab
( Shri Subodh Hansda:
Shri S, C. Samanta:
Shri B. K. Das:
369. { Shrj M. L. Dwivedl:
| Shri Narendra Singh Mahida:
| Shri P. K. Deo:
[ Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any survey has been
smade about the forest wealth in the
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flimalayan Beas Basin for assessing
the availability of soft wood for the
proposed newsprint factory in  the
Kangra District of Punjab;

(b) if so, the result of thc survey;
(¢} whe conducted the survey; and

(d) whether proposeq forcign col-
laborators also joined the survey?

The Minister of Industry in the
Ministry of Commerce jJand Industry
(Shri Kanungo): (a) to (d). Certain
estimates of the availability of soft
woods in the Himalayan Beas Basin
have been made bv the State Forest
authorities. Besides, two Finnish ex-
perts were also invited to report on the
availability of soft woods in this area.
The results are encouraging. On these
basis, a licenee for the manufacture
of newsprint in Punjab has been
issued to a private party whose foreign
collaborators also are likely to make
another survey shortly.

Small Scale Industries Boards

(Shri Subodh Hansda:
370 ) Shri 8. C. Samanta:
* 7 Shri B. K. Das:
| Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Small Scale Indus-
trics Boards have becn constituted in
all the States;

(b) the objects of setting up such
boards; and

(¢) how these boards will function?

The Minister of Industry in the Mi-
nistry of Commerce ang Industry
(Shri Kanungo): (a) Most of the
states have constituted Small Scale
and Handicrafts Boards. Some of the
States have, however, set up Co-ordi-
nation Committees for Development
of Handicrafts and Small Scale in-
dustries.
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(b) The Boards/Committees advise
the State Governments on deve-
lopment of Handicrafts and Small
Scale Industries, with particular ref-
erence to the following:

(i) Introduction of better {ech-
niques and improved equip-
ment;

(ii) Procurement and distribu-
tion of raw materials, provi-
sion of Credit Facilities, tech-
nical assistance, marketing
and training facilities etc;

(iii) Secrutiny, implementation
and review of State Govern-
ment Scheme for production-
cum-training centres, design
centres and Pilot Project
Centres etc.;

{(iv) Steps necessary for quality
production of goods;

(v) Development of Industrial
Co-operatives; and

(vi) Co-ordination of activities
of various Departments for
development of Cottage,
Handicrafts and Small Scale
Industries.

(c) The Board|Committees will
function as advisory bodies and wili
also maintain liaison between the
Central and State schemes.

Export of Engineering Goods

( Shri Subodh Hansda:
- J Shri S. C. Samamta:
* ] Shri M. L. Dwivedi:
| Shri B. K, Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that there
was a huge shortfall in export of
Engineering goods during the months
January to April, 1962;

(b) if so, what was the total short-
fall;
(c) what was the target of export;
and
1376 (Ai) LSD—3.
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(d) why this shortfall was experi-
enced?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a),
(b) and (d). Exports of engineering
goods during January to April 1962
were Rs. 298 crores as compared with
Rs. 2'82 crores during the correspond-
ing period of 1961.

(¢) Rs. 15°75 crores for 1962-63.

Education in Goa

Shri Shree Narayan Das:
31'2.{ Shri Prakash Vir Shastri:
| Shri D, C, Sharma:

Will the Prime Minister be pleased
to lay a statement on the Table show-
ing:

(a) the important recommendations
of the Committee which was appoint-
ed by Government to go into the
matter of education in Goa; and

(b) which of these recommendations
have been accepted and implemented?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The statements
are laid on the Table of the House.
Placed in Library. [See No. LT-309/
62].
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International Trading Conference

374 Shri Shree Narayan Das: Will
the Prime Minister be pleased to state:

(a) whether the Secretary General
of the U.N. has submitted his report io
the Economic and Social Council re-
garding  Internationa]l Trading Con-
ference in accordace with the resolu-
tion passed at the last session of the
U.N. General Assembly asking him to
ascertain the views of the Gowvern-
ments of the Member-countries in this
repard; and

(b) if so, the consensus of opinion
expressed?

The Prime Minister and Minister of
External Affairs and Minister eof
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) A majority of nations is in
favour of the Conference being held.

Violation of Cease-Fire Line

375. Shrj Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) the number of instances of
breaches of cease-fire line by Pakistani
forces during the last three months;

(b) whether the attention of the U.N.
Observers was drawn to these breac-
hes;

(c) whether they made any inguiry
into such complaints; and

(d) if so, their findings and action
taken in this regard?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): (a) The total number of
border-cease-fire line violations by
Pakistani forces in Jammu and Kash-
mir during the last three months was
93.

(b) Complaints were lodged with
the U.N. Field Observers in 79 cases.

(e) Yes Sir,

(d) The Chief Military Observer has
awarded violations against Pakistan in
5 cases and dismissed 10 complaints.
In 64 cases his awards are awaited.

Protests are being lodged with the
Government  of Pakistan on the
strength of violatigns awarded by the
Chief Military  Observer  against
Pakistan.
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Workers Registered with Employment
FEchanges in Delhi

378. Shri P, C. Borovah: Will the
Minister of Labour and Employment
be pleased to slate:

{a) the number of skilled and un-
skilled workers on the registers of the
Employment Exchanges in Delhi who
have not been able to secure employ-
ment since 1957 or earlier; and

(L) what steps are envisaged to se-
cure them employment this year?
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The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) Skilled 128 and Unskilled
280.

(b) Cases of all those who could
not be selected by the employers are
being reviewed for advising the can-
didates to Dbetter their skills or to
learn alternative trade in which there
is greater scope.

Raw Materials to Small Scale
Industries

S Shri Warior:
37. 7 Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have or-
dered any study of the adverse affects
of inadequate supplies of raw mate-
rials to small scale industries; and

(b) if so, the result thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). No
such study has been made. However,
Government is aware of the difficulties
of small scale units in respect of raw
materials especially those which are
imported. This general shortage is
mainly due to the increase demand
due to expansion of existing units and
the settig up of new units all over the
country, combined with the difficult
foreign exchange situation. The posi-
tion will ease only when the foreign
exchange situation improves,

Labour Welfare Scheme of Rubber
Board

380. Shri A, V. Raghavan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of students to whom
stipends were granted under the
Labour Welfare Scheme of the Rubber
Board in 1960, 1961 and 1962;

(b) the courses for which the sti-
pends have been granted; and

(c) the amount sanctioned for 1963?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)

19680-61 459,

1961-62 780 and

1962-63 As the stipend for this year
are still being granted, complete in-
formation will be available only after
the close of the year.

(b) Higher Secondary, Pre-Universi-
ty, graduate and post-graduate colrses
in Arts and Sciences, Technical train-
ing and professional degrees and dip-
lomas.

(c) No amount hag so far been sanc-
tioned for 1963-64 as the Rubber
Board's budget for this year would be
finalised only sometime in November-
December, 1962. Out of the amount
of Rs 1,00,000 provided for Labour
Welfare in the Board's budget for
1962-63, a sum of Rs. 75,000 is pro-
posed to be utilized by the Board for
granting stipends to students.

Prices of Consumer Goods in Goa

381 J’ Shri A. V. Raghavan:
" | Shri Pettekkatt:

Will the Prime Minister be pleased
to state:

(a) whether Govermment are aware
of the fact that prices of consumer
goods have risen sharply in Goa; and

(b) what steps Government propose
to take in this regard?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). There has
been some seasonal increase in the
prices of certain consumer goods. The
prices are expected to return to normal
after the monsoons.

Gwalior Rayon Manufacturing Co,,
Ltd,

382. Shri P. Kunhan: Will the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
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to Unstarred Question No. 1902 on the
24th May, 1962 and state:

(a) the reason for Gwalior Rayon
Manufacturing Co., Ltd., not construct-
ing any house under the subsidised
industria] housing scheme; and

(b) what is the present position?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The project was sanc-
tioned by the Kerala Government in
Oclober, 1961. Of the 250 houses
sanctioned, 116 houses are at various
stages of construction, while construc-
tion of the remaining 134 houses is
yet to be taken up.

Sulphuric Acid Plant at Alwaye

383. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any contract has been
signed with Simon Carves Ltd., for
setting up a Sulphuric Acid Plant at
Alwaye;

(b) if so, the delails of the contract;

(c) the output of the proposed
plant; and

(d) what is the employment poten-
tial of the plant?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The contract includes supply of
equipment for a total value of Rs. 32
lakhs (F.0.B.) UK. port.

(¢) The plant is expected to produce
about 450 tons of sulphuric acid per
day.

(d) The scheme envisages employ-
ment of about 50 persons including
maintenance crew.

Gratuity Scheme in Mica Industry

[ Shri A. K, Gopalan:
384. { Shri Umanath:
| Shri P. Kuhan:

Will the Minister of Labour and
Employment be pleased to state:
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(a) whether there exists any gra-
tuity scheme in the ‘mica industry;
and

(b) if not, whether Government
have any proposal to introduce such
a scheme?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No Gratuity Scheme
exists at present for the Mica Indus-
try as a whole,

(b) The question of integrating the
Provident Fund and Employees’ State
Insurance Schemes providing inter
alia for invalidity retirement-cum-
gratuity and survivorship pension as
per recommendation of the Study
Group on Social Security is under
examination.

A.CM.O. Office at Madras

( Shri A. K, Gopalan:
385. Shri Umanath:
Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the expenditure in running the
Assistant  Coffee Marketing Officer’s
Office at Madras; and

(b) how many tons of coffee are
collected by this office?

The Minister of Iniernational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
1960-61—Rs, 40,965 and 1961-62—
Rs. 41.045.

(b) This office does not collect any
coffee. It is mainly concerned with
the Local Sales of Coffee in Madras,
Guntur, Pool Sales at Vijayawada, and
with the storage and distribution of
imported chicory to allottees.

British India Corporation, Kanpar

( Shri S. M. Manerjee:
387.{ Shri Yashpal Singh:
| Shri Prakash Vir Shastri:
Will the Minister of Commerce and
Industry be pleased to state:
(a) whether the management of
Mijs. BIC. Ltd., Cooper Allen of North
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West Tannery Branches, Kanpur is be-
ing changed;

(b) if so, the reasons therefor;

(c) whether it is a fact that pro-
duction of the concerns has gone down
considerably during the past years;
and

(d) the steps taken by Government
in this regard?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b).
Cooper Allen and North West Tannery
is a unit of the British India Corpora-
tion Ltd., Kanpur. Since 23rd May
1958, the composition of the Board of
Directors (Interim Committee of
Management) of BIC Ltd., has been
fixed from time to time by the High
Court, Allahabad. In its appellate
judgement delivered on 14th February,
1962 the High Court directed, inter
alia, that the Interim Commiltee of
Management should call a general
meeting of the company in  January
1963 to elect a Board of Directors
which should come in office from Ist
February, 1963. Reccntly some share-
holders including Shri B. P. Bajoria
filed an application before the High
Court praying for a direction for call-
ing an early general meeting of the
shareholders for electing a new Board
of Directors. The final hearing before
the Court has already taken place
and its orders are awaited.

(c) No, Sir. The production of
Cooper Allen and North West Tan-
nery Branch has not gone down since
1958.

(d) Does not arise.
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Coir Industry

389. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased tn state:

(a) the amount of foreign exchange
earned through the supply of coir
goods during 1960-61 and 1961-62;
and

(b) the steps that are being taken
to encourage and develop this indus-
try in the country?

The Minisier of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The value of Coir, Coir yarn and coir
products—all sorts—exported during
1960-61 and 1961-62 was Rs. 8,66,77,000
and Rs. 11,35,28,000 respectively.

(b) A statement is laid on the Table.
[See Appendix I, annexure No. 46].

Price of Jute

390. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 2907 on the
11th June, 1962 and state:

(a) the maximum and the mini-
mum price of jute per maund which
was made available to the producers
in Tripura by the Buffer Stock Asso-
ciation; and

(b) whether the Buffer Stock Asso-
ciation had purchased jute at a higher
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rate or at a rate which was general-
ly offered by other businessmen in
Tripura?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Tripura Jule was purchased by the
Buffer Stock Association at prices
ranging belween Rs. 2032 and
Rs. 2999 per maund.

(b) These purchases were by and
large made at the ruling market
prices.

Small Scale Industries Corporati'or
in Tripura

391, Shri Dasaratha Deb: Will the
Minisler of Commerce and Industry
be pleased to state:

(a) whether it iz a fact that the
Tripura Administration is constituting
“The Tripura Small Scale Industrics
Corporation” in Tripura;

(by if so, when it is likely to be
formed;

(c) what would be the capital of
the corporation to start with; and

(d) the details of the scheme, if
any?

The Minisier of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes Sir.

(b) The Corporation js likely to be
formed after necessary formalities zre
completed,

(¢) Share Capital: Rs. 10,00,000,
Working Capital: Rs, 5,00,000.

(d) The object of the scheme is to
render all possible assistance to the
Small Scale Industrial Units from
securing of raw materials upto dis-
posal of finished products with a view
to develop Small Scale Industries in
Tripura with utmost speed.
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Export of Jute to Germany

393. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that West Germany is trying
to cut jute import from India?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Gov-
ernment are not aware of any such
move by the West German Govern-
ment.
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Children’s Film Society

398, Shri M. K, Kumaran: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that one of
the objectives .of the Children's Film
Society is to exchange its productions
with children's Film produced by
other countries;

(b) if so, how many films have
been so far exchanged; angd

(c¢) if not, how is the failure ac-
counted for?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) None,

(¢) The Society has not found it
practicable to do so.

A.LR. Station at Gauhati

399, Shrimati Jyotsnma Chanda: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government are aware
of inadequacy of the Gauhati Station
of the All India Radio to cater to the
growing needs of and arranging
transmission of programmes of varied
linguistic and cultural groups of
Southern Assam including Cachar,
Mizo, district, Manipur and Tripura;

(b) whether there is at present no
arrangements for broadcasts in
Bengali language from the Gauhati
station of A.LR. although Bengali is
one of the principal languages in
Assam; and

(c) if so, the steps proposed to be
taken to remove the difficulties?

The Deputy Minisier in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) to (c).
The Gauhati Station of All India
Radio does cater to a large extent to
the listening interests of the wvaried
cultural groups in Assam. Bengali
music and spoken-word items are
broadeast to a limited extent from
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Gauhati. Programmes for Tripura
are broadcast daily from All India
Radio, Calcutta. The recently start-
ed Kueseong Station, which also puts
out Bengali music and spoken-word
items, will also cater to the needs of
Bengali listerners in Assam and near-
by areas,

Ambar Charkhas

400, Shri Kashi Ram Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of Ambar-Charkhas
that had been working in the country
during 1959-60, 1960-61 and 1961-62
respectively;

(b) what has been the average daily
production of hanks per Ambar-
Charkha during the above mentioned
period, year-wise and what has been
the average daily earnings of a
labourer on Ambar-Charkha duriné
the same period; and

(c) what is the yearly yardage of
Khadi produced from Ambar Char-
kha spinning during 1959-60, 1960-61
and 1961-62 respectively?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) It is estimated
that 192,967 223,969 and 238,528
Ambar Charkhas were working in the
country during the years 1959-60,
1960-61 and 1961-62 respectively.

(b) On the basis of the surveys
conducted by the Khadi ang Village
Industries Commission during the
above period, it is estimated that
averags production of each Ambar
Charkha has been 3 to 4 hanks per
day and the average earnings 37 nP
to 50 nP per spinner per day.

(c) 25'6 and 234 million square
yds, during 1959-60 and 1960-61 res-
pectively. As regards 1961-62, ac-
cording to the information so far
received 23.3 million sq. yds. of khadi
were produced during that year from
Ambar yarn.
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Handlooms in Manipur

401, Shri Rishang Keishing: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Mani-
pur has about 1 lakh and 75 thousand
handlooms and for which yarn worth
six to seven crores of rupees is
annually imported from outside
Manipur;

(b) whether it is a fact that 50,000
Spindles have been allotted for Mani~
pur and Tripura; and

(c) if so, the arrangement made by
the local Administration (Manipur) to
establish a spinning mill to prepare
yarn locally?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The number of handlooms in Manipur
is 2,00,258. Value of yarn imported
into Manipur is being ascertained
from the Administration and will be
laid on the Table of the House.

(b) Yes, Sir.

(c) Scheme for setting up a co-
operative spinning mill in Manipur
has been submitted to the All Indin
Handloom by the Administration and
it is under scrutiny.

Coir Fibre

402, Shri Natraja Pillai: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Coir Board has re-
commended extraction of coir fibre by
machinery and production of rubberis-
ed fibres; and

(b) whether any State has taken
steps to start any industry as suggest-
ed by the Board?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (u)
“Yes, Sir.

(b) Yes, Sir. Steps have been taken
to start defiering plants for manu-
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facture of mattress|bristle fibre in
Kerala, Madras, Andhra Pradesh and
West Bengal States. One Plant for
the production of rubberised coir
products is under erection at Pettai
in Tirunelveli District, Madras State,

Woollen Spindles

403, Shrimati Maimoona  Sulian:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a demand for
allowing the conversion of woollen
spindles into shoddy spindles; and

(b) if so, Government's decision in
this regard?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). There have been such sug-
gestions from time to time, In view
of the acute foreign exchange situa-
tion, government are not in a position
to give any such permission.

Copper and Brass Products in
Rajasthan

404, Shrimati Maimoona  Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have issu-
ed a licence for an Indo-U.S. joint
venture to produce copper and brass
products at Kotah in Rajasthan;

{(b) if so, the production capacity s0
licensed; and
(c) the terms of the agreement bet-

ween the Indian and American firms
concerned?

The Minister of Industry in Lhe
Minisiry of Commerce and Indus.ry
(Shri Kanungo): (a) Yes, Sir.

(b) Tubes, rods and Sections—

Non-ferrous  hollows—1200
tons per annum.

(ii) Non-ferrous Solids—600 tons
per annum.
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Copper printinz rol!s for printing
machinery.—5,000 rolls per
annum,

(c) Broadly, the terms are—

(i) The American Company’s par-
ticipation will not exceed
33:1/3 per cent of the total
equity capital.

(ii) The American Company will
be responsible for designing
the plant and providing
engineering services, know-
how and technical assistance
ele. in return for which they
will receive the equivalent of
a sum of Rs. 3,38,000 in U.S.
Dollars.

U.N. Sponsored Conference of
Economic Planning

405. gShri Raghunath Singh: Will
ihe PMme Minister be pleased ‘o
state:

(a) whether it is a fact that UN.
is sponsoring a Conference in Geneva
in August, 1962 in connection with
economic planning; and

(b) if so, whether India is taking
part in it?

The Prime Minister and Minister
of Exiernal Affairs and Minister of
Atomic Energy (Shrl  Jawaharlal
Nehru): (a) and (b). The General
Assembly of the U.N. adopted a reso-
Jution on planning for economic deve-
lopment at its last  session. This
resolution, inter alia, invited the Sec-
retary General to prcpare, with the
assistance of a4 group of experts, @
study summarizing the experience
gained and the technigues in use in
the planning of economic develop-
ment by different countries. At the
invitation of the Secretary General,
Shri Tarlok Singh of the Planning
Commission is attending this meeting
of experts which is being held during
the current month.
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Loan to Singareni Colleries for
Constructing Quarters

407. Shri R. N. Reddi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Singareni Collier-
ies Company has requested for an in-
terest free loan of Rs, 1.50 crores for
the construction of quarters from
Housing Fund of Coal Mines Welfare
Organisaflon;

(b) if so, whether it has been sanc-
tioned; and

(e) if the reply to part (a) above
be in the negative the reasons thereof?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No; but they asked
the Coal Mines Welfare Organisation
to bear the interest on the sum of
Rs. 149:143 lakhs, which they propose
to borrow for financing the construc-
tion of houses.

(b) and (c). It is not possible for
the Fund to bear the interest charges,
but the gquestion of temporary trans-
fer of funds from the Housing Ac-
count of one Coal-field to another,
with a view to making additional
funds available, where required, is
under consideration,

Quarters for Multipurpose Institutes

408. Shri R. N, Reddi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have ap-
proved and sanctioned the scheme of
construction of residential quarters
for the staff of Multipurpose Institute
at Kothagudium, Bellampalli and
Yellandev Coal Mines;

(b) it so, when the construction
will commence; and

(¢) when they are likely to be com-
pleted?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Not yet. The esti-
mates are being scrutinised.
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(b) Does not arise,

(c) Within about six months from
the commencement of work,

Inspection and Repair of 0ld
Bungalows

409, Shri A. N, Vidyalankar; Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that some-
time ago a big lump of plaster from
the ceiling of the Home Minister's
House suddenly came down and fell
on his bed and he had a very narrow
escape from being seriously hit;

(b) whether it js a fact thal similar
incidents had been reported from
other Ministers’ and M.P.'s bungalows
too, earlier than this;

(c) if so, what steps the Department
had taken to inspect thoroughly the
roofs ang ceilings of old ho«;es and
to see that these were fit for safe
habitation; and

(d) what is the procedure of
periodical inspection and who was
responsible for the y negligence of
duty in the case of the houses where
such incidenis had occured?

‘The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) A lump of plaster fell
from the roof in one of the bed rooms
of the Home Minister’'s house last
month.

(b) There have been similar falls of
plaster in other bungalows also at
various times.

(c) and (d). All bungalows are
inspected regularly by the officers of
the Central Public Works Department
and every attempt is made to keep
them fit for habitation. The position,
however, is that a number of bunga-
lows are over 30 years old and have
jack-arch roofs or re-inforced brick
roofs which have outlived their life.
Government have already approved
major repairs including re-roofing ot
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these bungalows on the recommenda-
tions of a Committee of senior officers
of the Central Public Works Depart-
ment. These repairs are being carri-
ed out gradually as and when the
bungalows are made available for the
purpose.

Parbelia Colliery

410. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether coal raisings at the
Parbelia Colliery, in Parulia District
of West Bengal were dislocated on
20th July, 1962 due to a strike;

(b) whether the strike was due to
rivalry for recognition between two
unions, both of them affiliated to the
Indian National Trade Union Congress;
and

(c) Government's reaction in tha
matter?

The Minister of Labour in the Minis-

try of Labour and Employment (Shri
Hathi): (a) Yes.

(b) The strike was launched by an
INTUC-union as a protest against the
dismissal of two workers by the
management.

(c) Attempts are being made to get
‘the strike called off soon.

Film Festival at London

411. Shri Raghunath Singh: Will
the Minister of Imformatiom and
Broadcasting be pleased to state
whether a festival of Indian Films is
being arranged in Londen by the
Indian Film Society in the month of
August 19627

The Deputy Minister in the Minis-
try of Information and Broadcasting
(S8hri Sham Nath): Government are
only aware of a newspaper report to
that effect.
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Residential Units for Central Govern-
ment Employees

[ Shri P. C. Borooah:

) Maharajkumar Vijaya
Ananda:

| 8hri Ram Ratan Gupta:

412,

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether about 2,000 more
residential units are proposed to be
constructed shortly in Delhi and

Bombay for the Central Government
employees;

(b) if so, the category-wise break-
up thereof; and

(c) when they will be ready?

The Mimister of Works, Housimg and
Supply (Shri Mehr Chand Khanna):
(a) 1984 residential units in the
general pool for Central Government
employees have either been taken
up recently or are being taken up
for construction in Delhi and Bombay.

(b) The category-wise break-up of
these units is as follows:—

Delhi Bombay
For officers drawing
Rs. sool- and above 146 96
For officers  drawing 1462 32
less than Rs. §00f-.
Class IV staff 248
ToTaL K56 128

(¢) These units will be ready in
phases according to the date of start
and the period required for construc-
tion. The entire programme is ex-
pected to be completed within about
2 years.
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Rural Housing

Shri Sivamurthi Swamy:
414.{ Shri R. 8. Tiwary:
( Shri D. C. Sharma:

Will the Minister of Works, Housing
and Supply be pleased to state:

{a) how much amount has been
actually spent for rural housing works
in the country during the First and
the Second Five Year Plans State-
wise, if available;

(b) how much fund has been allot-
ted in the Third Five Year Plan,
State-wise; and

(c) how much amount has been
allotted for 1962-63, State-wise?

The Minister of Works, Housimg and
Supply (Shrl Mehr Chand Khanna):
(a) and (b). A statement showing the
Central assistance drawn by each
State Government during the Second
Plan period and the funds allotted to
it for the Third Plan period, under
the Village Housing Projects Scheme,
is laid on the Table. [See Appendix
1. annexure No. 48]. The Scheme
was introduced only during the
Second Plan period.
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(c) The allocation of Central assis-
tance to be made to State Govern-
ments for the current financial year
under the wvarious Schemes, including
the Village Housing Projects Scheme,
has not yet been determined.
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Wages of Hubli Co-operative Cotton
Mill Workers

416. Shri Mohsin: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether it has come to the
notice of Government that the wages
paid to workers in the Co-operative
Cotton Mills Hubli (Mysore State)
are extremely low as compared to the
wages paid in any other textile Mill
In the State;

(b) whether the recommendations
of the Textile wage Board will be
made applicable to Co-operative Cot-
ton Textile Mills also?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Information re-
garding wages paid in individual mills
is not available.

(b) The recommendations are al-

ready applicable to co-operative cot-
ton textile mills wunless they are
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covered by para 7 of Government Re=
solution on the Board's Report.

Quarters in Aliganj, New Delhi

417. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether some quarters meant
for Class IV Government employees
situated in Aliganj New Delhi were
got vacated for repairs last year;

(b) if so, whether they have since
been repaired;

(c) when the repair work was com-
pleted;

(d) whether they have not so far
been allotted again; and

fe) if =0, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (e). About 200 class IV quar-
ters in Aliganj were got vacated for
extensive repairs in 1961. Repairs to
111 guarters are nearing complelion
and they are expected to be handed
aver for allotment by the middle
of September, 1962. Repairs to the
remaining quarters are in progress.

Newsprint from Jute

418. Shri Raghunath Singh: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) whether the Jute Technologi-
cal Research Institute, Calcutta is
experimenting to produce newsprint
or paper and varieties of other pro-
ducts from jute and jutesticks; and

(b) if so, at what stage the experi=
ment is?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The experiment has been suc-
cessful with regard to the,K manufac-
ture of Box Board and Printing Paper
on a commercial Scale. The Institute
is also experimenting on the manu-
facture of Rayon Grade Pulp from
Jute Sticks and the results are await-
ed.
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Film on Removal of Untouchability

419. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the progress made so far in the
scheme to produce a film for the
removal of untouchability; and

(b) when it is likely to be ready
for exhibition?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shrl Sham Nath): (a) The Producer
submitted the revised draft of the
seript in July, 1962. Government's
comments thereon have been furnish-
ed to him, for preparation of the final
script.

(b) It is not possible to give at this
stage any indication when the Alm
will be ready for exhibition.

Financial Aid to Punjab

420. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) whether Government of Pun)ab
have requested the Central Govern-
ment for more financial aid during
the Third Five Plan period;

(b) it so, what is their demand; and:

(c) the actual amount sanctioned?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) and (b), There
was a request for an additional loan
assistance of Rs. 2 crores for road
development in hill areas.

(c) Since there is no provision for
this programme at the Centre it has
not been possible to sanction any
amount.

Hospital under Employees’ State:
Insurance Scheme in Punjab

421. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government propose
to construct any hospital in Punjab
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during the Third Five Year
industrial labourers

period for the

Plan

under the Employees’ State Insurancs

‘Scheme; and

(b) if so, the steps taken so far?

The Minister of Labour in the Minis-
iry of Labour amd Employment (Shri

Hathi): (a) Yes.
(b)

Name of the Hospi-
tals'‘Annexes

Progress

(i) Amritsar— 129§
bed General Ho-
spital.

(ii) Yamunanagar—
50 bed General
Hospital.

-(iii) Faridabad -0
bed General Hos-
pital.

«(iv) Faridabad —-12
T.B. beds Annexe.

{v) T.B. annexcs (12

eds each) at

Amritsar and
Dharampur.

bed anncxe,

Land acquired, and
plans and estima-
mates approved.

Land acquired.
Plans and estimates
under  scrutiny of

State Government.

Site finalised
and possession ex-
pected shortly.
Plans and cstima-
tes under scrutiny
ol State Govern-
m:nt.

The annexe is pro-

posed to be cons-
tructed in the Civil
Hospital,  Farida-
dabad. Plans and
estimates are under
scrutiny.

Construction in pro-
gres:

x oand
approved.

cstimates

Examination in Mamager's Certificate
of Competency

422. Shri Eswara Reddy: Will the
Minister of Labour and Employment

be pleased to state:

(a) whether there is any proposal
to hold examination of second . class
manager's certificate of competency
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in Snouth India instead of only  at
Dhanbad;

(b) if so, whether there is any
likelihood of holding the next exami-
nation in South India; and

(c) it the reply to part (a) above
be in the negative the reason thera-
for?

The Minister of Labour im the Minis-
try of Labour and Employment (Shrl
Hathi): (a) No.

(b) Does not arise.

(c) Number of candidates appear-
ing from South India is too small to
justify the opening of a centre there.

12.02 hrs.

RE: POINT OF ORDER

Shri Bagri (Hissar):
point of order.

Sir, I rise to a

Mr. Speaker: Let us hear the point
of order. Yesterday, Shrimati Renu
Chakravartty advised that.......

(Interruptions). ﬁﬁmgﬂﬁﬁﬂilﬁﬂ

wH ag A & nf ft o ARagy TE
e f oY HTEa cngE | AT 3 ST
TR & 98 BT qg a8 aaTd (6 faw
& it geetw g€ &, FF &1 &7 aragr-
ot guT & a1 e Y T A @
1 g A TS AR & 9g WO Ae
T WS 47 FY |

Shri Hem Barua (Gauhati): Sir,
may I submit on that score?

At fag e (wifegr) : fecdh
fafafeee ar fafaeee wiga it ora w2 @
fF bz afeas et Fara T
AT THA §, A1 ITH HY H@T 9T g
fF ¥ w1z 1 fa fom & & a9 aC I8
am we e foet gE 8 |

R WEEE T FEAT AR

g oy ?
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Let the hon. Ministers also be forec-
ed to quote the rules under which they
take the protection of ‘public interest’.
It is camouflage.

Mr. Speaker: There is a rule, and
the hon. Member knows it, that' they

could also say ‘in the public interest’.
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Shri Hem Barua: May 1 submit
something about your ruling on the
point of order business, because you
have made a reference to that and
possibly you had me in your mind?

Mr. Speaker: I am very sorry. 1
assure him that I did not have the
hon. Member in mind at that time
But, most probably, he always has
me in his mind. So, I am thankful
to him. Now we should proceed to
the other business.

Shri Tyagl (Dehra Dun): Guilty
conscience.

Mr. Speaker: I assure him that I
had not the hon. Member in my mind.
Therefore, he should be satisfied. 1
am perfectly satisfied with his be-
haviour. I have no complaint against
him. We will now take up the next
item. Papers to be laid on the Table,

——
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12.08 hrs.
PAPERS LAID ON THE TABLE

CorroN CoNTROL (AMENDMENT) ORDER,
S.0. No. 2203 1SSUED UNDER THE INDOs-
tries (DEVELOPMENT AND RECULATION)
AcT AND ANNUAL REePoORT oF TEA Boarp

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): I
beg to lay on the Table a copy each
of the following papers:—

(i) The Cotton Control (Amend-
ment) Order, 1962 published 1n
Notification No. GSR 888 dated
the 20th June, 1962 under sub-
section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library, See No. LT-
295/62].

(ii) S.0. No. 2203 dated the 16th
July, 1962 issued under section
15 of the Industries (Development
and Regulation) Act, 1951
[Placed in Library, See No. LT-
296/62).

(iii) Annual Report of the Tea
Board for the year 1959-80.
[Placed in Library. See No. LT-
297/62].

Shrimati Renu Chakravartty (Bar-
rackpore): I just wanted to submit
something. In the meeting of the
Business Advisory Committee the
Minister of Railways stated that he
will make & statement in the House

Mr. Speaker: He is going to make
a statement.

Shrimati Renu Chakravartty: But
it is not in the agenda. That is why
I raised it.

Mr. Speaker: It has been put in mv
list.

GranT OoF Loans T0 LIcENsep Saur
MANUFACTURES' (AMENDMENT) RurLes

The Minister of Industry In  the
Minmistry of Commerce and Industry
(Shri Eanungo): I beg to lay on the
Table a copy of the Grant of Loans tc

Statement Re. Railway QI0
Accidents

Licensed Salt Manufacturers
(Amendment) Rules, 1962 publisned
in Notification No. GSR 1007 dated the
28th July, 1982, under sub-section (3)
of section 6 of the Salt Cess Act, 1953
[Placed in Library, See No LT-
298/62.] :

12.07% hrs .

STATEMENT RE: RAILWAY
ACCIDENTS

The Minister of Railways (Shri
Swaran Singh): In answer to Starred
Question No. 87, replied on the Tth
August 1962, information had been
supplied to the House about the num-
ber of railway accidents that  took
place between 23rd June and 31st
July 1962. Of these, 14 accidents in-
volved casualties. After 31st July
one more accident involving casuaities
has taken place at Hazaribag Road
Railway Station on 3rd August 1962,
thus making a total of 15 accidents
involving casualties.

1 iay on the Table of the House a
statement showing the particulars of
these 15 accidents together with their
causes, figures of casualties and the
action taken or proposed to be taken
against the railway staff responsible.
(Placed in Library, See No  LT-
299 /62.]

The remaining accidents mostly
constitute derailments of goods trains
and fires in trains involving no casual-
ties and very little loss of property
In all such cases also regular enquiries
are held by the railway administra-
tion, causes of accidents ascertained
and suitable action taken, including
punishment to the staff held responsi-
ble. I am laylng that statement on
the Table of the House.

Shrimati Renu Chakravartty (Bar-
rackpore): I suggest that this may be
virculated.

Mr. Speaker: Yes, this would be
circulated to the Members so that they
may study it
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Shri 8. M. Banerjee (Kanpur): The
other day when we gave notice of
an adjournment motion the hon. Mi-
nister agreed to make a statement.
Now that statement has been laid
on the Table, I would beg of you to
fix some time for its discussion. Be-
cause, if we put any question, it is
stated immediately that it is under
investigation and so on. I wouwd ui1ge
upon you to consider this because this
15 a serious matter agitating the minds
of the public at large who have even
demanded the resignation ot the hon.
Minister which he has not aone.

Mr, Speaker: I will consider that.

12.84 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, as you are aware, the House
disposed of the Hindu Adoption and
Maintenance Bill and the Christian
Marriages and Matrimonial Causes
Bill in about 3% hours yesterday
against an allotment of 6834 hours
approved by the House.

In the list of Business for today
the (Government have set down 8
hours business which would keep the
House engaged for today and tomor-
row in accordance with the allotment
approved by the House. In case the
House is able to dispose of the Busi-
ness earlier, it can take up an addi-
tional item of business, nameiy, tne
discussion on the Report of the Study
Team on Co-operative Training on
a motion to be moved by Shri D. C.
Sharma. This item would, therefore,
be added as supplementary business
in the list of business for tomoltow.

Shri Nambiar (Tiruchirapalli): I
have to make a submission in this
connection. In the Sub-Committee of
the Business Advisory Committee we
have chosen seven resolutions for
discussion. So, unless and until we
dispose of those seven motions, we
cannot take another motion, which
s not included in that seven. Other-
wise, the recommendations of the
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Business Advisory Committee and its
Sub-Committee will have no value.
So, according to the recommendation
of the Sub-Committee of the Business
Advisory Committee, those seven
motions just get priority. Therelore,
one of those seven may be taken up
instead of the eighth one.

Shri Satya Narayan Sinha: I recelv-
ed the report only day before yester-
day and because of the shortness of
time we could not contact the Minis-
try concerned. I promise that aul
those seven motions which have been
recommended by the Committee will
be taken up. It is only an aa hoe
arrangement; in case there is a col-
lapse of business, it will be taken up.

Mr. Speaker: But the apprehension
is justified because if this business
which has not been recommended by
the Sub-Committee that has  been
appointed is taken up, some of those
resolutions that have been recom-
mended by the Sub-Committee might
be left out.

Shri Satya Narayan Sinha: I pro-
mise to take wup all of them. On
account of the shortage of time we
could not contact the Ministry con-
cerned. But this thing will come up
only in case the business in the House
collapses which, I hope, will not hap-

pen.

Shri Nath Pal (Rajapur): If that
was his apprehension, he could rcer-
tainly have picked up one of the
seven recommended.

Mr. Speaker: That is what he said.
He said that that recommendation was
received only yesterday evening and
because he had not seen it and be-
cause this had come up just now that
the business might collapse, he has
made ad hoc ararngements though he
hopes that it would not collapse and
there was no chance of its belng
taken up. As a precautionary measure
he has provided for it.

&Y THTACAE (FATH) - W
ey , & wrawr ¥ar § frE s
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12.18 hrs. X
SPECIFIC RELIEF BILL

Mr. Speaker: The hon. Law Min-
ister.

The Minister of Law (Shri A, K.
Sen): Sir, will you please allow the
hon, Deputy Minister to move the
motion?

Mr. Speaker: There is no harm in
it. The hon. Deputy Minister.

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): Sir, I beg to move:

“That the Bi!l to dsfine and
amend the law relating to certain
kinds of specific relief be referred
to a Joint Committee of the
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Houses consisting of 45 members,
30 from this House, namely:—

Dr. M. S. Aney, Shri
Brij Basi Lal, Shri Brij Raj
Singh-Kotah, Shri  Chattar
Singh, Shrimati Zohraben
Akbarbhaj Chavda, Shri C.
M. Chawdhary, Shri B. K.
Dhaon, Shri N. R. Ghosh, Shri
Abdul Ghani Goni, Shri Harish
Chandra Heda, Shrimati Jamu-
na Devi, Shri Gulabrao Kesh-
avrao Jedhe, Shri Yogendra Jha,
Pandit Jwala Prasag Jyotishi,
Shri Nihar Ranjan ILaskar, Shri
Masuriya Din, Shri David
Munzni, Shri D. D. Puri, Shri A.
V. Raghavan, Swami Ramesh-
waranand, Shri R. V. Reddiar,
Shri A. T. Sarma, Shri S. M.
Siddiah, Shri K. K. Singh, Shri
Krishnapal Singh, Dr. L. M.
Singhvi, Shri R, Umanath, Shri
P. Venkatasubbaiah, Shri Asoke
K. Sen and the Mover

and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one third
of the total number of members
of the Joint Committes:

that the Committec shall make
a report to this House by the
last day of the first week of the
next session;

that in other respects the
Rules of Procedure of this
House relating to Pariiamentary
Committees will apply with
such variations and modifica-
tions as the Speaker may make;
and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Commit-
tee . . 7’

Shri D. C. Sharma (Gurdaspur): Sir,
will the hon, Minister kindly speak
slowly? We are not following what
he is saying.

Mr. Speaker: That is put down on
the Order Paper, For that purpose
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he can consult that. For the rest of
the speech I will ask him to go slowly.

Shri Bibhudhendra Mishra: ......

“ ., ..and communicate to this
House the names of members to
be appointed by Rajya Sabha to
the Joint Committee.”

The law of specific relief, that 1s,
the Specific Relief Act has been in
operation in India since 1877, This
is a species by itself, It sceks to give
to the claimant the very thing that he
wants to get, not compensation but
that to which he is entitled, !t puts
the defendant under an obligation to
do the very thing for which he is
obliged or not to do something. Some-
times, circumstances may arise in
which it may become diilicult for the
defendant to do so. Therciore, by a
method of trial and error the Court
of Chancery has laid down rertain
principles and these principles have
been codified in this Act, On the
whole, as the Law Commission has
put it, the Act ha: been worling very
well, but there is still scope for im-
provement. Improvements are of two
types. TFormal amendments: it is a
matter of language. They want to
improve the language ¢f the statute.
Also, at some places, they want to
make the intention clear where there
is some doubt about the intention as
a result of conflict of decision:s, co that
tne conflicts may be set at rest.

The report of the Law Commission
was circulated to the State Govorn-
ments and almost all the State Gov=-
ernments agreed generuzlly with the
principles there. At the outset, let
me tell the House that this Bill recks
to incorporate the recommendatirns
of the Law Commission excvept one,
namely the amendmen; suggested to
section 42 of the Specific Relief Act.

So far as the applicability of the Act
is concerned, the Act doe; not extend
to the territories formerly known as
Scheduled Districts, corresponding to
the present Scheduled and Tribal
areas, The Law Commission sees no
justification as to why the Act should
not be made applicable to those areas,
since tae courts there, though the Act
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is not applicable, apply the principles
of justice, equity and gnud conscience.
Moreover, the Transfer of Property
Act which :lso contains some of the
equitabl: n.inciples is applicable to
these areas. The tendency of modern
legislation has been that al’ the Acts
are made applicable t: i Scheduled
District arcas, If any difii.ulty is ex-
perienced at any time, there are the
provisions of the Fifth and Sixth Sche-
dule of the Constitution under which
the Government, by notification, can
exclude the operation of the provi-
zions of this Act. That power is al-
ways there. Hence, they are of the
opinion that this Act should ulso be
made applicable to the Scheduled
areas.

One of the most impertant recom-
mendations that the Law Commission
has made is with regard to section 9.
Section 9 relate; to a suit for posses-
sion. When a person is dispossessed
of his property, it provides a speedy
and summary remedy. But, experi-
ence has shown that, though the cb-
ject was that whatever may happen,
the owner or title holder shouid not
takc the law into his own hands, this
doe; not provide a speedy remedy at
all. Since it has been found that in
a suit for possession, the quection of
title also has to be gone into, it be-
comes a prolonged litigation and :if
there is a wverdicy in favour of the
plaintiff, the defendant can again file
a cuit for recovery of possession on
the basis of his title. That hag led
to multiplicity of proceedings. Tnere-
fore, they have suggested that this
should be completely omitted. This
suggestion has been acccpted,

1 will refer to another important
amendment, that is Chapter VIII of
the Specific Relief Act, that is, sec-
tions 45 to 51 should be omitted. You
will find that this Chapter gives power
to the three Presidency High Courts
of India, to issue a writ of mandamus.
After the coming inio force of the
Constitution, article 226, they feel that
this is not necessary at all. It will be
seen that the provisions in this Chap-
ter VIII of the Specific Relief Act
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confer less power than has been given
to the courts under article 226 of the
Constitution. Then, again, they are
of the opinion that sub-sections (f)
and (g) of section 45 are inconsistent
with and contrary to the provisions
of article 226 of the Constitution. Sub-
section (f) reads thus:

“Nothing in this section shall be
deemed to authorize any High
Court—

(f) to make any order bind-
ing on the Centra! Government
or any State Government.”.

Sub-section (g) reads thus:

“(g) to make any order on any
servant of the Government as
such merely to enforce the satis-
faction of a claim upon the Gov-
ernment.”,

The Law Commission feel that the
courts should not be restrained from
passing such orders, in view of artic'e
226 of the Constitution, and, there-
fore, these sub-sections are ultra vires
the Constitution.

Then, section 50 of the Act which
was inserted by the Adaptation Order
of 1950 nullifies the entire chapter al-
together. It says:

“Nothing in this Chapter shall
affect the power conferred on a
High Court by clause (1) of arti-
cle 226 of the Constitution.”.

So, for all these various ceasons, they
have suggested that since now writs
are available in many forms besides
mandamus, in the Constitution itself,
this Chapter need not be retained, and
hence it has been omitted.

Then, another important suggestion
which they have made is that sub-
section (d) of section 56 shou'd be
omitted as that is also ultrg vires the
Constitution. It reads thus:
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“An injunction cannot be grant-
ed—

(d) to interferz with the
public dutieg of any depart-
ment of the Central Government
or any State Government or with
the sovereign acts of a Foreign
Government;”,

They say that this is inconsistent with
the second proviso to article 361(1) of
the Constitution. That proviso reads
thus:

“Provided further that nothing
in this clause shall be construed
a; restricting the righ. of any per-
son to bring appropriate proceed-
ings against the Government of
India or the Government of a
State.”.

The Law Commission have suggested
that sub-section (d) of section 56
should be omitted, and that suggestion
has been accepted.

Then, I come to section 42 which is
one of the most important sections of
the Specific Relief Act, about which
the Law Commission have made some
recommendations which have not been
accepted. They are of the opinion
that the proviso to section 42 should
be deleted. 1 would read out the
entire section. It is as follows:

“Any person entitled to any
legal character, or to any right as
to any property; may institute a
suit against any person denying.
or interested to deny, his title to
such character or right, and the
Court may in its discretion make
therein a declaration that he is so
entitled, and the plaintif need
not in such suit ask for any fur-
ther relief.”.

Then, the proviso reads thus:

“Provided that no court shall
make any such declaration where
the plaintiff, being able to seek
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further relief than a mere decla-
ration of title, omits to do so.".

Under the present provision as it
stands, where a plaintiff is entitled to
some other relief besides a declara-
Hon, that relief shall not be granted,
and the suit will not be maintainable
if along with the prayer for declara-
tion, the relief also is not claimed.
They say that there need not be a
prayer for further relief, and a decla-
ration is enough, and, ther¢fore, this
proviso should not be there, In this
connection, I would like to point out
that there is a similar provision also
in the Civil Procedure Code in Order
XI, Rule 3, which says that:

‘If a person entitled Lo more
than one relief in respect of the
same cause of action omits, with-
out the leave of the court, to sue
for any such relief, he shall be
debarred from suing &aflerwards
in respect of the relief so omit-
ted.”.

So, we find virtually the same provi-
sion in the Civil Procedure Code, and
there js no suggestion by the Law
Commission that this provision in the
Civil Procedure Code should also be
omitted. If the suggestion of the Law
Commission is ..cepted, it wou!d mean
omitting this provision from the body
of section 42 of the Specific Relicf Actl.
It will work out in a very different
way; whereas under the Civil Proce-
dure Code, the parties would be asked
to pray for further relief besides a
declaration, under the Specific Relief
Act, a suit will not fail because there
has not been any further relief asked
for. Therefore, this suggestion of the
Law Commission or this recommenda-
tion of the Law Commission has not
been accepted.

Further, they want that this section
should apply to all lega] rights and
not to rights of property only. They
are of the view that if it applies to
all rights, when once a right is dec-
lared, probably, that will set all dis-
putes at rest, and there will be no
further dispute, because the parties
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know what their rights are, and there
will be less of cases in the courts.
It is well known that besides a decla-
ration, section 42 does not confer any
other thing. Therefore, even if the
right is dec'ared, it does nout debar a
party from going to court, Iere the
pious wish that once a right is declar-
ed, the party may refrain from going
te court may not work out and will
result in a multiplicity of proceedings,
Therefore, this has not been accepted.

These are, in ghort, the main recom=
mendations that the Law Commission
has made. I do not want to proceed
to discuss the formal amendments of
secliong as this is going to a Joint
Committee. With these words, I
commend the motion to the accept-
ance of the House.

Mr. Speaker: Motion moved:

“That the Bill to define and
amend the-law relating to certain
kinds of specific relief be referred
to a Joint Committee of the
Houses consisting of 45 members,
30 from this House, namely: Dr.
M. S. Aney, Shri Brij Basi Lal,
Shri Brij Raj Singh-Kotah, Shri
Chattar Singh, Shrimati Zohraben
Akbarbhai Chavda, Shri C. M,
Chawdhary, Shri B, K. Dhaon,
Shri N. R. Ghosh, Shri Abdul
Ghanj Goni, Shri Harish Chandra
Heda, Shrimati Jamuna Devi,
Shri Gulabrao Keshavrao Jedhe,
Shri Yogendra Jha, Pandit Jwala
Prasad Jyotishi, Shri Nihar Ran-
jan Lasker, Shri Masuriya Din,
Shri Bibudhendra Misra, Shri
David Munzni, Shri D. D. Puri,
Shri A. V. Raghavan, Swami
Rameshwaranand, Shri R. V, Red-
diar, Shri A. T. Sarma, Shri S.
M. Siddiah, Shri K. K. Singh, Shri
Krishnapal Singh, Dr. L. M.
Singhvi, Shri R. Umanath, Shri P.
Venkatasubbaiah, and Shri Asoke
K. Sen and 15 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Commuttee the
quorum shall be one third of the
total number of members of the
Joint Committee;
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that the Committee shall make
a report to this House by the last

day of the first week of the next
sesgion;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya &abha do
join the said Joint Committec and
communicate to this House :he
names of members to be appointed

by Rajya Sabha to the Joint Com-
mittee.".

Does any hon. Member from the Op-
position wish to speak? Do 1 take it
that no hon. Member from th+ Oppo-
sition wants to speak?—Shri Man Sinh
P. Patel ‘wants to speak.

Shri Man Sinh P. Pate] (Mehsana):
I welcome this measure. It eliminates
80 many sections which are redundant
according to the suggestions of the
Law Commission in their 8th Report.
At the same time s:me new sugges-
tions are also beng accepted by the
Government as per the Commission's
Repart.

First of »ll, I would draw the atten-
tion of the “on. House to the dissent-
ing note of Dr. N. C. Sen Gupta re-
garding section 9, of the original Act.
Secti:n 9 in no case ought to have
been omited from this new Bill,
because it gives a summary remedy to
an owner whos~ property would other-
w'se be taken over by a trespasser.
For this reasom, I also think that the
retention of sectirn 9 in this new Bill
also is absolutely necessary.

No dsubt, the Deputy Minister has
said that the Bill i~ going before a
Joint Committee. I would only urge
the Joint Committee to look into the
dissenting note of Dr. N. C. Sen Gupta
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No doub:, the majority decisicn is in
favour of deleting section 9. But as 1
read section 9 of the original Act, it
is worth keeping in the new enact-
meni. Section 9 says:

“If any person is dispossesscd
withsut his consent of immove-
ahle properly ctherwise than in
due course of law, he or any per-
son claiming through him may, by
suil recover possession thereof. ™

No.mally litigation takes a very long
titne, There are appeals and appeals
in differeat courts., If this section is
d:lited, the trespasser who has taken
ovir possessi‘m by forceful means re-
ta.ns the property for that whole
p. iad during which the matter will
be nanding in the courts of law, which
miv sometimes extend to even 10
vears.  If the original owner has some
remedy under section 9, the fruits of
thit possession can also be retained
ar1 enj yed by hm on seeking
remedy in a court of law.

Two new clauses are being added
‘o the law by the amending Bill,
namely clauses 19 and 21. As far as 1
can see, clause 21 is a bit mysterious.
It reads:

“Notwithstanding anything to
the contrary contained in the
Code of Civil Procedure, 1908, any
person suing for the specific per-
formance of a contract for the
transfer ¢f immovable property
may, in an appropriate case, ask
for—

(a) possession, or partition...."

Here, the words "“in an appropriate
case” are not necessary at all. There
is already the word “may”. So, when
a petitioner or a plaintiff goes before
a crurt of law, it should not be neces-
sary for him to show that it is an
approprate case. It is always the in-
herent right of the court to take it up
when it knows that there is a fit and
proper case, Therefore, these words
are not necessary.
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Not oaly that The discretion
allowed to the courts will also some-
iim=3 be misunderstood. The cases in
wh ch the court may wse its discretion
ar; given in clause 19:

*(2) The following are cases in
which the court may  properly
cxercise discretion not to decrc:
specific performance....”

Clause 19(1) states:

*“(1) The jurisdiction to decrec
specific performance is  discre-
‘iznary, and the court iz not
bound to grant such relief merely
because it is lawful to do so; bu!
the discretion of the court is not
arbitrary but sound and reason-
able, guided by judicial principles
and capable of correction by a
court of appeal.”

After this comes sub-clause (2),
which contains three sub-divisions
Not only that, there are Explanations
added. As I sce it, the whole of
clause 19(2) is redundant. Sub-
sections (1), (3) and (4) of section 19
should be sufficient. The cases in
which dizcretion should be used by
the court should not be defined by
the legislature, as it would lead to
Interpretations or meanings of th»
intentions of the legislature which
wll give scope to the courts to decids
them, and ¢ will thus invite unneces-
sary litigation on these points. Giving
full discretion to the courts, then ex-
plaining that discretion by some rules
and then further limiting them by
certain Explanations will result in a
very ambiguous legislation, so that
different courts at different stages will
take different wviews, and thus there
will be an increase in litigation.

Now, coming to the drafting of the
Bill, the Law Commission has left it
to the official draftsmanship. I find
so many redundant words still in this
Bill which could have been avoided.
The original Act was drafted in 1877
When the word “shall” is not to be
used, the word “may” is used, and
when “may” is used it is not necevzary
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w0 have words like “in an appropriate
case”., The meaning of cxpressions
like “‘discretion of a judic..: nature”
or “sound principle of equit, in law"
h: ye been established and - -erybody
knows when a ccurt should act. So,
these words need not be used As
[ understand it, there scems to be a
lot of bad legal draftsmanship. Seo,
undoubtedly, the hon. Law Minisler
who is eminent in his own practice,
will sce to it that certain words are
not unnecessarily repe.iled here in
1962, the fiftecnth year of our frecdom.

The main object of thi: amending
Biil, as I understand fr.m the hon.
G_puty Minister, is hat multiplica-
tion of suits should be eliminated.
Certain rights found in the exisiing
Speaific Relief Act arc retainzd in the
new Bill and the court is aiso em-
powerred to allow cerliin pleas of
defendants, so that unnecessary lili-
gation may be avoided.

So far as the Specific Relief Act is
concerned, it is a diflicult proposition
to a lawyer himsell; and to a common
man it is further difficu!l. The main
spirii bchind the Spervific Relief Act
should be tha! there should be faith
created, in the common parlance cf
the business community. There should
=3, be great hardship or cmbarrass-
1 ont in taking to the process of law
fe- the performance of an agreement
enfareeable under  a contract. It
sheld no' be difficult for the owner
who sceks to secure possession or to
have a right established.

Ceri:in explanations have been put
under different sections. And, as I
said pree-lously, judicial discretion is
sought 1o be restricted. We should
leave a fairly wide scope for the
exercisc «. the judicial discrelion so
that it may not lead to unnecessary
litigation or embarrass-
ment to the person who prefers the
process of law. It should not be
denied simply because the law is not
well drafied.

I welcome this Bill. I understand
that previouelr also in 1960 a similar
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Bill was introduced. There have been
so many reports of the Law Commis-
sion for mew legislation but the new
Bills are nut coming in right earnest.
Normally, Government should not
take more than a year or two io bring
in legislat.on after the Law Commis-
sion reports. I myself, a new member
of the House, have received so many
voluminous reports of the Law Com-
mission. But new Bills according to
the recommendations of the Commis-
sion are still not being introduced.

We know that after independence
the whole atmosphere has changed
and the spirit of the law is also being
tried to be interpreted by the courts
in a different manner. As my hon.
friend explained, so many provis.ons
of existing laws are redundant and
contrary to the Constitution of India.
So, codification and simplification of
law should start as early as possidle.
I would be glad if new Bills or
amending Bills are introduced in a
short period after the reports of the
Law Commission are issued.

Shri P. R. Patel (Patan): Mr.
Speaker, Sir, I take this opportunity
to offer my v.ews on the Bill. I do
not wish that the debate should col-
lapse and I wventure to express my
views.

Mr. Speaker: If we were the Ame-
rican Cungress I should have com:
down and put somebody else here.

Shri P. R. Patel: Sir, I practised on
the civil side and I know the compli-
cations of this Specific Relief Act.
There are doubts and doubts and con-
tradictory decisions of the different
H'gh Courts. And, it is very good
that the Law Commission had offered
their views and the Bill is drafled
mostly on the views expressed by the
Law Commission. There was section
9 in the old Act: it has been removed
by this Bill. It was a speedy remedy.
There was that provision. It debars
taking of possession of immovable
property withcut the due course of
law, without legal remedies. The only
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thing that a man was required to
prove is that he was in possession ot
the property within the last six
months. There was no question of
title or anything of that kind. i 1t
was proved that a person was depriv-
ed of his pr.perty without the due
process of law, then he must be given
possession. [ will give an example.
Today I stay in flat No. 15: that is in
my possession for the last six months.
Somebody comes and throws out my
packages and deprives me cf the pos-
sess.on. What is the remedy for me?
Should I go to a «vil court and have
a long procedure? It takes one year
or two years or e€ven ten Yyears.
Nobody likes ‘o go to the mamlatdars’
court because there is the revenue
procedure and we know how it is done
there and I do not want to criticise
or offer my remarks on that. So, tha
remedy for me under section 9 would
bz there; I have to apply under that
section that possession should be re-
turned to me. That remedy is taken
away by this Bill. I urge the Joint
Ccmmitiee t> look into th's and I am
of the opinion that section 9, with
some modifications, should be retained.

Most of the law here is what con-
tracts could be enforced, what could
not be enforced and in what cases
compensati'n could be allowed. These
are the three important things. Natu-
rally there are the perpetual injunc-
tions and temporary injunctions and
soon. [ would now refer to clause 11.
It refers to specfic performance of
part of contract.

Now, clause 11(1) says:

“Except as otherwise herein-
after provided in this secticn, the
court shall not direct the specific
performance of a part of a con-
tract.”

In sub-clause (2), it says:

‘“Where a party to a contract is
unable to perform the whole of
his part of it, but the part which
must be left unperformed bears
only a small proportion to the
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whole in value and admits of com-
pensation in money, the court,
may, &t the sut of either party,
direct the specific performance of
so much of the contract as can be
performed, and award compensa-
tion in 'money for the deficiency.”

It is a right proposition. So, if you
see the spirit of sub-clause (2) and
the spinit of sub-clause (3), you will
hesitate to accept what is said in sub-
clause (3) which reads as follows:

“Where a party to a contract is
unable to perform the whole of
his part <f it, and the part which
must be left unperformed either—

(a) forms a oconsiderable part
of the whole, though admitting of
compensation in money; or

(b) does not admit of compen-
saiion in money;

he is not entitled to obtain a
decree for specific performance;
but the court may, at the suit of
the other party, direct the party
in default to perform specifically
so much of his part of the cun-
tract as he can perform, if .he
other party—

(i) in a case falling under
clause (a), pays or has paid the
agreed consideration for the whaole
of the contract reduced by the
consideration for the part which
must be left unperformed and in
a case falling under clause (b).
the considerat'on f:r the whole of
the contract without any abat-
ment; and

(i) in either case, relinquishes
all claims to the performance of
the remaining part of the con-
tract and all right to compensa-
tion, either for the deficiency or
for the loss or damage sustained
by him through the default of the
defendant.”
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should be given and a compensation
also should be paid But if a major
part could not be specifically enfore-
ed and the minor part could be en-
forced, in that case, the plaintiff must
have paid the whole contractual
amount, and then, if at all he persists
to have a specific relief for the minor
part enforced, he w1l have to re-
linquish his claim for compensation
even for the major part.

Let us consider the section as it 1s.
There are two properties. One is A
and the other is B: the two are com-
bined. The bigger part is A, If the
specific relief for the bigger part could
be enforced, that means A, B is a
mnor pant of it. In that case, the
defendant would be asked to perform
the pant of the contract. That is, he
shall have to pass relief for the major
part of the contract and for the part
“hat he could not he has to pay ~om-
pensa.ion. So, if there is a small part
he has to0 pay compensation.

Here is another case A man sells
the property. A major part of it is
such that it could not be enforced and
the smaller part of it is such that i
could be enforced. In that case, the
law says that if you want a specific
performance of the smaller or minor
part, you must pay the whole amount
and you must relinquish your right of
compensation, You cannot ask for
compensation, Is it a fair proposi-
tion? I would suggest that the Law
Minister should devote some thought
to it. In both of the cases, if a part
of it could not be specifically enfore-
ed, the remedy should be one of com-
pensation. Why should the person re-
linquish his right of compensation? 1
would urge this point to the hon. Min-
ister and I wish that the Joint Com-
mittee that is going to be appointed
looks into this matter.

Then I come to clause 12, There
also, I am not happy with sub-
clause (d).

Clause 12 says:

“Where a person contracts to
sell or let certain immovable pro-
perty having no title or only an
imperfect title, the purchaser or
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lessee has the toliowing \rights,
namely: '

(d) where the vendor or lessur
sues for speadic performance of
the con.rac. and the suit is dus-
mussed on the ground of his want
of title or imperfect title, the de-
fendant has a right to a return of
his deposit...."

There is nolning wrong in it. If the
vendor or lessor files a suit and if
is proved that he has no perfeot utle,
in that case the deposit must be re-
turned. But suppose the vendor or
lessor is sucd and 1t is tound that he
had imperfect title. Because of the
umperfect title, specific performance
would not be desirable, because
nobady would like to have property
with imperfect title. In that case, .f
he is sued, is there any remedy or
anything in the law which would give
authority to the court to award com-
pensation or return of the deposit?
The law is silent As I understand the
clauses in this Bill, the vendee does
not get any compensation or does not
get his depost back if he files a suit
and finds that the lessor and vendor
had imperfect title. ‘This matier
should be looked into.

This is not the time to sugges! any
amendment. But it would be useful
to the Joint Committee if 1 give my
suggestion. I suggest tha! in rlause
12, sub-clause (d) should be amend-
ed like this:

“Where the vendor or lessor
sues for specific performance of
the contract or is sued and the
sut is dismissed on the ground of
his want of title or imperfect
ti‘le, the defendant or the plain-
tiff has a right to a return of his
deposit and compensation.”

I think these things should be put in
this clause, so that the other side
might also get justice.

There are other clauses. Clause 17
says:
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“"Where ua pdainliff seeks speci-
fie purformance of a contract in
writing, to which the defendant
sets up a variation, the plaintJdf
cannot obtain the performance
sought, except with the variation
so set up, in the following

I would request the Minister to read
along with this, clause 25, which says
that where due to a mutual mistake
ol the parties, a conrget or o.uer
mstrument in writing does not ex-
press their real intention, then either
party may institute a suit lo have the
instrument rectitied and so on. If an
agreement is passed and if the cther
side says that .t is not according to
the terms thought of or there are
sume variations which are not in
writing, in that case I would suggest
that the party should file a suit under
clause 25 and get the matter settled.
Suppose this remedy is not availed of
and the other side, in whosz favour
the agreement has been passed, goes
to the court and nroves the agreement,
which is in writing. Under the Evi-
doenece Ao', no doubt there are excep-
tions and when there is fraud or
some mistake, some evidence may be
given. But otherwise, oral evidence
ir such a case would rather prolong
the case and causc harassment to the
person, 1 am of opinion that the
law should put an end to this. If
‘here is any agreement in writing,
cther intentions could be shown by a
document which is in writing. Wa
know that oral evidence could be had
for a cup of tea or some coins. The
court will rely on two or three wit-
nesses and come to the conclusion
that the agreement is not valid and
the man will lose. I think we should
g've protection to such persons too.

I hope the hon. Minister will consi-
der these suggestions. I Indulged
myself in offering these views only in
order that the deba'e may not col-
lapse all of a sudden. I was not pre-
pared at all. But I have practised on
the civil side for some years and so,
I could give some suggestions.
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Mr, Speaker: He has fared quite
well. Why should he admit that he
has not studieq it?

Shri U. M, Trivedi (Mandsaur): He
has studied jt very well and offered
very substantive and constructive
suggestions,

Mr. Speaker, Sir, I think I should
welcome this Bill as it stands. Now,
there are some flaws in it which are
the result of the members of the Law
Commission not ever having under-
gone the difficulties of the ordinary
layman in the street. I have not un-
derstood the arguments advanced by
the Law Ccmmission for omitting the
provisicns of sccticn 9 of the Specifie
Relief Act. It indeed provided a very
speedy remedy, which was allowed
under law, more so in  these days
when people have become used to take
the lJaw into their own hands and
might is right these days than it used
to be before. Seciton 9 of the Speci-
fic Relief Act contained a very healthy
provision, which was many a tima
very useful to those who had not much
money at their disposal. Section 9
says:

“If any person is dispossessed
without his conscnt of immovable
property otherwise than in due
course of ]aw, he or any person
claiming through him may by
suit recover possession thereof,
notwithstanding any other title
that may be set up in such a suit.

Nothing in this section shall bar
any person from suing to establish
his title to such property and to
recover possession thereof”,

The only advantage that one could
get was in court fees. One had not
to pay the full court fees for filing a
suit under section 9.

13 hrs.

Secondly, it was not necessary to
have any evidence of title in this case.
It is true, as the Law Commission
has said, that in some cases evidence
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was recorded. But that was the mis-
take of the judiciary. If we go on
appointing- to the judicial offices per-
sons with no experience, and boys who
have just got out of the law colleges
and who are not able to put down two
sentences correctly or able to express
their thoughts succinctly are made to
assume the important powers of a
civil judge or a distriet judge, they
are bound to suffer. So the remedy
does not lie in dropping this provi-
sion of law, but the remedy lies else-
where, That we have not considered
at all. I do not know whether we
have yet formulated any rule of law
or any Act or any provision in any
Act wherzby the judiciary is to be
properly selected, properly trained
and properly posted. The visitations
of this sin are, therefore, put upon
the heads of the litigants. The remedy
ought not to be that this provision of
law should be taken out from the
statute-book.

Those of us who have the good for.
tune of practising at the Bar realise
that often this has proved to be of
great help to those poor persons who
have just been griven out by mightier
persons from  their  possessions.
Sometimes, if the judge is quick and
sensible, the remedy that is gbtainable
is very quick and immediate and also
effective. This effective remedy is
denied to them by virtue of this new
provision by which section 9 is sought
to be removed from this Act. You
will remember, Sir, that this Speeifle
Relief Act has been in force -Ince
1877. This is a very old Act, and the
principles then laid down on the
grounds of equity, as obtaining in
England, have stood the test up to
date. None of these principles of law
has been in any way deviated so far
in any of the pronouncements @that
have been from time to time. I will
therefore, say that it will be very
wrong to take away the provision of
section 9 of the Specific Relief Act.

Then, in one case we find that the
Law Commission has tried to jump
before the stile is reached in as much
as no law as required to be framed
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or as contemplated to be framed under
the provisions of article 226 of the
Constitutiony has been framed any-
where in India. Rule-making powers
have been vested on the High Courts
and some High Courts—I have Orissa
in mind—have framed the rules.
Other High Courts have looked at the
executive bodies and they have fram-
ed laws whereby a curb has been put
upon the desire of the poor litigant,
the poor sufferer, the poor downtrod-
den, to approach the High Court. One
High Court requires a big amount as
court fees for approaching the court.
Another High Court says that so many
rupees have to be deposited before the
application can be heard. This is
being followed by almost all the High
Courts. The only exception, to my
knowledge, is the Rajasthan High
Court which still allows writ petitions
to be flled without any obstacles. No
law has been framed so far. Before
that law is framed under article 226
of the Constitution which gives us the
right of the various prerogative writs__
certiorari, quo warranto, mandamus or
prohibition—we say that since these
powers are already there in the High
Courts under article 226 we should
drop the provisions of section 45 of the
Act,

I would welcome the dropping of
section 45. I do not like it. It has
got certain limitations. Those limita-
tions are not quite healthy in the
present form of Government and in the
present days when our fundamental
rights have gone up and are followed
by the people. I know that the funda-
mental rights I talk of are the funda-
mental rights conceived when the
Co‘titution was framed which have
now gone by the board and are merely
a mirage. They are not the funda-
mental rights which one should aspire
that they should remain on the statute-
book. But whatever has remained is
sufficient for the downtrodden to ap-
proach the High Court. But the legis-
lature has not moved in any of the
States to make a provision. This Par-
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liament has also not moved in that
direction. This Parliament is autho-
rised to make a law under article 2268.
No law has been made by virtue of
which these prerogative rights can be
governed and the principles embodied
under these prerogative rights can be
obtained in the jurisdiction of equity.
Therefore, as long as that was not
done, this provision of law was guite
a healthy provision of law which ought
not to have been disturbed simply
because the wise man who sat on the
Law Commission thought it so.

Equally important, 1 would say, is
this doing away with the provision of
section 44 on the question of appoint-
ment of a receiver. There iz a big
gap between the ways of thinking of
those who sit in the mofussil courts
and those who sit in the c'ties, Among
citieg also, there is a big gap into the
way of thinking of a man sitting in
Bombay and an officer sitting in Delhi.
Bombay has got a particular high
tradition. It does not require long
arguments to place matters before a
judge however low he might be in the
Maharashtra State. It is not so else-
where. The difference between the
appointment of a receiver before the
suit and after the suit when the suit
ig still pending is net realised by
several judges

Mr. Speaker: By whom?

Shri U. M, Trivedi: By the members
of the judiciary—I do not mean
Judges of the High Court,

Mr. Speaker: Others also ought to
be respected.

Shrl U. M. Trivedi: They are also
human beings and ag human be‘ngs
they do commit these mistakes. This
is an everyday affair, that to get the
appointment of a receiver you must
have a very honest man sitting and
presiding as a judge who will apply
his mind properly. Otherwise, Sir, it
is a discretionary order, and a discre-
tionary order means the discretion of
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a presiding officer in whatever way
the wind blows. He decides for him-
self, With great respect to all them.
Sir, I would say that difficulty js felt
in this respect. When the question of
appoinfing a receiver before an
action, when the action 1s still pend-
ing, comeg in, then it becomes still
more difficult. Even if this So=cific
Relief Act allows it, it becomes a
difficult problem, and it becomeg still
more difficult when one wants to con-
vince a judge that a receiver can be
appointed even through an executive
process, Therefore, th's question of
appointment of a receiver ought to
have been elaborated to a greater
extent. Instead of doing that, section
44 is sought to be removed from the
statute-book. I will, therefore. sug-
gest that the provisions of section 44
must be fully elaborated upon and
brought to the forefront rather than
that the provisions of section 44
should be taken away from the
statute,

13.10 hrs
[Mr. DePuTY-SPEAKER in the Chair]

Then I will come to clause 8 of this
Bill. It is a new clause which says:

“Except as otherwise provided
here in, where any relief is claim-
ed under this Chapter in respect
of a contract, the person against
whom the relief is claimed may
plead by way of defence any
ground which is available to him
under any law relating to con-
tracts.”

The Law Commission has stated on
this point:

“In England and in America,
one finds that the text-books on
Specific Performance dea] with
the defences open under the law
of contract as well as the defences
available in equity Courts in
proceedings to enforce a contract
by way of specific performance.
In India, the defences that are
available under the law of con-
tract, such as incapacity of parties,

the absence of g concluded con-
tract, the uncertainty of the con-
tract, coercion, fraud, m’'srepre-
sentation, mistake, illegality, or
want of authority to enter into
the contract, have a]] been dealt
with in the Contract Act. Further,
it is provided by section 4(a) of
the Specific Relief Act that an
agreement which is not a wvalid
contract under the Contract Act
is not speciﬁcaily enforceable,

Hence, a  repetition, in the
Specific Relief Act, of the defences
available under the law of con-
tract may be avoided by inserting
in the Act a specific provision to
the effect that all defences open
under the law relating to contracts
shal] be open to a defendant in a
suit for specific performance. We,
therefore, propose to insert g new
section to the above effect and to
omit clause (a) of section 4 which
becomes redundant.”

I do not know why it has been put
in clause 8 instead of retain‘ng it in
clause 4(a). Section 4(a) of the
existing Act says:

“Except where it is herein
otherwise expressly  enacted,
nothing in thig Act shall be deem-
ed—

(a) to give any right to relief in
respect of any agreement
which is not a contract;

(b) to deprive any person of any
right to relief, other than
specific  performance, which
he may have under any con-
tract;...."”

We have omitted that provision.
After omitting it, what we say is that
all the defences that are open under
the Contract Act may be available to
the party. Since lit'gation is already
quite costly, to point out to a dis-
honest man that he has got so many
defences available to him is just like
giving a torch in the hands of a thief
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to plunder the house. If this specific
prevision is not made and if only the
cyuitable provision that is already
there is retained, attention to the
defences under the Contract Act will
not be brought to light unnecessarily
for burdening litigation. At least in
the mofussi] we come across pleadings
where, whether the point has been
raised or not, the lawyers wiil plead
that the contract is illegal, bad in law,
vague in terms, obta'ned by indue
influence and coercion etc. Whatever
be the case, all these grounds will be
pleaded, all the various defences that
are available, without thinking for a
moment whether all those pleadings
were applicable to a part'cular case or
not. Now by this clause 8 we are
opening out a big vista whereby
various defences will be taken and
litigation will become length'er than
what it is today. On the contrary, I
would suggest that on grounds of
equity only equitable defences must
be allowed in cases of specific per-
formance and highly techn'cal objce-
tions should not be allowed to prevail.
It is a futile attempt on our part to
put it down on the statute book the
various defences which will open the
eyes of those who are dishonest enough
to refuse specific performance of con-
tract which they have entered into
and where it will not be neccssary for
a judge to enforce these contracts.

Coming to clause 9, which is old
section 12, there has bven a recasting
of this provision. The Explanation s
the same which was there in the old
Act but what has happened is that all
the illustrations which were wvery
important and which form part of the
Specific Relief Act have been omitted
from the present Bill. When the

provisions are praciically kept in the '

same language except that there have
been some verbal changes here
there, I don ot see Why these illusira-

tions should have been dropped, These |

illustrations are very important.
example, for section 12(a),
reads:

For
which

and |
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“when the act agreed to be done
is in the performance, wholly or
partly, of a trust”

the illustration given is:

“A holds ccrtain swock in trust
for B, A wrongfully disposes of
the stock. The law creates au
obligation on A to restore the
same quantity of stock to B, and
B may enforce specific perform-
ance of this obligation.”

What was w-ong with this illustra-
tion? Why should it be dropped? In
practically the whole of this Bill illus-
trations have been dropped. Illustra-
tions arc very important for the inter-
pretation of the Specific Relief Act,
particularly so when we have to deal
with, as I have said before, judges
who have just been appointed aftcr
becoming law  graduates from law
colleges, .

Their knowledge of law is always
meagre. No training is imparted to
them and having not received any
trainiag they try to interpret the law
with their own mecagre knowledge of
English also. Upto date we had all
these laws in English and 1 do not
know when the day will come when
we will have these laws codified in
Hindi. But whether it is in Hindi or
in English, law ig law and the inter-
pretation of law will always be one
of the features of all time to come.
Therefore in order that the interpreta-
tion may not go wrong or aga‘nst what
was intended by the legislature it is
always necessary that illustrations of
all those laws which are possible of
being interpreted in an ambiguous
manner or of having two meanings are
given. Illustrations are the only thing
which can guide one in the proper
manner about the meaning of a par-
ticular provision of law.

Now, as 1 was saying, the words

- “when the act agreed to be done is in

the performance, wholly or partly, of
a trust” in section 12 have been chang-

. ed to “where the property is held by
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the defended as the agent or trustee
of the plaintiff” in clause 9(b) (ii)
(b). Why has this hecome necessary?
Why narrow down the very wide
meaning that is available in section
12(a), namely:

“when the act agreed to be
done is in the performance,
wholly or partly, of a trust;"?

It might be an implied trust or it
might be a constructive trust; it might
be gn express trust also. All those
things are there. Instead of that we
have come down to the position of
having the words *“as the agent or
trustee of the plaintiff”. Why should
it be limited? I have not understood
the argument behind this.

The Lay Commission has said:

“Clazse (a) of section 12 relates
to an obligation arising out of a
trust.”

Now, this is their argument:

“Some jurists consider such an
obljgation as appertaining to the
law of contracts but, in v.iew of
the definition of a trwst in the
Indian Trusts Act, such an obliga-
tion arises out of an executed con-
tract. The relief by way of
specific performance is, on the
other hand, available only in res-
pect of executory contracts, to
which the other clauses of section
12 relate. It seems to us, there-
fore, appropriate to delete clause
(a) from section 12 and to place
all the provisions relating to trusts
together in one section. The only
references to trusts, so far as
specific performance is concerned,
are ipn sections 12(a) angd 21(e).
We propose to include both of
them in a new section.”

‘They have put it down in clause 9.
They have made a change in section
21 also.

I know it will be very difficult for
anyone to offer ful] criticism of this
Specific Relief Bill. I understand that
it is going to the Joint Committee.

1376 (Ai) LSD-5.
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Mr, Deputy-Speaker: The motion
is for reference of the Bill to the
Joint Committee. We are discussing
that motion.

Shri U, M. Trivedi: However, since
[ have offered some criticism, I will
finish after gsaying something about
section 21. Section 21 provides for
contracts which cannot be specifically
enforced. It starts by saying:

“The following contracts cannot
be specifically enforced: —"

angd then they have enumerated those
contracts. About gection 21 the Law
Commission has said:

“Some of the clauses of section
21 require in our view amplifica-
tion.

“Thus, while as a genera] rule,
contracts to lend or mortgage are
not specifically enforced' as they
come under clause (a), there are
certain execptional cases where
specific performance has been
granted by the Courts upon the
assumption that damages would
not afford adequate relief in such
cases, and these exceptions should
be mentioneq in the section itself,
to make it comprehensive.

These exceptional cases are ag fol-
lows:

1. Where a loan has been ad-
vanced either in whole or in part
by the lender on a contract to exe=
cute a mortgage but the borrower
refuses to execute the mortgage,
specific performance of the con-
tract can be obtained if the bor-
rower is not willing to repay the
loan at once. Where a part of the
loan only has been advanced, the
lender must be ready and willing
to advance the remaining sum ac-
cording to the agreements.”

This section they have put down in
clause 13.

Mr, Deputy-Speaker: Clause 217
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Shri U. M. Trivedi: Yes, Instead
of putting clause (e) in section 21
where it was there......

Mr. Deputy-Speaker: Clause 21 is
different. It relates to power to grant
relief.

Shri U. M. Trivedi: 1 am talking of
section 21 of the original Act. Sec-
tion 21 in the original Act has now
been framed into clause 13 of the pre-
eent Bill. About clause (a) of sec-
tion 21 of the present Act the Law
Commission hag said:

‘Where a loan has been advanc-
ed either in whole or in part by
the lender on a contract to exe-
cute a mortgage but the borrower
refuses to execute the mortgage.
specific performance of the coin-
tract can be obtained if the bor-
rower is not willing to repay the
loan at once. Where a part of the
loan only has been advanccd, the
lender must be ready aad willing
to advance the remaining sum ac-
cording to the agreement.

Another such case is the gpecific
performance of a contract to sub-
scribe for dcbentures of a com-
pany. Though Section 122 of the
Companies Act, 1956 provideg for
the specific performance of such
a contract we think it would be
expedient, for the sake of com-
prehensiveness, fo make a provi-
sion in this Section.”

Now, 1 find that this provision, as has
been suggested by the Law Commis-
sion, is not put down under (a).
Instead of that, the explanation that
has been given is given in clause 13
3):

“Notwithstanding anything con-
tained in clause (a) or clause (e
or clause (d) of sub-section (1),
the court may enforce specific
performance in the following
cases:

(a) where the suit is for the
enforcement of a contract,
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(ii) to execute s mortgage or
furnish any other security for se-
curing the repayment of any loan
which the borrower is willing to
repay at once:

Provided that where only a part
of the loan has been advanced the
lender ig willing to advance the
remaining part of the loan _in
terms of the contract;”

Now, instead of decreeing the amount
that has been given, the court will
enforce execution of a mortgage deed.
That is to say, the court may enforce
specific performance to execute a
mortgage  or  furnish  any  other
security for sccuring repay-
ment.  How  will  the court ve
able to enforce such an order? Sup-
pose the property does not belong to
him, which he has agreed to sel] or
which he has agre~d *o mortgage or
he finds there is a defect in it. How
will the court order execution of such
o morigave” The 'aw as it slood.was
auite all right, Although it is {rue
that defences were available in parti-
cular cases to make it a pecessary and
ecszential condition in the law, cvery-
body would like to have his pound
of flesh and sav, he must be asked to
execcute. What will he ¢xecute? How
will he execute? That would create
multiplicity of proceedings. Suitg will
arise out of other suits. Under these
circumstances, the explanation which
has been very wisely put by the Law
Commission is not very helpful. To
make any change in thig law is not
called for.

I will take up the other clause:
“Where the suit is for,—

(i) the execution of a formal
deed of partnership, the
partieg having commenced
to carry on the business of
the partnership; or

(ii) for the purchase of a share
of a partner in a firm,
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1 am sorry; I will have to read jt
again:

“Notwithstanding anything con-
tained in clause (a) or clause (c)
or clause (d) of sub-section (1),
the court may enforce specific
performance in the following
cases:

(b) where the suit is for,—

(i) the execution of a formal
deed of partnership, the parties
having commenceg to carry on
the business of the partnership;”

That will create very great hardship
to parties. Supposing partnerg have
started working and have taken up
some business, is there any binding
force that a man must continue to re-
main a partner? Our law itse’f pro-
vides that nobody can be compclled (o
work against his will. You can
damnify a man. We can put damages
against him. We cap penalise him.
But, we cannot force him to remain
a partner. Where even ai the begin-
ning a man realises, if I continug in
th's partnership; 1 will suffer im-
mense losg and I may have to under-
go insolvency, if a man realiscs and
visualises thai thig pacinersi’p is not
going to be a profilablc proposition,
thes man cannot be compelled that the
partnership must be entered into un-
der this prov'sion. The original pro-
vision was:

“a contract which runs into
such minuie or numerous details,
or which is so dependen! on the
personal gualilications or wvolition
of the parties, or otherwise from
it nature is such, ‘hat the court
cannot enforce specific perfor-
mance of its material terms;"”

That was a very healthy thing. To-
day, we are taking a vetregrade siep.
We have got in our Constitution fun-
damental rights to associate or not to
associate with peoole whom we likc
or do not like, We have freedom of
asspeiation and the right to carry on
our business in any manner that we
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may like. One jg not to be compelled
to labour. One thing is there. Sup-
pose I am a working partner, I have
entered into a contract that I will be
your worging partner, and I cannot
work, will I be compelled to be a work-
ing partner with that man? That 18
what is contemplated by this. In their
over-anxiety (o be mcre equitable,
they have overstepped the limits The
Law Commission's reommeondations on
this are not acceptable and should not
be accepted,

1 think, within the short time at my
disposal, I have covered some points.
This is going to a Joint Committee.
I will therefore, urge that the joint
Committee will do well in taking all
the availgble opinion, particularly
from those who come from the mosfu-
sils rather than from those who come
from the cities on this question of
specific performance, and then formu-
late the law ag it should be, and they
need not be guided by the considera-
t‘'on that the report has been made by
the very wise law lords of the Law
Commission.

\_,/g’hrimati Sarnjini Mahishi (Dhan-
war North): Mr, Deputy-Speaker, I
would like to congratulate the ILoaw
Minister, not so much far having in-
troduced this Bill, but for having re-
duced the number of sections in this
particular Act. The original Act
consizie,] of a still greater number of
sections gnd the Bill that has been in-
troducad now eomsists of a smaller
number of sectizas comparatively. T
hope thoy will not follow the example
of the American Constitution which,
eriginally, was described as a  coach
and four, hut which subsequently was
developed into a heavy train with a
number of bogies. At the very outset,
1 would like to congratulate the Law
Minister for this.

Specific relief was a creation of
equity. It was the outcome of the
principles of equity, good conscence
ang justice. Also the necessity was
there. Common law could not give
remedy or adequate remedy. The
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petitiomgr had to approach the Chan-
cery division and it was the Chancery
division who tried to dispose of those
cases. The result was, we had equity
courts also. This equity jurisdiction
is based on certain principles, For the
time being, we Rad to follow those
principles that were being followed in
the Equity courts in England. Subse-
quently, we had the Judicature Acts
in India and they tried to amalga-
mate the common law ang equity
courts. It is now one and the same
judicial body that is disposing of cases
arising out of equity principleg and
also common law cases. Therefore, a
number of Acts have come into force:
the Contract Act, the Indian Succes-
sion Act, Arbitration Act, and Trust
Act. All these are to be amended.
We find it a necessity to ameng or
rather introduce a new Bill in con-
nection with specific relief also. That
is, in the old Act, many of the sec-
tions have to be repeal or the old Act
has to be replaced by a new Act. That
is a necessity now. Especially after
Independence, we have pow our own
Constitution. The Constitution gives
a number of remedies to the citizen
irrespective of caste, creed, or place of
birth. We find that certain Acts which
have gone out of use or which are not
applicable under the existing circum-
stances arc to be amended. In cases
where some of the sections of the
Indian Specific Relief Act were not in
consonance with some of the sections
of the Indian Contract Act. Indian
Trusts Act and the Indian Arbitration
Act, all these are being modified to
be in full consonance with the diff-
erent sections of these Acts.

In clause 2(0) of the present Bill
T find that the word ‘trust’ has been
defined as under:

“ “trust” has the same meaning
as in section 3 of the Indian
Trusts Act, 1882, and includes an
obligation in the nature if a trust
within the meaning of Chapter IX
of that Act;”
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The Opposition Member, Shri U. M.
Trivedi criticised this definition and
said that the nature of the trust,
namely whether it is expressed or im-
plied trust or constructive trust, has
not been fully defined. I must say
that that very defect has been reme-
died. The existing Specific  Relief
Act doeg not contain any full descrip-
tion of these words, but in the pre-
sent Bill the definition has been
modified in such a way as to resemble
the definition given in the Indian
Trusts Act itself. Therefore, thig de-
finition has been inserted with a view
to remedy the defect in the existing
Act.

Similarly, we find that a number of
new sections have been added, and a
number of existing sections have bean
amemnded, and certain sectiong have
been meadified o= well, That is how
we find that in the new Specific Re-
lief Bill which has been introduced,
an attempt hag been made to come up
to the existing eircumstances, and to
come Up~ to the changing wvalues in
society today. Especially if we go
through the judgements anq the case
law given by the eminent judges of
the different High Courts in India,
which, as one hon, Member has point-
ed out, are in many cases of a con-
tradictory nature, we shall find it ne-
cessary that some of the existing sec-
tigns should be amended. That means
that those sections are to be changed
again. That ig quite true. Even now,
we cannot say, and no guarantec can
be given that there ghall be a uniform
interpretation of the different sections
of this Act. In a living generation,
amongst living people, when the
values go on changing, the interpreta-
tion also may change according to the
locality, according to the usages and
according to the conventions. No law-
maker can make a law so as to en-
compass all emergencies that might
spring up in future. Therefore, it is
but natural that we have come to a
stage now when the Specific Relief
Act that was passed in the year 1877
has to be amended.
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Under clause 8, exceps gs otherwise
provided herein, the defendant has
been given all the defences that are
available to him under the Contract
Act. Thig provision ought to have
been included in clause 4 only. I am
unable to understand why a separate
clause has been inserteq for thig pur-
pose, namely clause 8, especially when
this provision has existed in section 4
of the existing Specific Relief Act. As
Shri U, M. Trivedi has also said, it
ought to have been included in clause
4 itself,

But 1 do not agree with my hon.
friend when he says that many in-
telligent lawyers will try to take un-
due advantage of this particular
clause or try to exploit the ignérance
of their clients. 1 do not know whe-
ther thig particular clause alone will
be responsible for that. With due
respect to the eminent lawyers of the
land, I may say that there may be
certain lawyers who, by making an
cxhibition or a show of volumes of
books may muke money from their
clients. But those things alone will
not go to help or support the lawyer.

Anyway, the Specific Relief Bill as
it has been introduceq has been abrid-
ged in the sense that the number of
sections has been reduced. So, this
particular provision in clause 8 could
as well have been included in clause
4, .
Under section 9 of the existing Act,
there is provision for some speedy re-
medy to a person in immediate pos-
éession of lang or to a person whp is
In possession of a particular property
for a period of six months immediate-
ly preceding the introduction of the
suit. But that speedy remedy is no
longer given under the Bill that has
been introduced now, because the
speedy remedy is lost. Formerly, the
person who is in immediate possession
of the land would have beep allowed
to retain possession of that property,
and the other party would have to
establish his title to the immovable
property. But now, of course, the
whole thing hag been removed; there-
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fore, the person in immediate posses-
sion of the land hag been depriveq of
this particular remedy. 1 hope that
the Joint Committee will consider
this point again

As regards clause 13, a new sub-
clause has been added in this Bill, I
welcome this provision. Taking into
account the changing circumstanceg of
the country, this particular provision
has been newly added. It reads thus:

“Notwithstanding anything con-
tained in clause (a) or clause (c)
or clause (d) of sub-section (1),
the court may enforce specific per-
formance in the following cases:

(a) where the suit is for the en-
forcement of a contract,—

(i) to execute g mortgage or
furnish any other security
for securing the repayment
of any lean which the bor-

rower is not willing to re-

(ii) to take up and pay for any
debentures of a company;

(b) where the suit i5 for,—

(i) the execution of a formal
deed of partnership, the par=
ties having commenced to
carry on the business of the
partnership......".

This provision has been made to cover
such exceptional cases. It may be that
such cases might not have sprung up
in the times gone by, but now .accord-
Ing to the circumstances that exist,
and especially in view of the case
law that hag come up, we find that in
certain exceptional cases, the court
can order specific performance even
though such ordering of speciﬁ'c per-
formance is within the diseretion of
the court.

In regard to clause 21, I must say
that in order to avoid multiplicity of
suits, a person who sues for specific
performance may also claim for the
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pussession or partition and separate
possession of the porperty, in addition
to such performance, even though the
claim to possession cannot be made
unless a decree for the specific perfor-
mance is made earlier.

Sub-clause (1) (b) of clause 21
reads thus:

“any other relief to wh'ch he
may be entitled includ'ng the re-
fund of any carnest money or de-
posit paid or made to him in case
his claim for specific performance
is refused.”.

Thai means thai moncy may be re-
funded, and the person has to make
a claim for the same; in case he dots
not place his claim for the refund of
money, in case his suit is not enter-
tained, in case the plaintiff has not
claimed any such relief ip the plaint.
the court, shall, at any stage of the
proceeding, allow him to ameng the
plaint on such terms as may be just
for including a claim for such relief.
That is what the proviso provides.
therefore, in casc the court finds that
it is quite essential to give such re-
lief, it can subsequently allow him to
amend the pilaint. Thus, the court
of equity gave  specifie relief
in a number of ways, by ordering
specific performance or by giving some
preventive relief also. In this way,
ir. order to avoid multiplicity of suits,
a very effective remedy has been given
in clause 21.

Clause 40 lays down the conditions
under which an injunction cannot be
granted. The words that are to be
found in this clause are cssentially
those found in scction 56 of the exist-
ing Act. Instead of the words ‘stay-
ing the procecdings’, the words ‘to
restrain any person from prosecuting
a judicial proceeding’ etc. have been
used here. This means that injunction
is a remedy against a litigant,
under the particular provision here.
That is why we find that injunction to
stop the proceedings has not been
provided for here.
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So far as section 42 giving relief
by way of declaratory decree is con-
cerned, I find that this particular pro-
vision has been retained, even though
there was want of support for it from
the Law Commission. Of course,
there may be parties who may be
satisfied only with the declaration of
a particular decree; ang if the rights
ol the party to a particular property
arg declared, the further remedy may
be sought after by the parties them-
selves.  Therefore. the provision for
declaratory decree has been retained
in the present Bill.

As Yogards section 45 in the present
Acy, which gives the right of munda-
mus, that has been dropped in this
Bill. and the Deputy Minister has
explained that this right of mandamus
has been dropped in view of the rights
given under article 226 of our Con-
stitution.  Moreover, it is one of the
nrincip'es of law, ang it is included in
the Specific Relief  Aet  also, that
where there are equally effective
remedics, this may not be sought for
by the particular plantiff or petitioner,
We find that article 226 of our Con-
stitution encompasscs a good number
of such cases of wril applications
which can be filed for getting such
grievances redressed or for pgetting
remedirs. I do not know whether
article 226 is wider in this sense than
article 32 which gives all the rights
to the Supreme Court, because any-
thing in the nature of a writ is also
included in article 226(1) but not in
article 32. I do not know what exactly
this addition indicates. But articles 32
and 226 do confer all these powers
upon the Supreme Court ang the High
Courts respectively and a citizen has
been given the fundamental right to
approach the Supreme Court or the
High Courts. ‘Therefore. I do not
think that this particular section of
the present Specific Relief Act is
essential in this particular Bill. Under
the Constitution, the citizen has been
given all the rights, including the
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writs of habeas corpus, mandamus,
quo- warranto, prohibition, certioran
ete.; therefore. through anyone of
these writs, he can sue for his rights,
and the writ applications will  be
enicrtained, and when the applirations
are enicrtained, immediately setting
aside all other cases, the court has to
attend nccezsarily to the writ applica-
tion receive. Trem  the petitioner.
Therefore, in those cases, effective
ang speedy remedy cen be had under
th:: Cans!'tutinn either under article
226 or un-cp article 32 of the Consti-
tution. So, I do not think that sectinn
45 of the cxisting Speeific Relief Act
is eserntial again.

With all this, I may say that the
Specific Relief Bill which has been
introduccd has gol o very wider out-
loock., ang all those new changes that
have been introduces by reason of the
amendments that have taken place in
the Contract Act and such other
cnactments have been incorporated in
the differvnt sections included here.
Members of the Opposition criticised
the deletion of section 9 on the ground
that a specedy remcdy is denied., T am
for inclusion of scet'on 9 in the Bill,
but at the same time, T may say that
not only in this case but in all civil
proceedings justice is delayved to a
great extent.

The theory ‘justic: delovesd s justice
aenied” iy strictlv translated  into
act'on. If I may be excuzed, I may
relate a very short story in this con-
nection. A particular religious body
which had the right of worship in a
particular religious institution was in
pvossession of an elephant. They used
1o put a lengthwise mark on the fore-
nead of the elephant. Then another
party which used to get the right of
worship in the succeeding vear used
to put a breadthwise mark on the
forehead of the elephant. Now, the
party putting the breadthwise mark
on the forehead of the elephant insist-
ed that all the while the mark on the
forehead should be the breadthwise
mark. It filed a suit against the other
party for this purpose. The decision
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ziven in the district court was that
there shoulq be a breadthwise mark
on the forehead of the elephant. The
other party apoealed to the High
Court which gave the decision that
the mafk should be a lengthwise one.
The first party thea went in appeal to
the Federal Court and that Court
gave the judgment that there should
be a lengthwise mark upon a breadth-
wise mark on the forehead of the
elephant. By this time, the elephant
was no longer on earth. This is, after
all, only a story. But this illustrates
how justice delayed is justice denied.

I do not think that section 9 alone
18 responsible fer this delay. What is
more important is that there should
be a remedy for redressal of grivvan-
res of the petitioner or plaintiff
within a reaconable time. A remedy
coming after a long time, when the
rauses or ecircumstances that demand-
ed that particular remedy are no more
in existence, is no remedy at all.

Therefore, 1 welcome the introduc-
tion of this Bill and I hope the Joint
Committce will consider it at leisure
and will give us a very studied Report.

Shri Gauri Shanker (Fatehpur): I
look at this Bill with a mixed fceling.
I cannot understand how this Bill
will gsolve once for all the problem of
multiplicily of cases and other things.

Section 9 has been deleted in the
Bill. It was giving a speedy remedy
to a person dispossessed of his pro-
perty. He could get it in a miscella-
neous case in a shorter period. The
only argument put forward by the
Law Commission, which has been
supported by the Deputy Minister, for
its deletion is that ;t has been done
to avoid multiplicity of proceedings.
But there are so many other circum-
stances wherpe we are still continuing
with such sort of multiplicity of cases.
There is a recent amendment of sec-
tion 145 Cr. P.C. where the jssue of
possession is referred to a munsif for
decision. Thes same munsif is called
upon to decide whether ‘A’ is in pos-
session or whether ‘B’ is in possession,
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That finding of the munsif is only a
summary finding. If a regular suit is
filed before the court of the same
munsif, he is required to give a
separate finding on the same Msue as
between ‘A’ and ‘B' gn the same sub-
ject-matter. This is an example of
multiplicity of suits.

Again, there are rent cases, cases
filed for realising arcears of rent. The
issue is not decided. We have to flle
a separate suit for that.

As a matter of fact, tue entire frame-
work of the law which we are having
at present is very complicated and
there is multiplicity of proceedings
everywhere. There is, of course, ex-
pensive litigation. There is thc ques-
tion of time also. For years together
one has to wait for the final decision.

S0 this particular enactment is cor-
related with other enactments like the
Contract Act. Arbitration Aect and
other civil enactments. Unless there
is a complete overhaul, a complete
recasting, of all those provisions and
enactments, we cannot say that we
are bringing about simplicity of pro-
cedure avoiding multiplicity, excessive
expenses and such other things.

Here was a simple civil remedy
open to a person under section 9. If
he was dispossessed, he could bring
in a suit for possession, and he could
very easily get the remedy. Now that
section is proposed to be deleted. I
have to submit that this would crcate
a great hardship, because if a regular
suit is contemplated, naturally it
would take a longer time and if it
were to go up to the Supreme Court,
the man might have to wait for twelve
years or even more, whereas he could
very casily get redress under this sec-
tion. Of course, the criminal courts
also cannot give any remedy, if he ir
dispossessed in that manner. Under
these circumstances, I think section 9
should not be deleteg but should find
a place in the Bill.
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Coming to the new clause 8, it is
stated in the Notes on clauses:

“In India, the defences that are
available under the law of con-
tract such as incapacity of parties.
absence of a concluded contrat.
the wuncertainty of the contract,
coercion, fraud, mis-representa-
tion, mistake, jllegality or want of
authority are all dealt with under
the Contract Act. Clause 8 pres-
cribes in a compendious way all
the defences that are open to a
defendant; and incidentally makes
the existing section 4(a), which
has now been  omitted, all  the
more unnecessary”.

This purticular clause adds ncw llems
of defence to a defendant. Thi: will
make the matter still more complicat-
ed. Litigation will be more expensive
and more complicated ang this will
c¢ntail more time as well to get the
remedy. Previously, it was not open
to the defendant to plead all these
defences. On the one hand, it is said
that section 9 is being deleted to
avoid multiplicity of suits. But pre-
sent clause which has been introduced
makes things more complicated which
will mean more cxpense and more
time for coming to a dccision.

In the same context, T have o point
to clause 11 of the Bill.

The Note on clause 11 reads:

“Sections 14 to 17 deal with
claims for specific relief of a part
of a contract and section 13 en-
shrines a principle gencrally appli-
rable to cases falling within see-
tion 14 to 17. All these sections
have now been groupced together.
But one important change which
has been made in sub-clause (3)
is that when the part which must
be unperformed forms a conside-
rable portion of the whole but
admits of compensation in money,
the plaintiff is allowed a propor-
tionate abatement of the conside-



955 Specific

ration when he is to relinquish
all claims to further performance
or any further compensation for
the breach. In this respect the
existing position is inequitable.”

The clause itself reads as under:

“(1) Except as otherwise hers-
inafter provided in this sectiom
the court shall not direct the spe-
cific performance of a part of a
contract.

“(2) Where a party to a con-
tract is unable to perform the
whole of his part of it, but the
part which must be left unper-
formed bears only a small propor-
tion to the whole in value and
admits of compensation in moncy,
the court may, at the suit of either
party, direct the specific perfor-
mance of so much of the contract
as can be performed, and award
compensation in money for the
deficiency.

“(3) Where g party to a con-
tract is unable to perform the
whole of his part of it, and the
part which must be left unper-
formed either—

(a) forms a considerable part of
the whole, though admitting of
compensation in money; or

(b) does not admit of compen-
sation in money;

he 15 not entitled to obtain a dec-
ree for specific performance; but
the court may, at the suit of the
other party, direct the party mn
default to perform specifically so
much of his part of the contract
as he can perform, if the other
party—

(i) in a case . .."

This will create a hardship to the
plaintiff as he has to relinquish the
other part of his consideration and
claim in a case where only a part
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performance has been used, where a
considerable portion of the specific
performance is indicated. I do not
think there is sense in asking a per-
son who brings a suit under this
provision to relinquish his claim for
no fault of his. This will create
ha:dship instead of giving relief to
the person coming to the court.

I would point out that it has been
stupaested in the recommendation of
the Law Commission, agnd the hon.
Deputy Minister has also referred to
it in his speech, that this enactment
is meant to aveid multiplicity of suits
and to simplify the law. I do not
know how certain things which were
quite redundant in the old Act still
find a place in this new Bill and have
not bocn deleted. For example, I

come to clauses 35 and 36. Clause 35
reads:

“Preventive relief is granted at
the discretion of the court by
injunction, temporary or perpe-
tual.”

Then clause 36 defines temporary and
perpetual injunctions. 1 would sub-
mit that there is a specific provision
in the C.P.C. with regard to temporary
and perpctual injunctions. Order No.
39 is there, and the remedy is also
there, angd that js a parent Act. I do
not find any sense in retaining such
things here. The remedy is there, the
defence is there, and full details are
given in the C.P.C. Order No, 39. So,
what is the use of retaining those things
here again? If you are going to sim-
plify this particular law by bringing
this amending Bill, then you have to
see that such redundant things do not
find a place and are deleted, as you
have done in respect of section 9 and
in other cases.

Clause 5 of the Bill is clear. It
says:

“A person entitled to the pos-
session of specific ijmmovable pro-
perty may recover it in the man-
ner provided by the Code of Civil
Procedure, 1908."
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So, this amending Bill also guarantees
the remedies which were already
open in accordance with the provi-
sions of the Civil Procedure Code. If
there js a specific provision already
in that ¢nactment, what is the neces-
sity of keeping it here also? It will
only mean that you ar: continuing
with certain redundant clauses in
respect of which remedy is open in
other enactments as well

In the same manner, clause 8 reads:

“Except as othrrwise provided
herein, whese any relief is claim-
cd under this Chapter in respect
oi a contract, the person against
whom the relief is claimed may
plead by way of defeace any
ground which is available to him
under any law relating to con-
tracts™.

My submission iy this, that if certain
provisions of the Contract Act, the
Trun=fer of Property Act, the Arbitra-
tion Act etc., arc still there and have
not been repealed, and if you provide
in this Bill the remedies open in those
enactments, 1 think that would not be
very congenial, because then  therc
will be a sort of conflict as regards the
remedics open to a person in accord-
ance with the Contract Act and under
this law, as the same subjcct matter
is being deecided in accordance with
this particular law. 1 submit that it
would be proper if, in accordance
with the rccommendation made by the
Law Commission relating to all exist-
ing cnactments of course dealing with
the civil side, they are all taken to-
gether and co-related to each other.
then there can be a simplification of
the law,® avoidance of multiplicity of
suits and complications and delays in
-getting justice.

The Specific Relief Act has been
there since 1878; it is wvery compre-
hensive and very detailed provisions
have been made in it. Attempts are
being made in this amending Bill to
«delete certain provisiens of that Act
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and to include certain new provisions,
but 1 do not find any simplification
achieved by that. So, Sir, I would
appeal through you to the Members
of the Joint Committee to look into
these provisions, keep in view  the
recommendations of the Law Com-
mission, and simplify the law once
and for all. so that we can give
speedy justice to  the person who
needs it That would be fair. But
simply deleting certain old provisions
and including certain new provisions
will not mean simplification and will
not provide spredv justice.

There iz clouze 14, It reads:—

“Except as otherwise provided
by this Chapter, the specific per-
formance of a contract may be
obtainog by-—

ta) any party thoreto;

(b} the represcntative in  in-
terest or the principal, of any
party thereto; .

Provided that where the learn-
ing, skill. solvency or any per-
zonal quality of such party iz a
material ingrident in the con-
tract or where the coptract pro-
vides that his interest shall not
be assigned, his representative in
interest or his principal shall not
be entitled to specific performance
of the contract, unless such party
has already performed his part of
the contract. or the performance
thereof by his representative in
interest, or his principal, has been
accepted by the other party;”

After that, a change has been intro-
duced in sub-clauses (¢), (d). (e) and
(f). In the Notes on Clauses, it is
said: —

“sub-¢lauses (¢), (d), (e) and
(f) could be substituted by a
simple provision providing thata
third party to a contract who is
entitled to a benefit thereunder
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or has an interest therein may sue
on the contract subject to certain
limitations, This substitution
would, however, have to await a
suitable amendment being made
in this behalf in the Contract Act,
and the clauses have been repro-
duced as they stand for the {ime
being;” .

The Law Minister has actually felt
the difficulty that relicf cannot be
given to a third party unless such an
amendment is undertaken in the Con-
truct Act. In the same manner, there
are =0 many other clauses or sections
also in the Specific Relief Act which
are co-related  to so  many  other
cnactments, and unless the complicat-
ed things in thosce other cnactments
arc  also done away with, these
changes will not give anv relicf, to the
third party.

Suvetion 42 of the existing Act finds
a place in this Bill. I welcome that
That provisian couid  nol  be  done
away with because it is g very im-
portant section. Section 42 has becn
retiined, in spite of the recommenda-
tion of the Law Commission, and, in
the same manner T would suggest that
secetion 9 should  also have been
retained.

There should be an attempt to sim-
plify the entire network of this enact-
ment and the law court procedure.
Towards that, steps should be taken
in right earnest. The members of the
Joint Committee should keep in view
the faci that certain amendments have
been undertaken and that certain ex-
isting provisions have been retained
only just to avoid multiplicity of pro-
ceedings or all sorts of complications
and to secure speedy justice. Then,
and then only, can the remedy be
given. Otherwise, ag has been just
now suggested by the hon. lady Mem-
ber, justice delayed is justice denied.
In civil litigation, especially, we find
that when a guit is brought or even
contemplated there is alwayg the idea
that there will be long delay in get-
ding actual justice. That idea has to
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be done away with. Serioug thought
should be given tp the parallel provi-
sions in the Contract Act, the Transfer
of Property Act, or the Arbitration
Act. They should also be changed n
accordance with the changes sought to
be introduced by this amending Bili 1n
the Specific Relief Act. Then and then
only can some relief be given to the
litigants; otherwise, it would be quite
meaningless.

I would, therefore, request the Mem-
bers of the Joint Committee to give
serioug thought to this because this is
a vory important piece of legislation
which relates directly to civil reme-
dies

Shri R. Barua (Jorhat): At the very
wutset, Sir, I would congratulate the
Law Ministry for guickiy kringing for-
ward the neces:ury legislation as re-
commendcd by the Law Commission.
So far as the discussion of this parti-
cular Bill is cuacerned, T will just con-
fing myself o one or two aspocets,

itegarding sectan 8 of the cxisling
Act T am completely in agreement
with the framers of the Bill, Sertion
% of the Specific Bolief Act was of a
simmary nature and it was not appeal-
able. The result wag that it did no
good to the litigant. Whether a man
succeeds or faiis, he hag got to seek
hig remedy elsewhere. A {itle suit has
2ot to be fileq and some other acts
hive to Ly done. Thoreforn, seetion 9
of the Act wus an unnecessary append-
age. It did mot do azny zond o
the litigant but simply added to un-
neecessary litigation, So, it is in  the
fitness of things that the framers of
the Bill have omitteq this provision.
The Law Commission had also suggest-
~d that.

There are seviral other provisions
for speedy relief. A person disposses-
sed of property ran get possession
under the Criminal Procedure Cod:
within 2 monthg of dispossession. And,
under the original Specific Relief Act,
under section 8, a man has to go to
court within 8 months. Bo, there is
not very much of difference between
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the provision under the Criminal Pro-
cedure Code and section 9 of the Spe-
cific Relief Act. Under section 9 there
is no provision for appeal. There is
only revision to the High Court and
that is a very expensive process.

Besides, if 3 man succeeds his trou=
bles do not end there. The other party
can come out with a title suit and
proceed with that. So. instead of giv-
ing false hope, it is good that that sec-
tion is abolished. Once for all title
has got to be settled and possession
bas to be deduced from title. There
should be the normal procedure of fil-
ing a suit for declaration of title and
the rest of it. Therefore, I am com-
pletely at one with the Law Ministry
that this section 9 should be omitted.

The Law Ministry by introducing
clause 13 of the present Bill have ex-
panded section 21 of the original Act,
in which it was rightly said that the
following contract cannot be specifical-
iy enforced:—

“a contract made by or on be-
half of a corporation or puktlic
company created for special pur-
poses, or by the promoters of such
company, which is in excess of its
powers;”

If a partnership firm did not agree to
tunction it is absolutely useless to in-
voke the aig of lJaw court to enforce it.
The Partnership Act is a comprchen-
sive Act and it deals with the disputes
that may arise between the partners:
for the purpose of the partnership Act
no document is necessary. Two part-
ners can join together and share in the
profit and loss; they have only to re-
gister it with the registrar. If they
do not want it there can be provision
for winding up proceedings: they can
go for the dissolution of the partner-
ship. But there is a new provision
here which sayg that notwithstanding
anything contained.... the court may
enforce specific performance in the
tollowing cases, namely, where the
suit is for the execution of a formal
deed of partnership, the parties hav-
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ing commenced to carry on the business
of the partnership. If this provisioa is
incorporated in this Bill 't will bring
people into unnecessary harassment
The Partnership Act is complele and 1t
is there. So, the Joint Committee
should remove these items from c.ause
13 of the Bill. If partners of a firm
decided not to function, they wiii not
begin to function simply because tners
1s a court order that the partnciship
deed is to be executed. That is some-
thing extraordinary.

My last submission 1s with regard to
the omission of illustraticns. ‘[Lat is
not very happy because gcneraily thess2
illustrations in diffcreny Acts are given
in the light of the sectiuny hal the
legislators make and are helpful in in-
terpreting the sections in the context
and circumstances of the casc,

1 am completely in agieemncnt  to
omit section 9. The provision n c.ause
13 with regard to partnership should
be abolished. 1 support the Bill.

Shri Bibudhendra Mishra: Mr.
Deputy Speaker, 3ir, mis’ of the
speakers are in favour of retcntion of
section 9 of this Act. ™he other argu-
ments that have beer advanced have
all been fully discussed Lv the Law
Conrmission. I do not want to repeat
them. A decree under sectiun 9 does
not confer any title. Assuming lhat it
is a speedy remedy, as ha: been suid, a
person dispossessed can always file
suiy for recovery of nossession on the
basis of his title, Anyway, whethe: it
is speedy or not it wou:d urdoubtedly
result in a multiplicity < piccredings.
Shri Trivedi accuseq tnc judiciary and
said that the Act did nut worix well
because fresh graduates nve (aken
from the colleges and appoinled as
district judges. He is practizsing law-
yer. I do not know if ticre i= any
place in India where it has «. haopen-
ed. 1 do not want to commenr on it
any further.

Reference has been made io section
145 of the Criminal Procedure Code

and it is said that even though the
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proceeding is taken under section 145
of the Cr P.C.,, the mat‘~r has to be
referred to the civil court. But the
distinction has to be remembered. Pro-
ceeding under section 113 15 & preven-
tive one. It is necessary to arm the
magistrates with some surt of a power
in order to mainlain peace, .uaintain
law and order. They ate n't entitled
to determine the title. Dbut unless they
can pass some order aboul pussession
pending determination «f titlc 1y com-
petent civil courts, it wii' he d ficu.t
tor the Government o mamtain law
and order.

Shri Gauri Shanker: Under section
145 the decision on possession is refer-
red to the munsif court. 1 was refer-
ring to that position of the munsif
courts which makes for duplication,

Shri A. K. Stn: Under 145 no title
is decided. Only possession is decid-
ed. What harm is there in a munsif
deciding it? How is it relevent for
discussion on section 97

Shri Gauri Shanker: It is relevant.
The same munsif is required to decide
two times. First the issue of posses-
sion is referred and then with regard
to the same subject-matter between
the same parties the same munsif has
to decide again. That was my point
that there was duplication.

Shri Bibudhendra Mishra: The inser-
tion of new clause 8 has been assailed;
we cannot understand the logic be-
hing it. When it is provided here
what defences are open to a defen-
dant. it is said that it is like giving
torch in the hands of a theif. It 1is
curious logic. If they are not speci-
ficully mentioned az part of the Act, 1
dr not think these defences will be
open in sults under the Specific Relic!
Act.

It has been said that chapter VIII,
sections 45 to 51. should not have been
omitted. I have already replied to it.
That was the time when the powers
were conferred only on three High
Courts, when the Constitution was not
there. Now, we have a Constitution
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ang all the High Courts issue writs,
not of mandamus only. It was also
pointed out that section 45(f) and (g)
are contrary to article 226 of the Cons-
titution. By the adaptation order, sec-
tion 50 was inserted it nullifics the
entire chapter VIII. In view of all
this. it was thought proper to omit this
chapter.

About illustrations. the Law Com-
mission has recommended that there
should be no illustrations, not only
here, but recently in the limitations
Bill also, because it does not help in
the growth of equitable jurisprudence.
Sometimes, when the courts see the
illustration, they have a tendency lo
stick to it so much, within its ‘four
walls, so that the growth of equitable
jurisprudence becomes difficult. Any-
how, the matter is going to the Joint
Committee., The Joint Committee will
have an opportunity of going through
it again, and it will come again before
the House.

I am thankful to the hon. Members
for the views expressed which I am
certain will be considered by the Joint
Committee,

With these words 1 commend the
motion for adoption by the House.

Mr. Deputy-Speaker: The questicn

isi—

“That the Bill to define and
amend the law relating to certain
kinds of speccific relief be referred
to a Joint Committees of the Houses
consisting of 45 members, 30 from
this House, namely:—

Dr. M. 5. Aney, Shri Brij Basi
Lal, Shri Brij Raj Singh-Kotah,
Shri Chattar Singh, Shrimati
Zohraben Akbarbhai Chavda, Shri
C. M. Chawdhary, Shri B. K.
Dhaon, Shri N. R. Ghosh, Shti
Abdul Ghani Goni, Shri Harish
Chandra Heda, Shrimati Jamuna
Devi, Shri Gulabrao Keshavrao
Jedhe, Shri Yogendra Jha, Pandit
Jwala Prasad Jyotishi, Shri Nihar
Ranjan Laskar, Shri Masuriya
Din, Shri Bibudhendra Misra, Shri
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David Munzni, Shri D. D. Pumn,
Shri A. V. Raghavan, Swami
Rameshwaranand, Shri R. V.
Reddiar, Shri A. T. Sarma, Shn
S. M. Siddiah., Shri K. K. Singh,
Shri Krishnapal Singh, Dr. L. M.
Singhvi, Shri R. Umanath_Shri P.
Venkatasubbaiah, and Shri Asoke
K. Sen

and 15 from the Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the last
day of the first week of the next
session;

that in other respects the Rule:
of Procedure of this House relat-
ing to Parliamentary Commitlees
will apply with such wvariations
and modifications as the Speaker
may make; and

that this House recammends to
Rajya Sabha that Rajya Sabha do
Jjoin the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Comi-
mittee.”

The motion was adopted.

[ —

1432 hrs,

STATEMENT RE : MANUFACTURE
OF SMALL CAR

Mr. Deputy-Speaker: Shri C. Subra-
maniam. He has to make a state-
ment—I am sorry, that will come
afterwards., Now, the next Bill.

The Minister of Law Shri (A. K.
Sen): May I suggest, Sir, that Shri
Subramaniam may be released? He
may be allowed to wmake the state-
ment,

Mr, Deputy-Speaker: I am told that
the procedure is that it camnot be
taken up in the middle.
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Shri A. K. Sen: Subject to the
Chair's discretion,

Mr. Deputy-Speaker: That is what
the Speaker has said.

Shri Indrajit Gupta (Calcutta South
West): May we know the subject-
matter of the statement? It is not in
the Order Paper.

Mr, Deputy-Speaker: It is regarding
the small car in the public sector.

Shri S. M. Banerjee (Kanpur): That
is a very good statement. He might
be allowed to make it,

Shri Gauri Shanker (Fatehpur): He
should not be allowed to make the
statemaat at this stage.

Mr. Deputy-Speaker: There is no
harm. He may make the slatement
iust now,

Shri S. M, Banerjee: Are we getl-
ing the car?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam)):
Mr. Speaker, Sir, several t*mes in past
session of both Houses of Parliament,
and already in the current session,
Members have asked questions about
the project for the manufacture of a
small rar, Interest has been shown
in regard to this project by the gen-
eral public also. The matier has re-
quired thought and consideration and
has been under examination by Gov-
ernment for some time. Yesterday
the question was discussed by Cabinet
and a decision was taken. I am,
therefore, now in a position to make a
statement on the subject and take the
earliest possible opportunity to do so
in view of the interest in the subject
so widely expressed,

The gd hoc Committee on the auto-
mobile industry set up in 1959 en-
quired, among other issues, into the
need for a low cost car and the possi-
bilities of its production in India
Governmeat, in their resolution dated
September 6, 1960, on the report, de-
cided to appoint an expert committee
to examine the feasibility of produc-
ing, in the country, a car which wouwa
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be available to the major body of
cnsumers alf-amu.nd Rs. 6,500, in-
clusive of all charges. Government
decided, further, that if the expert
committee’s finding was that such pro-
duction is feasible, the project will
be undertaken in the public sector.
An expert committee was accordingly
appointed. In its report submitted in
June 1961, the committee cxpressed
the view that it was possible to pro-
duce a car at about Rs. 5,100 ex-fac-
tory at a level of production of 50,000
cars a year and at about Rs. 6,150
ex-factory at a level of production of
20,000 a year, in both cases exclusive
of Excise duty. Afler examining in
detail the proposals received in res-
pect of the manufacture of five diff-
erent models of cars, the Committee
recommended that the ‘“Dauphine”
model of the Government Corporation
of Renault Factories in France answer-
ed best our requirements both
technical and on economic grounds

Protracted negotiations were there-
upca undertaken with the Renault
Corporation and proposals were work-
ed out whereby il was envisaged that
production of the Dauphine at the rate
of 20000 cars a year would be esta-
blished in 3} vears after comprehen-
sive arreement was signed and land
made available. Manufacture would
commence with an indigenous content
of 50 per cent and would be raised to
90 per cent in three years, The volume
of production would alse be increased
after the commencement of production.
An effort was to be made to earn the
foreign exchange needed for interest
payments, capital repayments and en-
gineering fees by exporting about 11
per cent of the production of the fac-
tory. In this we would have the
aclive cooperation of the Renault
Corporation. An effort was also to be
made to pay for the component and
other material imported in the first
years by the export to France of goods
in type and volume different from
usual and traditional exports ‘0 that
country. It would be only right to
say that the Renault Corporation
worked hard with us and went a long
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way towards meeting our difficulties.
A word of acknowledgment of their
effort is well-merited,

The matter, when worked up ia this
form with Renault was sent up to other
Ministries interested in this question
and to the Planning Commission with
a view to eliciting their views and
submitting the matter to Cabinet.

The main reasons leading to the
Government's decision on the subject
are “roadly as follows:—

(1) In the context of our current
economic situation both in regard to
internal and extcraal resources, the
question is not whether the project is
a good or sound one on merits  butl
what its prio-ity should be. Although
the small car project had been ap-
proved by Government in principle
before the Third Five Year Plan was
finalised, it had not been found possi-
ble to include the project in the Plan
because projects which were then
judged to be of a higher priority added
up to a larger figure than the resources
ia terms of rupees and foreign ex-
change which we could forcsee. The
position has not improved since, If
anything, conditions have become
more difficult. Consequently, the
small car project cannot be moved up
in any list of priorities.

(2) The priority in the field of auto-
mobiles should, for some time to come,
be definitely and over-whelmingly in
tavour of the manufacture of com-
mercial vehicles which will providé the
base for the transport of goods and
for public passenger transport.

(3) Although resources, particularly
external resources, for this project ap-
pear to be in sight, the expectations
in regard to exports of cars abroad
and of non-traditional goods to France
are not absolutely certain: and, in the
latter case, would impose a strain on
our export surpluses which, on consi-
derations of the priority of the pro-
ject, it would be difficult to justify.
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(4) Although the credit offered for
the project might be outside the French
Government credits available to India
under the Aid to India Consortium
arrangements, the size of present and
future credits available to us from all
sources would be based on the lenders’
judgment of our overall capacity to
make interest payments and payments
on account of capital repayment. On
this reckoning, any outgoings, whe-
ther in terms of foreign exchange, or
in terms of goods on account of the
small car project, would be a debit
against our overall capacity to make
pavments.

I should like to recall further that
the immediate implementation of the
project would involve not only money
resources—of which we are short
enough, in all conscience, especially in
terms of foreign exchange—but also
physical resources l'ke building mate-
rials, steel (for production), power and
transport. These are all in short sup-
ply and I do not see that we can ex-
pend any of these on what is, after
all not a project meriting high prio-
rity in our present situation,

For all the reasons which I have
stated earlier, Government have decid-
-ed that the small car project cannot
‘be taken up for Pmplementation just
now and that the consideration of the
project will have to be deferred. We
may wel] have to defer consideration
until we can sec more propitious con-
ditions at least in prospect in the
directions to which I have referred.

Shri Indrajit Gupta: May I seek one
clarification? Am I to take it that the
shelving of this project means, or dovs
not mean, that the other project of the
low-cost car about which we were told
yesterday by the Defence Ministry is
to be pursued? Because, after all, the
foreign exchange difficulties are com-
‘mon for all Ministrics. TDres it mean
‘that this project has been given up in
favour of the low-cost car project of
the Hindustan Aircraft factory?

Shri C, Subramaniam: That is a
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different thing and the question might
be put to the Defence Ministry.

Shri Surendranath Dwivedy (Ken-
drapara): This is a Cabinet decision.
Another Ministry is contemplating to
have this car. The question is whe-
ther the Cabinet, while taking a deci-
sion on this project, took into consi-
deration that aspect of the matter.

Mr. Deputy-Speaker: He might table
a separate question about it. There is
ample time for it.

Shri Birendra Bahadur Singh (Raj-
nandgaon): This is an important state-
ment and so copies of it must be dis-
tributed {o hon. Members.

Mr. Deputy-Speaker: It will be dis-
tributed to hon. Members.

Shri S, M Banerjee: On a point of
clarification. Since the hon. Minister
himself has mentioned that the Cabinet
has taken a decision, what we are
interested to know is this: whether the
Cabinet, while taking a decision to
shelve this particular project, took note
of the low-cost car project of the
Hindustan Aireraft factory, or they
did not take that fact into considera-
tion at all. I want to know the answer.

Shri C, Subramaniam: I have men-
tioned the decision of the Cabinet with
respect to this project. If any other
project comes up for consideration of
the Cabinet it will be considered on
its merits.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I know whether—

Mr, Deputy-Speaker: This cannot be
converted into a Question Hour.

Shri Sham Lal Saraf: One point of
clarification.

Mr. Deputy-Speaker: He can table
a question, The House will now take
up the next item. Shri Bibudhendra
Mishra.
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14.42 hrs.

ADMINISTRATORS-GENERAL
BILL

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
On behalf of Shri A. K. Sen, I beg to
move:

“That the Bill to consolidate
and amend the law relating to the
oflice and duties of Administrator-
General be referred to a Select
Committee  consisting of  Shri
Bhagwat Jha ‘Azad’, Shri S, M.
Banerjee, Shri R. G. Dubey, Shri
M. L. Dwivedi, Shri Kashi Ram
Gupta, Shri Shiv Charan Gupia,
Shri J. N, Hazarika. Sardar Igbal
Singh, Shri Hari Vishnu Kamath,
Shri Cherian J. Kappen, Shri R. K.
Khadilkar, Shri P. Kunhan, Shri
Lahri Singh, Shri Lalit Sen, Shri
Inder J. Malhotra, Shri T, Manaen,
Shri Jaswantraj Mehta, Shri Bakar
Ali'Mirza, Shri Bibudhendra Misra.
Shri Mohan Nayak, Shri Ghan-
shyamlal Oza, Shri R. S, Pandey,
Shri Ram Singh, Shri Hari Charan
Soy, Shri M. P. Swamy, Shri
Krishna Deo Tripathi, Shri Tula
Ram, Shri Ram Sewak Yadav,
Shri Bhisma Prasad Yadava, and
Shri Asoke K. Sen, with instrue-
tions to report by the last day of
the first week of the next session.”

The law on the Administrator-Gene-
ra] relates back to the year 1869, and
I may tell the House that this Jaw
came into force on a political reason
altogether. It wag for political rea-
sons that it came into force. It was
created to cater to the interests of the
British mercantile interests that were
working here in India.

As you will see, the main purpose
of the Act was in case there was the
death of any persons, their property
would be protected; if an application
is not made immediately for taking
out a probate or letters of administra-
tion, then the Administrator-General
on behalf of the deceased takes up the
property for management. That was
the idea under which this was done.
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Subsequently, under the Act of 1913,
provision was made that every State
should have an Administrator-General,
But then they had a limited capacity.
They were only capable of dealing
with property less than Rs, 2,000. Se,
that was the origin of the Act.

For the purposes of the Act, a dis-
tinction has been made. There are
two classes of persons—exempted
persons and non-cxempted persons. I
will read out the definition of cx-
empted persons and it is only in the
interests of the non-exempted persons
that this law was enacted. Section 2,
sub-section (2) of the Act says:

“‘Exempled person’ means an
Indian Christian, a Hindu, a
Muhammadan, Parseq or Buddhist
or a person exempted under sec-
tion 332 of the Indian Succession
Act, 1865 from the operation of
this Act.”

So, the Indian Christians, Hindus,
Muhammadans, Parsees and Buddhists
were the persons who came under the
definition of excmpted persons under
the Act.

Then I would refer to the impor-
tant sections which are sections 9, 10
and 11. Section 9 deals with the pro-
tection of estates of non-exempted
persons only. Under this section, if a
non-exempted person dies leaving an
estate, with assets exceeding Rs. 2,000
in wvalue, and no one applies within
onc month of the death of such per-
son, the Administrator-General of the
State in which the estate is situated
would take proceedings within g rea-
sonable time to obtain from the high
court letters of administration of the
estate. Therefore, as I have already
said, section 9, which permits the Ad-
ministrator-Genera] for taking out a
letter of administration on behalf of
the deceased in case an application for
a probate or letter of adminislration
is not made within one month’'s time,
is applicable to non-exempted persons
only, and non-exemfted persons in
that context were the Englishmen
then,



973 Administrators

[Shri Bibudhendra Mishra]

Then 1 will refer to sections 10 and
11. This Act applies to properties
situated in the presidency towns alone:
they are, Calcutta, Bombay and Mad-
ras. This applies not to non-exempted
persons but also to other persons. I
wil] just say where the snag is. Under
section 10, the Administrator-General,
on his own gpplication or on the appli-
cation of any person inlerested may
be directed by the high court to ap-
ply for letters of administration if
there is an apprehended danger of
misappropriation,  deterioration  or
waste of the assets. The Adminis-
trator-Genera) may be directed to col-
Ject and hold the assets pending the
determination of the right of succes-
sion or administration jn relation such
assets,. The cour! may grant Jetters
of administration unless the applica-
tion is in respect of an exempted
person and the court is satisfied that
such a grant is necessary for the pro-
fection of his assets. That is the
scheme of the Act.

These are the most important sec-
tions which govern under what cir-
cumstances the Administrator-General
can take over the property of the de-
ceased person or under what circums-
tances the high court can make or
pass an order directing him to take
the property and not allow it to be
wasted or deteriorated. You wil] find
that the preponderance was in favour
of the Englishmen then in India.

The view of the Law Commission
was that this office is a good one and
that the principle should be extended
to the entire country and that there
should be no distinction between onhe
class of persons and another; that the
definition of the exempted persons
should be omitted from the Act and all
persons in India should be treated on
the same basis. Secondly, they said
that there should not be a provision
that property situated in the presi-
dency towns—Calcutta, Bombay and
Madras—wil] have some preference
over the property situated in another
place. They wanted that all these
provisions should go.
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I will now briefly refer {o the para-
graph in the Law Commission’s report
on the point. It says:

“We are of the opinion that since
the object of the Administrator-
General's Act is essentially to pro-
tect the properiy of a deceased
person from being misappropriat-
ed or wasted, the availability of
the protection should not be made
dependent on  such considration
as whether the person is an ex-
empteg person or not or wWhether
the property is situated in one
place or the other. In the chang-
ed conlext of the present set-up
of States and the constitutional
provisions as to unil’ormily of laws
and equality of {reatment, such
distinctions are not only out of
fune with the present conditions,
buy also liuble to be attacked as
discriminatory.” i

“It is high time that we freed
the Jaw relating {o Adminisirators-
Genera] from the anomalous dis-
tinctions  betlween  Presidency-
towns and Muffassil which owe
their origin to historical reasons,
as also from the discrimination in
favour of the so-called “non-ex-
cmpted” persons which has its
origin in political consideration,
and determined its content solely
with reference 1o the need for
protection ang due administration
of estates of deceased persons.
We accordingly recommeng that
sections 9, 20 and 11 should be
redrafted with a view to securing
the advantages of these provisions
to al] cases in which the same are
necessary.”

The Law Commission have recom-
mended that al] these anomalies
should be removed ang they have
said that the main purpose should be
to look after the properties of deceas=
ed persons. They have said:

“The apprehension of danger of
misappropriation, deterioration or
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waste of the assets or the desira-
bility of taking proceedings for
protection of the estate should be
the main consideration for the
Administrator-Genera] to inter-
vene.”

That js their main recommendation.

1 have not refcrred to the minor
amendments as to what the powers and
qualifications of the Administrator-
General and the Deputy Administra=-
tor-Genera] should be. I wil] refer to
another clause 21, in which it has been
stated that the probate or letters of
administration issued by the High
Court of Jammu and Kashmir in
favour of the Administrator-General
of that State should be respected in
the States of the Union. Similarly,
on the basis of reciprocily, they have
said that they wil] also insert a pro-
vigion in their law to the effect that
any probate or letters of administra-
tion issued by different High Courts
in India wil] laso be respected in their
State. So, on this basis of recipro-
city, a provision has to be included in
the Act and that is provided in
clause 21,

Under section 54 of the Act, the Dis-
trict Judge had a duty to report to the
Administrator-General the death of a
non-exempted person immediately
after the death and take over that
property for proper management till
it was taken over by the Administra-
tor-Genera] or anybody else entitled
under the law. Now the Law Com-
mission has recommended that this is
not necessary and hence section 54 is
being omitted.

I have stated the essence of the re-
commendations and the main principle,
Others are only corollaries of it. The
Bi_l] is also going to a Select Com-
mittee. Before I conclude, I would
on_ly refer briefly to another point
raised at the time of introduction of
the Bill. The short-heading is’ “Ad-
ministrators-General Act”, but in the
body of the Bil] the word “Adminis-
trator-General”—singular—has  been
used. Therefore, Shri Kamath who has
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always an eye on grammer—he is not
here—was very much annoyed and he
thought it was a discrepancy. I would
point out that the scheme is that every
State should have one Administrator-
General. That being the position, the
word “Administrators-General” has
been used in the short heading. For-
merly, it was the Administrator-Gene-
ral’s Act, but the Law Commission
said that this is bad English and to
bring it in conformity with the ex-
pression Officia] Trustees Act, the
heading should be Administrators-
Genera) Act.

In the body of the Bill, the singular
has been used because—I will refer to
clause 5, which says:

“The Administrator-General
shall be a corporation sole by the
name of the Administrator-Gene-
ral of the State for which he is
appointed, and, as such Adminis-
{rator-General, shal] have perpe-
tua] succession and an official seal,
and may sue and be sued in his
corporate name.”

Since that is the provision in the Act,
since the words “office of the Admi-
nistrator-General” have been used in
the body of the section, the singular
has been used. In the shor{ heading
the plural has been used because the
scheme is to have one Administrator-
General for each State and there will
be so many Administrators-General in
the Union. This is all I have to say.

Mr. Deputy-Speaker: Does anybody
want to gspeak? None.

Te question is:

“That the Bill 1o consolidate and
amend the law relating to the
office and duties of Administrator-
General be referred to a Select
Committee consisting of—Shri
Bhagwat Jha ‘Azad’, Shri S, M.
Banerjee, Shri R. G. Dubey, Shri
M. L. Dwivedi, Shri Kashim Ram
Gupta, Shri Shiv Charan Gupta,
Shri J. N, Hazarika, Sardar Igbal
Singh, Shri Hari Vishnu Kamath,
Shri Cherian J. Kappen, Shri
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[Mr. Deputy Speaker]

R. K Khadilkar, Shri P. Kunhan,
Shri Lahrj Singh, Shri Lalit Sen,
Shri Inder J. Malhotra, Shri T,
Manaen, Shri Jaswantraj Mehta,
Shri Bakar Ali Mirza, Shri Bibu-
dhendra Misra, Shri Mohain Nayak,
Shri Ghanshyamla] Oza, Shri R.
S, Pandey, Shri Ram Singh, Shri
Hari Charan Soy, Shri M. P.
Swamy, Shri Krishna Deo Tri-
pathi, Shri Tula Ram, Shri Raum
Sewak Yadav, Shri Bhisma Pra-
sad Yadava and Shri Asoke K. Sen
with instructions to report by the

last day of the first week of the
next session.”

The motion wus adopted,

Mr. Deputy-Speaker: The House
will now take up the discussion on
matter of urgent public importance.

Shri Bishanchander Seth,

DISCUSSION RE, BREAKDOWN OF

POWER SUPPLY IN DELHI

Wt femadr &3 (1)
HTITNT I ALRd, Toffdt &
Y W dgd g9 ¥ gATL WEA W
FAF TEEC AT A AT A
JgFEA H dx9 @l g fF Aw &
ST AT ®HO 9T HA® SFE F
gAE @ AT A AT Fee FA & 4§
& oft & ame w0 fe e @
fF g & 8@, I o -
aFt F¥ A w4 H W wWT
faoet 3 g S S @ &
STEOFAHl &1 AT g qg F T

d @t F gg e A
g f& amar e & fei 8, o f
AT 23T ¥ A FYE Y AgeAl
T &, AT Ao avareq feafa ¥ <= @
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8 it W fawer S qgeaqer frag
FN AT ACFR J9°9 FA H AT
AERGA w9 I E ) AT A
Ff& 3 §F ama wrf wga
FA AT AT, a7 AT Fav feafa g
T A3 weeAg faww g g AT A
77 faam & 7€ 3@Em AT o
GETEHE |

A AT FAMT ATEAT 2

14.59 hrs,

[Mgr. Sreaker in the chair]

fr w1t 7 73 fa w2 WA H
T 41, TAT FT THEA AT ATEAT

ey wged : UF fAaz ¥ fam
oY AR IAEA 2§ AA al A2
ENT | W AW § Agd ¥ WA a0
fzemT AT A2 & | & awe g 5w
zrew fafie aFET 77 41 9 A A
g 1 o ®1 A7 w7 ¥ fAm gy frae

st fegasiz ds & a1 G A
¢ for 57 X ST Ao AT A A E

seaer wEE :Eﬁ?ﬂﬂﬁ?ﬁ?_
frFr 1 s asn g & 19
areT 7 ¥ fgzmm & wmEw § 7

(w3 s aTEr qaAl WA a7

w?¥ §q)

¢ a1 =8 @1 A qufea & amE Ow
WY WX AE AT q1G FEAT HT 0
fre & Hifwo T ardr FEAEE a5
9y fre Frawm § 1

oy fasrer & @ 3% & AV
19 T WO
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o frg qea (wfegrr) ;o Fan oA
A T & dar € FgFT

famaa 45 § a7 fde=
FL R 41 7 gl e & ferge
T W ag |9y gft ot & e
FITqe #7 Hifor § fasreft & w9
AT ¥ 57 419 F AW a0 ¥ 9w
fFar & gt S TR quT &Y
w7 2 & foadt A 9T & 9fd A
FaAr fzd a8 T8 a9 Wr 2 | 7w
I9 FI TAAT TAT A1 7§ W7 oy
Z1 IR ;T T FIT O HGIEAS R
Tar &1 #iT AT sarEr femwa wTEeir o
= & A9 Aq y WA F fregam
e { g 3T S ¥ oAeEew, H
UF a@gr AwET AreT wedz fRwem
A AT FT AR T A FAAEAT ATZAT
g 5y ATOE At g § uw ag
qAIF K1 AT FE AL 2 IWH fEeny
AflEd TATE T Al § oo
qr IS, 99E Al 9T T 8
T 7 T T 2 5 o & ol AT
99" F T AATE AT 2O
FAE AT 99 A1 3@ F foam oar
F1 171 IAvEad faedr e 9%
T R | AR FESA ZEIX A
|
faedT i Z9T% 3 A7 oA
g w7 e fw fafwa 23 & wogm
@ § A A AT SAH AT g
aifgd fom 9 ma fEar o1 "% witE
7 &7 AT g $1 @rfac faeey
F1 WIT 7 FF AT @A 0 fae §
AT 3 ¥ AT a8 AN HAT FW E
HIT gWTE SEd &7 STasard
S8 arr w1 faeet wfs &1 W @a
& H9fad WA TE T 90 § ar
W T IT &4 9 TF GUR  HAGT
qEar § WIT ag gAT AW F a1 X w1
gt TG FET T HT a9 £ |

[
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& ot ¥ gey ¥ oy ¥ frdae
FET AW 5 AT # o7 ¥ oy
wele AT 2qw 97 @Er T Iw H
wqez sfed 2 fF magET qecy H aa
WA B AT 97 | 39 ¥ 77 fivar &
fo o1 AT 71 At i e gf v
R AT ATTE I AT A o ave
wgma&%mra’ta‘rt%wrgql
ﬁ'%g@mmrgfﬁﬂwﬁzt
79 8%¢ ¥ 77 diw s fmawreh
a1 TE W ;T IW ATy A
T WA W FT TR AT 4 aard A
¥ AR TE gt afaw frems
¢ & mw am R uw Awmre e
B AT § ot fr e a
qawedt 931 T Z & I 1 AT
T@® 7 7 ¥ ol o o wd
=t wata # oft $1% s fautfer
TP ! WY 3 w47 qfe-
feafa aame 3o & o=t <& ot 4 g ol
% g9 ¥ g famam a1 @ fw o
faet ot e ® awEAgEE oz
W AT ¢ sz ofrad #7 21 wEe-
I HTEAFAT T+ 7 a7 o
e Ja FO§ mew @ E
at @ 1 qeT Afrwe o woer
AT 97 98 AT # 91T I7 F7 gy
awar § #1¢ o sy 8 77 o

¥ agi 9% fraza o amm
fo saai § s@wa § fawer &y
e & T F w99 @ § g
# wft 93 7 929 79 Wi wnry
AT AT | HYT ST T AT 07
qFA WA & e § aret mrafy
Za & fafwsw wol & a@ o fire-
sfa ag7q & faoeft & feafy o7 2
fe fody ot ot &Y 2g A g
f& fawelt e wo st frady 2%
& fod aoft naeft ? &1 A g Ty
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[ famrasez &3)

® a7 # wmT o | & /Y T
T wRT ® o & 7 3@ 15T AT
# gy AT qTEWEgT AT AT AF
&1 agi ar grea ag & feoag 9o &
@ T fw fawar gmad sqar w2
gr w9 oA & faweft wmaefr ar =
wft 1 ATt 3w gz fawret €1 sEew
& ¥fFA a1 o Az &7 fawg @ 5 gm0
w9y W F1 T AEeAqy afAE ¥E-
AT & gy § fEa 9anfia €
™ ¥ A FA & fAq gwre amwA
ok wEftd T8 "y o A7 A g &
T (¥ a97 £ W7 F4% 99 7
gfaar w7 & 3w & ;=91 9= @ 47
fr g0 wuv W § o= o7 g oET
Ty o 7 & fow &1 A foafa
F WO WA T AHA qI] AT
qar & f& ag W & 7 wEaE
sem &7 4 ME | wAF FTOT F oI
FTOO0 & HT & A qrAT A;mEAT
afaw & a7 9=7 FgAT @A F f*
goFY & wfq 3w &7 F94T F owA H
famama & @@ Mt 921 @1 TwAT &
wafe gw St ot fRog &% 51 o i
T F W7 F FEATOCA} H Secfaa
& S® #1 g7 faear Jm@ o g Im
w et feafa & v 239 # oF Ao
& F a7 07 AET T fE F T
I® & w1 ofafaa s g

# 7 gora s AEwEgT &
gy # wwfeq a=wt T & fR @
aft T fEA 9gS T8 T 9T ) 5w ®
WATAT WA W gL qgr o4F & mm
E & a7 78 o & ¥ faorefr oy dae
FA% sugeqr A et | afw whw
art ¥ ¥ ag ofdeufa § o a8 o
& wY | &1 fawary A ¥ fs 3w
o faasft aoaT sw @ 0 m
afdfeafa s« & urf & @ 1 oF fogiy
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IE AT FT FAT F FEAT SR
g | A § FEY ofRE AR [
# arE 2% 93 o A A 5 oareEy
Wﬁﬁﬁmﬁlwu%
% F FI9 OF AT AY & fawrelr
Tl 7= gt afw 3w @ # faaw
At g7 93z¥ & "7 # fawsf 07 &
ardfr 8 1

¥ OUH AT MIAIYT F A
i fadam F7ar | g mEwEge,
frefrfrr w7 F¥sht

o W AgA Sn A
mzEAZYT 97 7 F afew faelr ¥ are
q 52

sir fagereem @5 : AT, § e
qZIYT AT T2 ATAT F AT T O%
goft @i g oft arfrr ;o 2
7 gz A1 AA #1 AA @ R e
A7 Fv I Ang ¥ fom § Faeely ¥
oo g

Oy AERA . WIAAE " F
A1 wreA feam g A feelt & are
g

of fasAer €5 ;9 o & Ay
¥ &7 @IE | 7 9T AT Y A
zafag ==t 7 @1 41 fF 727 0w of
g7 faweft &1 &%z & W wfaw a7
oy g & meafraa g7 & AT A
ag faseft #1 &%z afz @ 1 AT
faeame & A dren v AfeT daw
& g7 e A 91 % qrar e
orfr T 2 7

4T § Wi ¥ g fAdzT T @
urﬁ@mﬁmiﬁm{
A Fa= ox arc A £ T afer W
wfre % qenia faadr f 5, 23 ar
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1Y AT %7 § I g7 ® fawefr s
g1 st € 1 &fw faw #7 Arasasary
fsr &1 f& @ aeey F=fr a@
¥ g oW ¥ aE wrEwE glaymd
o@ g A g O A f 3T
T W AT AT AT TR
FERAAT a7dT STl @ A1 T &7 aTe]
& 1 9T &1 wegr gE AR gz
ora & g foafr # fom ®
UF O A9 gur fAav o1 gE &
R @l AR afearm fam @ §
EHTH AT AT G W FOATE T2
2 9% W 9a 41 9AT ¥ 1 ;T EATAC
T FRSfl 1 W@ F a7 EZRTY
a9y g7 Ad AN & fam
T F AR WA Efaw fraw &
HEwEard 9 fagedr @7 9FT €7
EEL B ANE S B E o pa i
a3 ¥ d9g M FT AN 7 oqF 0%

# mzf famelt & dvaey & @ faaqq
T WA g faw & fag mrew
o T AE F | faeer & A
" HqaEAr A v oifw W
A 97 Tt FH0 fF g w2 &
RECIE I EC I e Ea il A
EIWET TN | F A A
¥ M9 3N e g & ¥aw qnw
A T T A w1 ST AF fan
afew a=r am ot afs &= ° oA
gt o 3 ¥ g & fA Fafae
i fds &3 wgm g fs 97 w5
# gt weEd ¥ serar W1 -
qUeTh =t 7 7 & gv & ow of
A wtudt mfaw @ fear w8
& gz qaifea 7@ wEm el A
famw &5 #1 v s Afs o
qAW AT AEW F w1 9w wwA
# winfre & wvsfogi #Y off o,
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37 1 §gam fr wmfra w¢ afe
Tl ¥ 619 49 919 4T% g g%
ff e fET sT w81 W
§1 38§ 0% f 5N & v oowr §
YA U9 I ¥ g 9% T WA
& W11 g T FMI ATHA @Y
Warady ? Famw A A E oag
frd= &< wmean § 6 ag @@ wEw-
oot fawr & | T &aw faasy ot oy
a% &1 @ifwa a7 @z | g AWy
B AT AT ®T A & | WL g0 A
w7 s fEa & wrEwwa #5
qfF #74 # oft tq wwre gEmdar
g%z 1 a1 T T ;T v e
TZ 9T &1 IAATY FT ATEACAEAT ALY
g fr 3 a1 ag7 sfaw o gz
qrar & | A aftfeafrar s @ @ W

57 g7 AT 2T R/ ArATIT I T E

IW & A9 vF A€ HUeA #T IW A

HEAWFAT § | TN AWSA & Awrvia
To dYe @le Yo H ww faaeft maw
g1 914 &1 WY §N3A gR ¥ &7 7

g g & &mA 0% o feas
AT AT ft WA SWEAT §
o g faafy &0 & wvaey | A6 9,
Afe zart oo & o gt & 1 v
TeUT FT WT { FAIT ATHA AT @AT
¥ 3% g # ATg WIS TR
FUTT W &S E | WA oI gu ¥ A
¥t 5% w17 Ay qafefeafa &7 fanfo gor
f zar %7 fapelt w7 e w7 /T
WTAT TET, AY AT ag F 6 gATT 2
¥ T a9 g arr oy, faorefr, Tw
AT AT WIFT W1 @O FT L | AR
¢ 37 waear ¥ gw fow Axg @9
€1 gy @1 afr sErg w7 "N
T %% | 57 fag g frama ameae
¥ fr gart dw & wgfrbeey, goa
oYz zfaw fraw gl qreEt & ar
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[+ Fazrez 73]
¥ ety A g3 Gim g
FT T FEYTAT T AT WIA FEAEA
g =fzg

T R &AM A R W9 F1
9w faaz & ag T Az 7@
FATA FT HIAT AT T2 FAATE |

WR WERY T A W g
gt g e zgv o v 77 fuAe o
T FT FHAT £ | HEAG qaEg,  ft
arrdl, W 2 fx Afw 3R a=h
AT 8, T (A4 39 #1127 W fam
AT 1 T FETET o

ot apmdt  (fzav) o AR
argg, oW faoe & g%z 9T, W@ f*
faarelt 77 w9 WA & frr faeell
T qeT &, AW K AT =4 & "y
faar &, 39 # g9 4 T AR F
A1 A9 & fF " g /%2 SEiEw
#%z ¢, fradi &9 § a1 ag awe e
Tt A faweEwa ar W & gen #
q1 gg 6%z FEAT A AR afE &
9N 7 ogA & )

T 4% §F<T WAL & g, a9 al
9 & Fu7 fEdt w1 F@r s w9qA @
faar = & f¥ 39 7" & @l arE-
aifeai st feeev-afagi & fzor &t
#9ae fvan @i | g 9 "W fmdw
& ag 8, afew Tw Feerta W
Zifdi & FAER W7 ATwefermA ¥
7w 8, & 6T 3§ & &y ¥ gar ya
faam o1 @@ar & R GR AT-mEw, 49-
¥ W dcfaeme wwefaal @
Z2T & W & fag s s wafs-
oq TET A TR & gra ¥ a@ FT
fagr 9% | WX qg A% TERTAT RV
faaT o ST AW F 919 T ¥ w7
gwt &, @ OF dfEm WY merd
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qEy [ et qu1 a4 =iy, arfE -
=1 A I A AT AFAE A GG
o

AT w5 a2 € fF T oy Awe
A7 37 2 | T A2 AFE AT
Al & THa ¥ faet woaer g 7
e ¥ gfefady @19 w@ fowit
TR #1 zAfEAS qart ae-
zfen  araen & w0 WA T A a2
g 78 oo & 1 A fadEw wAr IeAr
o oaz vz fmim W afi &) @2
g% @ ZaTa TAfAE €1 3= 2, an
T ®1 agmifAgi 1 T 2, an
AT F AT AARTE F1 A F )

1 | WOF AHA AT FAT 40-
7 2 fa = fawedt #1 fasein o1 |
gz fwdae 2, & & ve
v fgAae faadr TeAw e &
TARTHT A A@EAT ZTET & 3A EiA-
w7 # A 1 faaen faadr 2 oo
T F I AE A A7 AFT F2 A0 )
TR AR F TAT T 72 47 v ¢ FAC
frdrare  faseit fedt @ gZr 7%
z, o @ fz==i1 W a7 %z q=v F1 A
27 ga1e 4z 2 % g9z T_EH T 1 7
T, W A T AT HTT A T,
A BT A7 97 39 7 T2-aEA 91 TR
FWI, IW F TR O AT TREAT
41 AEF AT T | |/ gz fAEe s
e g fF FmemT 1 wmE @
2 f& 37 F1 7= 78 Gy o a%a1
21|31 A7 wEw A tw g 9| AT
FIY Y 97 AL AT AT /FAT §, FAT
fegeam & gfran #1 fewa
T=AA a9 (S ® 349 A9 g, fwer
I o afeez a1 g fAAel |
T2 A @\ & awwr g fr W
& QU OF AT G AW FGERY
weite % §UT T T AT-wgfem &
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fom zieme &t 3 ddw ==
FY Erft—aare wAAn fmffeer o
7 oz wrdY a1 oF freri—, @ W
A A F AT TFAT Q, WeW g1 FFAl
2 o 3 a1 fammm G 3o
99 T A% I, a1 FWE FwlFq
HEHT, W WA geeE fEE
feadr & | 7z w3 § f& fawel
431 FTA I T2 TAEHT fEAAT AT
% fam=1 7m #9173z fam 397 A2
T sam A% ™ @ T T wEae
& fAd afm # 7F0 gfemr £
ag ¢

o wadr & 4, 3w wra A
ot tvrr mar A FrAwAT 7 foagr
T (A7 1= gt =1 AE T fm oman
AT T4 9L 97T A4 (% 3 w0
TAA 0T "WIE WA /TR, FAAA
&1 ATFIT FAFAT & GHT &7 THT F7 AE
FZME AR ardr 0t a; faArs w5 779
q I AT @x I TN & AT A7 TET
R 1 az &1 T gt aw AF =g
AITTE-T-RIR T AT E, AT R T
LR cIE g

TH T A SyIfAT @ qfew Aa-
77 g AvA 4, w1 f& sE@w o
et & A fagr A fAew &
faq AT F74 9 #17 qeg #71 f7A oAt
a1 T 77 9 ) AfFa gart avET
¥ qfe7 ¥ Wy wifadr 2 ==
qiA A fx=ar FAY vw fZA g
fzd 1 T WA A1 ve AR A
FITETET AAT AT I AATE T S
TETE F1 Iq I(AFHT Fr frgge oy
o et ¥ Tevis AveE fme £

I TR A T (AT FIO90A i
O, A7 2 9 R gET ¥ %20 E
Iq UF AT AT HA T OF TTAEHT
T Qg &7 T F IA T T
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* ATeEA # 7wy e, AfE AW e
qRA A TE A= T IR0 oAy S
% fx o 2 & arfaz 927 91 W
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Dr. K. L. Rao (Vijayawada): Mr.
Speaker, Sir, shortages of any kind
are always irksome. If they are plan-
ped, or if they arec known before, it
is easy to tide over them. But when
it comes all of a sudden, as it happen-
ed in the case of the Delhi c¢lectiric
supply, it causes a considerable
amount of inconvenience and human
unhappiness. But it serves the pur-
pose of depicting the deficiencies and
the defects of a system. The present
failure affords us an opportunity to

look into the problem of clectrification
of the Delhi State.

Delhi derives its power from  two
S0Urces. Approximately  half  the
power comes from the thermal power
sighion at Delhi and half the power
comes from the distant Bhakra  Dam
project which is about 200 miles away.,
The load demand of Delhi is also of a
different pattern from what generally
obtains, for example in the city of
Madras. Madras is about the size of
Delhi but it has got sbout two-thirds
of the power demand in Delhi.

There are two conspicuous features
of the load pattern in Delhi which
should be recognised. The first is
that it has got an appreciable amount
of air-conditioning incorporated in
it, Secondly. in this great city, the
Capital of our country, we are playing
host to a large number ot foreigners.
Therefore we should assure them on
all accasions unrestricted or unfailing
source of electrical energy. These two
requirements we must keep in  view
when we are discussing the question
of the shortage of power.

It is a very interesting statistical
coincidence that we are putting into
pipes from the Wazirabad Barrage on
the Yamuna the same amount of
water in millions of gallons per day—
it is about 94—as we are putting
power into the wires of our power
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system; that also is about the same,
that is, 94 megawatts. In respect of
both water and power we have got
shortages, In respect of these two,
we have got to have a certain funda-
mental policy, or we must have a
certain fundamental concept. Take,
for e¢xample, the water supply of
Delhi, Delhi js an ancient city which
has been built on the banks of a very
grear river, Yamuna, a river which
has a percnial water supply. Its mini-
mum discharge on any day is 4,000
CUSCCS. Normally, therefore, there
must be plenty of water even in the
leanest day in the Yamuna for satis-
fying t{he needs of Delhi which, on a
future day, will consume only about
400 cusees. What happened was,
some years back, Punjab and the UP.
have construeted a barrage across this
rivey about 150 miles away from Delhi
ul Tajewala and diverted all the
water, with the result that Delhi,
the drinking water for which
is the first charge on the river
has becn forgotten and we
are now finding it very difficult to
find a substitute for this water. The
water requirements to make up the
shortage for three months is wvery
small, what we call 3000 million eubie
fect. Even this small quantity we are
finding it difficult to make up because
this fundamental concept has not been
accepted, namely. that Delhi city
mus| form the first charge on the
States of Punjab and U.P. which are
the contiguous’ States for supplying
water and power. Apart from the
faet that Delhi's drinking water must
have becn the first charge on the
Yamuna river, the natural resources
that must be developed for the bene-
fit of Delhi are located in these two
States. Thercfore, we should take a
definite policy decision—T am not talk-
ing financially; finances. of course, the
Centre has got to bear—that from the
point of view of supply of water and
power 1o Delhi city. it must be the
prime responsibility of the States of
Punjab and U.P. which are the conti-
guous ones to this great city of Delhi.
It has not been accepted or at least
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well understood. In its absence end-
less meetings are taking place at
which no decisions are taken and the
problems confronting Delhi remain
unsolved.

Delhi city presents, in respect of
electricity, a picture of un-coordinat-
ed planning. For example, there is
Bhakra power supply to us; there is
thermal  power supply to us.  But.
they are not connected together. That
is to say, arcas which are served in
the Delhi city by the therma) station,
except for a small portion, cannot be
served by Bhakra power. Really what
they do in all great cities is to pro-
vide a ring feeder to which all the
lines from different sources of supply
are connected <o that it would be
possible {o change over in a case of
emergency from  one  to the other.
That has not been done at Delhi. Also
there must be stand-by capacty  in
the line. That is 1o sav, when  we
get power from Bhakra, it should not
be for half the load in Delhi city, but
the ling must be capable of having
full Joad capacity, It is only then that
in cases of emergency, we can switch
on to the Bhakra linc or cither way.
Therefore., there should be full capa-
city. emergency capacily in the line.

Thirdly. we should have connected
the UP. grid. We have in the Ganga
and the Sarada quite a large amount
of secondary power: especially in the
monsoon months, we have plenty of
water in the Ganga and Sarada rivers.
We have got only to turn the wheels
with water to produce the power for
a few months, at least for the mon-
soon months, for nearly 6 months in
a yecar. ‘That power could have been
feq into the lines which are only
twenty miles from Dclhi. If the con-
nections to Delhi had been construct-
ed, we should have overcome the de=-
ficiency from which we are at pre-
sent suffering. These are instances 1
have just mentioned to show how
there is not a co-ordinated planning
in the svstem of Delhi electric sup-
plv system.

Coming down to the very imme-
diate problem. the unfortunate occur-
rence that have taken place in Roh-
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tak, it is very mysterious that tlwo
transformers which must have served
very robustly for a number of years,
must have failed in succession, in the
course of one ycar. A Transformer is
an _uquiprncm where there is a0
motion, there is no rotation, no
movement of any kind whatsoever.
It only consists of three limbs  on
which the coils ar¢ wound threc
different coils, insulated on¢ from the
other. It ix a very robust equipment
and i1t ghould not fail. It is surpris-
ing that onc machine failed ten
months back and another machine
failed now, The reasons for this. of
course, the committec that has been
appointed will go into thoroughly and
try to find out why or how this hap-
pened. who has tested this, or why the
testing has not been done, who is res-
ponsible for the purchase and how
this kind of defective material has
been put in this very vital link bet-
ween Bhakra and Dolhi.

It is not so much with the above
thay I am concerned now. When the
first transformer  failed 10 months
back. what were we doing all these
months? Why was it not put right?
We have not  taken  any cncrgetic
steps for that. That is a scerious mat-
ter. That is one thing I am not able
to understand.  Similarly, a proposal
was approved to put in another 30,000
kw. by way of ¢xtension to the exist-
ing thermal power station. To place
an order for this, we have taken 13 to
2 years.

These are some of  the instances
which indicate that we should have
an organisation whch is different from
what we are having in the Delhi Elec-
tric Supply Undertaking. The Delhi
Electric Supply Undertaking is more
or less a department of the Corpora-
tion. That won't do. What we
should have is a better organisaton,
something like a State Electricity
Board. with a technica] man at the
bead. 1 am emphatic about it that
there should be an Electrical engineer
in charge of the undertaking. If the
whole generat'on and distribution of
power in Delhj is put in charge of
such a State authority, working not
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under the Corporation, but directly
under the Ministry of Irrigation and
Power,—I1 am sure such kind of short-
ages and difficulties will not occur in
this great capita] city.

There is another reason why we
should take this step immediately,
That reason is vital. At present, the
amount of power thay we are utilising
is about 94,000 kw. both from thermal
and Bhakra. 1 am certain that in an-
other 10 years, this load is going to

" be 500,000 or half a million kw. That
is u big power. It cannot be manag-
ed by an organisation of the present
type. It is very necessary that we
should have an organisation which I
have indicated earlier.

There is also another important
matter which we should remember in
this connection. We should not com-
mit the blunder of raising this power
supply by means of thermal power
stations. Delhi is located nearly 1000
miles away from the coal fields. To
transport all the coal here is not eco-
nomical. More than that, we have
gol the mighty Himalayas, the trea-
sure house of electric power right
within a gistance of 200 miles. You
have got a number of beautiful sche-
mes in the Himalayas: for example.
on the tributaries of the Yamuna or
the Tons, or on the tributavies of the
Ganga, like the Topovan project on
the Dowlingana or on the Bhagirathi.
There are so many tributaries of the
Ganga on which we can develop pro-
jects, by the mere run of the streams.
All that nced to be done is, merely to
put in a small barrage and takc the
water down, There is a fall of 2000
feet, or even more than what we get
in the Western Ghats. Out of the fall
of 2000 feet, we can generate ¢nough
power, sufficient for the Delhi city.
Therefore, Delhi city must be linked
up with a perpetual source of power,
hydro power and not with thermal
stations. Of course. I can cite a num-
ber of cities where similar develop-
ments have taken place. For exam-
ple, there is the city of Seattle in
the north-west corner of the U.S.A.

AUGUST 9, 1962 Breakdown of Power 998

Supply in Delhi

That ¢ty is locaied similarly within
200 miles from the mountains. What
they have done is this. There is
plenty of coal and oil also within casy
reach. They have not resorted to
these fuels. They have constructed
the Ross dam under very difficult
conditions and all the generated
power is supplied to the city of Seat-
tle. The Delhi power supply must
come from hydro power stations and
not from therma) stations.

We must take this opportunity to
scrap the thermal station that we
have in Delhi, We have got in Delhi
a therma) station which is highly in=
efticient. That is to say, we have
got units of 12 megawatts. At the
present day, science has advanced to
this vxient that we have got wunits of
100 megawatts and 700 megawatis
each. To have a small unit of 12 me-
gawatls and to run it at low pressure
is very bad and uneconomic. Because,
we are consuming coal at the rate of
twice which we should have consum-
rd for the same amount of power.
In other words, a {rain load we are
taking a day, of 1000 tfons, whereas it
should have been 1000 tons every al-
ternate day. So, that, when we are
planning op comprehensive scale we
should so plan that we scrap the pre-
sent plant. There are so many places
in India which reguire thermal power.
We can place it near the coal fields.
We should take an early opportunity
for that. Of course. the therma] sta-
tion can be a stand-by. But let it be
a more efficient plant because we are
far away from the coal fields. There-
fore, in this picture of planning, we
have got a big duty to do to Drlhi,
That is to say, we have got to plan
out for the future; it is not a distant
future, but it is a near future for
which we have {o plan; in another
ten years, we shall be faced with
half a million kw_ of power require-
ment. There are many buildings to-
day where no air-conditioning has
been installed, because we do not
have enough power. So many tall and
high buildings have been constructed
with a lot of provision of air-condl-
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tioning faciiities, but none of them is
being provided, because we are
famine stricken in regard to power,
though we have got ample opporf.umty
for developing power.

Therefore, I submit that this short-
age that has occurred now should be
taken as a lesson. It is a thing where
we should try and now itself plan out
a good organisation and see that we
get the benefit thereof.

Then, 1 come to the question of
tiding over the present difficulty.
There are only two or three methods
for it. One is this, and, of course,
they are already taking that up; there
is a 220 k.v line coming from Bhakra;
that should be expedited as early as
possible. There is also necessity for
us to search all round India and find
out if there is any transformer avail-
able. We must be ready with those
things. What we are now trying to
do is to take one limb from one sick
equipment and put it on another. And
by the 25th of August, it may just
happen again that still that does not
work, and so, this kind of shedding
must go on for cver. Therefore, we
should anticipate things and be pre-
pared with these things. and we should
be rcady by getting some transformer
from some other place. We should also
expedite the 200,00 k.w, line from
Bhakra, as I pointed out earlier

Therc i= one other important fartor
that .we should remember and
that is a very vital need of the hour,
and that is that we should take steps
to produce our own equipment in this
country. It is one of the very sad-
dest things that we are not able to
produce a transformer in this coun-
try. The transformer is a very sim-
ple equipment and we are unable to
manufacture that in this country, We
have got to purchase from other coun-
tries. What is the use of the Bhopal
factory and other factories on which
we are spending so much of money?
We should expedite and put in work
round the clock for all the twenty-
four hours of the day and manufac-
ture thisx equipment; and we must
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quicken the pace of production of this
equipment in this country. That is a
very vita] need of the country today.
We have put power as the first jtem.
on the agenda for national develop-
ment. and we should take immediate
steps to ensurc smooth fulfilment of
this purpose. I should anly say that
the lesson of Delhi should be the les-
son for India. =¥

Shri Frank Anthony (Nominated—
Anglo-Indians): I find it difficult to
speak with my usual restraint in this
discussion. My hon. friend who has
spoken before me has spoken obviously
with specialised knowledge. He has
tried to rationalise what has been
euphemistically described as a power
crisis. But in the final analysis, this
is not only a power crisis; in my res-
pectful view, it is a crisis of the ad-
ministration. and 1 do not think that
1 am exaggcrating when I say that
since the killings, there has been no
more shameful breakdown of the ad-
ministration in Delhi.

My hon friend who just spoke per-
haps, in spite of himself, underlined
inefficiency. In spite of himself, he
underlined the obvious negligence.
And it would appear to be not only a
long but a sordid story, a man-made
crisis and after the crisis supervened
extraordinary callousness, almost cri-
minal indifference to what the people
in Delhi have had to put up with, It
would appear that those in the seats of
power have not been affected, or if they
have been affected, they have been
affected very little. I do not know
whether these cuts, and this shedding
of power has affected  their rarefied
living. 1 am just wondering whether
those in the seats of power jiuve any
conceotion of what it has cost the
people of Delhi, whether they realigse
that trade, industry and business have
been largely crippled, that tens of
thousands of daily paidworkers have
been thrown out of work, not to speak
of the little children who have had to
swelter because they have never
known from dav to day what your so-
called schedule has been; I wonder
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whether they realise the millions of
difficulties and sufferings which have
not found expression or publicity.

What really disturbs me is that this
is a sort of omen of what is happening
in the administration throughout the
country. It is a disturbing omen, not
only of negligence, not onlv of incor-
rigible ineptitude, but ahove all, of
sheer nervelessness in the administra-
tion. I do not want to go away from
the subject, but it js svmptomalic of
what is taking place largely in the ad-
ministration throughout the country.
Ineptitude precipitates a crisis: when
the ecrisis supervenes, the civilian
officials are not able to face up to it.
This is what is happening in other parts
of the country too. I am only illustra.
ting it. There is negligence leading
to civil commotion, civil commotion in
which the opolice, if they do not join
in the looting and murder of minorities
stand by; and in the fina] gnalysis. the
military have 1o be called in, because
the military today represents the onlv
segment of the administration in
which the people still continue to have
anv confidence. 1 am only sorry that
when there was this shameful break-
down of the administration, we did not
call in the military. I am quite certain
that instead of all the excuses and all
‘the alibis thdt are bond to be trotted
out, if this has been handed over to the
military, within a week we would not
have continued to suffer from ordeal
that we are still undergoing,

The facts have already been detailed
As 1 said, the sordig story stands out
blatantly. There were two transfor-
mers; obviously, one must be g stand-
by to another One failed in October
I do not know, but cne of the reasons
in the press was that suddenly the
Government, which if it has made any
progress, has made a rake'sr prugress,
which has never bothered about spen-
ding and wasting crores, not to speak
of lakhs, suddenly became overcome
by qualms of conscience about spending
Rs 1.B0 lakhs on this stand-by trans-
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former. I fail really to understand
this position. Here was a stand-by
transformer representing literally the
power-life-line to the capital, and they
dawdled about spending Rs. 1.80 lakhs
on this stand-by transformer. Then.
what happened? And they dragged
their feet typically. One of the less
moronic officials—apparently the whole
hierarchy was moronic-took about a
week to discover that there was-a
transformer available in Nangal 1
wanl to ask the qguestion. Vihen you
hagd this breakdown of the administra-
tion—it was not a power crisis—could
yvou not have found out whether any
other transformer was available any-
where else in the country? Could you
not have imported one? Somebody said
that it was so heavy that you would
have had to have a special ship. I do
not quite know. I was talking to
some Air Force chaps, and they said
that some of their ‘planes could carry
not one bul five transformers . Sure-
ly, it was a crisis which was serious
cnough, oppressive enough, to warrant
our going to beg, borrow or steal a
transformer and from somewhere in
the first three or four days, the sche-
dule was advertised, and to some
extent, the adminisiration adhered to
it. But since then, in fact, today, in
my own place, I have had an un-
scheduled cut for five hours.

Shri Nath Pai (Rajapur): We have
also had it.

Shri Frank Anthony: I do not know:;
I am not quarrelling with the Prime
Minister. He has a heavy schedule.
But many of us have as heavy and
probably a more brutally heavy sche-
dule, and unlike some of the Members
on the Treasury Benches, we have to
earn an honest living, and earning an
honest living means working to a bru-
tally heavy schedule. Whether al] the
Ministers or Deputy Ministers do not
work may not matter; some people say
that if they do not work, the admini-
stration may improve; some others say
that if they are taken off the working
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list, the most it can do is to add a little
to the unemployment problem but not
very much.

What has happeneqd since thig break-
down? It is utter and complete chaos.
One day, I phoned the New Delh
Municipality, and the man said ‘Your
office will have power cut from 1 to
4 pm.! So, I told ‘my staff to come in
at 8 am. They came and they had
barely settled down to work, and the
cut was from 8 to 11 am. In my
public school, where 1 caler to a
thousand little children, they told us
that the cut would be from 1 pm. to
4 pm_ and we asked the children to
come to school from 9 am. to 1 p.m.
One that particular day, they came
at 9 am., and the cut was from 9am.
to 1 p.m.! It is utter and complete and
absolute chaos. When the Chinese have
not moved one ‘plane, one gun, nne
Chinaman against us, Delhi today is
in the condition of a conguered
city completely chaotic, with a
complete breakdown of the ad-
ministration. I say it is a classic
exampie of an increasingly ramshackle
demoralised administration collapsing
under the weight of its own inertia
and sheer ineptitude. At one time,
when I was younger, very few people
could equal me in my capacitv for
vitriol. But today I am bereft of ade-
quate words tn describe what has hap-
pened to the people of Delhi.

Mr. Speaker: He is mistaken there.
He still maintains the same vigour and
vitality,

Shri Frank Anthony: It is a national
characteristic. We are nothing if we
are not mealy-mouthed hypocrites. It
is almost g national characteristic. So
we have made an offering to this
nations characteristicc. We have set up
an Inquiry Committee., And look at the
history of this Inquiry Committee.
The Inquiry Committee was set up. One
of the members—I will not name
him— was a person who was in the
middle of this very crisis. If any cul-
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papility is going to be fixed, it will be
fixed squarely on him,

Then, of course, we get this rather
unseemly sorry spectacle of a conflict
between the Centre and the State Gov-
ernment as to which subject this is. Is

. this a State subject or is this a Union

subject? I will not argue that because
as a lawyer I could say that this i
very much & Union subject, and you
should have told the Punjab Govern-
ment. It is presumptuous on your part
to tell us that it is not a State subject
because electricity is in the Concurrent
List' and Delhi is a Union territory.
if a grave emergency like this occura
it is the ineluctable duty of the Centre
to assume the responsibilty. If in-
ctdentally you do say somethink about
the Rohtak power, it is only incidental.
Then even if you have two dstinct
antries if you have the power to legis.
late with regard to one, then, according
10 the doctrine of pith of substance,
even if you incidentally trench on the
other, it is not improper. Here inci-
dentallv you mav even find the Chief
Engineer guilty. It does not matter. I
was surprised at the susceptibilities ot
people.

I do not know what is going to hap-
pen with this Inquiry Committee. But
I have grave doubts whether anything
will ~ome out of it except a great deal
of white-washing for the Government
But T want to ask this question. When
you have an ordinary railway accident,
when one person is killed, all the peo
ple directly responsible are suspended
Whyv did you not suspend all the people
who were directly responsible? Not the
Chief Minister, Suspension does not
mean prejudging of their guilt. It is
done with regard to every railway
accident, If the inquiry exonerates
them, they are reinstatd. As
I say this is a reffection of the com-
plete inertia and crim'nal compla-
cency of the Government. Not one
person has been suspended. And 1
have grave doubts about this. After all,
the angineers are a privileged frater-
nity. If they have not got f{riends
among the Ministers, they have friends
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at least among Deputy Ministers. So
nothing is going to happen.

The point that grieves me is this. It
i1s not only a reflection on the adminis-
tration, our capacity to administer
the country in peacetime, butI am
really grieved by this and feel hurt
and resentful. When 1 drink with

some foreigners—I have some foreign’

friends here—I find we have become
the laughing stock of the foreigners in
this country.

Shrimati Renu Chakravartty (Bar-
rackpore): After the forceful speech of
my hon, friend, Shri Frank Anthony, 1
would like to add my voice to condemn
the administrative breakdown. There
is one good thing about this debate, be.
cause it is now focussing attention on
the power crisis, a man-made crisis.
right throughout the country. It is
only because Ministers and Members of
Parliament are suffering today in the
city of Delhi that they will now be pre.
pared to understand to what extent big
cities like Calcutta and the entire in-
dustrial belt in West Bengal and Bihar
have been suffering for the last ome
yvear. We tried to raise this matter in
the House last year but got a most un-
satisfactory reply from the Minister
Unfortunately, I must say, this House
dig not take this matter seriously at
all. We had expected all sections of the
House to rise to the occasion and have
the matter pinned down, because what
has happened in Delhi today is what
has been happening for one whole year
now in the States of West Bengal and
Bihar,

Omne of the most important things in
these matters is planning, Planning
without power—what is that planning
worth? What has happened to the
Bihar—Bengal coal belt? Today they
say that the whole thing is going to
stop unless absolute, top number one
priority js given for the =supply of
power to the West Bengal-Bihar coal
belt. Are you able to do it? What has
happened. there? It is the same thing
that has happened here in Delhi. There
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has been a conflict as to the entire
question of this DVC, whether it is
capable of supplying power as well as
looking after flood control measures
and irrigation supply channels, It has
also been a problem as to how much
of it has to he supplied through private
companieg like the Calcutta Electric
Supply Corporation. The same thing,
breakdown of generators, happened
there last year. All the transformers
of the Calcutta Electric Supply Cor-
poration. which was getting cheap DVC
power and selling it to the people at
a much higher rate, broke down to-
gether with the transformers both at
Bokaro and Durgapur. In this wvery
House, we raised this question as to
whv it happened. One of the reasons
which was adduced by certain techni-
cal people was that the pgenerators
were bought from West Germany and
they were not supposed to be good,
hev were not the ones that were
>chnically efficient. Who  bought
inem? Why were they bought? Noth-
ing has been done to pin down respon-
sibility.

Today when we come tn consider
the Delhi power crisis, we find the
same thing. We are told that the life
of a transformer is 35 years. Our hon.
friend, Dr. K. L, Rao, has told us that
these are sturdy machines. Then how
is it that they go out of order in seven .
vears? Who is responsible for it? Why
has it happened?

Thig is really a very sorry state of
affairs. The administration goes and
buys these things from abroad. It is
not a question of import only. Once
you import them, you find that they
are not functioning properly. Who
ordered it? Is it the best? Has it been
put to use in the proper manner? No-
body cares. We say, ‘bring in spares.’
Certainly, we should have spares. But
why is it that the original ones both af
Bokaro and Durgapur as well as in
Delhj did not function properly? I am
tnld that the Delhi ones are British.
How is it that they did not work
well? Have we tackled that? Have
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we fyund out whether they have been
used in the right way? All  these
things, I find, are being duplicated
from end to end.

Wot only that. Look at the dilatory
ta tics. Whal ha: happened in the
case of West Bengal has again hap-
pened in the case of Dclhi. The Delhi
transformer went out of a~tion in QOe-
tober. We are told that import licence
was got in July. In West Bengal,
when the Third Plan was being for-
mnlated, az regards power, weo were
reaching g -tage of acute crisis. After
six month;: the Sa~hdev Committee
Report comes. Now after another six
months nothing is done. FHere j= an
article written in the Statesman at
that time. Now a year has passed
and still we do not know what
has been done to supply the extremely
urgent need: of this section of India
which is going to supply coal, steel
and allov tool steel to all the big in-
dustries

Here also we are worried about the
foreigners, and about air-conditioners
working in the canital. I am not so
much worried about that., Let the
foreigners coe whati we are. ] am not
worried about that. What 1 am wor-
ried about is the running of our indus-
tries, our own work. The Prime Mi-
nister alwavs tells us that workers do
not work. You do not give proper basic
wages to the workers, The wages are
kept so low. Yet they are told to in-
crease production and get incentive
bonus. Evervday for the last so many
months. all our mills have been stag-
gered. They have to work round the
clock. Warkers have tv work every
day in the week. There is not onc day
in the week when they can have a
holidav. In spite of this, the basic
wages are low. They do not get pro-
duction bonus; they do not get incen-
tive ponus. This is the situation to
which we have reduced ourselves.
Not only that See how Dbeauti-
ful the planning has been. May
be it is the same here, but I
know a little more about West Bengal,
They say after the breakdown in West
Bengal that the turbines had reached
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before the boilers, when actually the
boilers had to reach first, and they
were kept waiting till the boilers
came. Is this planning? The Sachdev
Committee Report has pointed out

. that this is the state of affairs,

16 hrs.
Shri Tyagi: Where did it happen?

Shrimati Renu Chakravartty: In
Chandrapura in West Bengal. This is
what the report says:

“Meanwhile, work in connection
with the West Bengal Govern-
ment's thermal station at Bandel
got off to a good start recently, and
the DVC's power station at Chan-
rapura (with two generators of 125
mW each to start with) is making
rapid progress. At Chandrapura,
for which the DVC will receive a
DLF loan, work on the boilers is
almost complete. Curiously, tur-
bines, which have to be installed
after the boilers, have reached the
plant site before the boilers.”

So, this is what has happened. When
there is a breakdown of a transfor-
mer, it takes us eight months to get
another. When we need the boiler,
we get the turbine, when we need the
turbine we get the boiler. If this is
not inefficiency or madness or, shall
we say, sabotage, what is it?

What Shri Anthony says is quite
right. What ig the use of these en-
quiry committees where you put in
those very people who are actually
responsible for this state of affairs?

In West Bengal, what has happened?
A situation has been created in which
every day we have to go to the UP.
Government and beg them for more
power from Rihand, to Bihar for in-
creasing DVC power allocation. Bihar
hag to come to Bengal. There is no
over-all policy regarding priority, as
to the sector which will be fed first,
nothing has been done,

In thig situation, the Jaldhaka hy-
del project in North Bengal has also
not been sanctioned. I entirely agree



1009 Diseussion re:

[Shrimati Renu Chakravartiy]

with Dr. Rao, though I am not a tech-
nical person, but having been associat-
ed with the family which 30 years ago
brought into being the hydro-electrict
project to feed Shillong, I know some-
thing about it, and my father used to
say that hydro-electric power is the
cheapest form of power, and we have
plenty of that, but this project has been
cut out by the Planning Commission.

So, what js the planning, what are
we doing? Now we are told that Ri-
hand would give us enough, and so the
Jaldhaka project has been given up,
we cannot get that hydro-electric
project.

May I inform the hon, Minister and
the other Members of the House that
in the big city of Calcutta, with a
population of 7 million, every day we
have power cuts, but it has not rome
to the forefront because people arc
not interested except when something
happens in Delhi. This is the position.
S, I beg of this House as well as the
Government to note that this is a point
on which we indict the Ministry, the
Planning Commission and not only the
administration, I am not going to
allow the Planning Comrmission and
the Ministry to get away with it. For
a year we have been asking the Minis-
try for a satisfactory reply, but we
have gotL none. Let them tell us whe-
ther they have been able to settle
their differences with the State, work
out a general policy; let them tell us
that this is the prority that they have
set out and this is the plan they are
going to execute.

Power is the first essential of plan-
ning, and unless we can give that
power, we have no right whatsoever
to talk in the name of planning or tn
advise the workers to produce more
saying that everything depends upon
production. We cannot say that plan-
ning depends upon exports and ex-
ports on more production

So, this entire matter has to be gone
mto. It is not just a question of get-
ting a turbine from here or there. That
is a comparativelv small matter, but
this entire matter must be taken up
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with the greatest seriousness by all the
Members and Parliament and we must
see to it that those responsible for this
failure, dilatoriness and sabotage are
brought to biok.

Shri Nambiar (Tiruchirapali): He
is & powerful person speaking on
power,

Shri Tyagi:
power.

He is going tu shed

Shri Hanumanthaiya (Bangalore
city): I am much beholden to the bon.
Members wh> pay me some compii-
ments.

Some Members who spoke in Hindi
accused us of always praising the Mi-
nisters and making them work in the
fashion they have done, but 1 can as-
sure them that that accusation is
wholly inapplicable in thi: case, So
far as the failure of power and its
conscquences arc concerned, all those
who are in this House are of one mind
If I understand jt correctly, even the
hon. Ministers who, for the time be-
ing, have the opportunity of adminus-
tering the Ministry, are alse not
happy. it may be that incfficiency, as
Shri Anthony vehemently described,
has dogged our footsteps; it may be,
Dr. Rao described, improper planning
and want of vision hag landed us in
tho situation in which we find our-
scelves today.

Many a time I have noticed on the
Treasury Benches want of co-crdina-
tion between one Ministry and ano-
ther. On such a discussion ag this, a
very important discussion, particularly
the Minister in charge of Planning
should have been present. A discus-
sion may pertain to one Ministry tech-
nically, but it hay repercusions on
other Ministries. But the other Mi-
nisters do noi take the necessary
trouble of turning up and listening to
the Members, and of getting into the
mood and feelings of the Membera.
That is the first requirement that
ought to be fulfilled by the concerned
Ministers. If the Planning Minister
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was here, he would certainly note in
hig mind at least how deficient the
planning is.

We come from far off places, Not
only in electricity, but in many res-
pects the picture of Delhi for us is a
picture of deficiency—:n the matter of
discipline, in the matter of orderliness.
in the matter of efficiency, and I might
say, in the matter of honesty also.
People come here, wander in the
Secretariat, and spend a hundred or
two hundred rupees a day in hotels
If people can spend money so lavishly
in a rity, that is proif enough that
there i; something wrong in  such &
city and such a situation. It is not any
particular individual that is to blame.
it is the system. I am speaking not as
a iochuical man, but as a man who is
interested in the administration.

Onge more lacuna in planning has
been the fact that they did not eavi-
sage the growth of Delhi. They plan-
ned the production of electricity, but
they allowed Delhi to grow so  enor-
mously and so hugely that the pro-
blem has become insoluble not only in
the matter of electric supply, but also
in the ma‘ter of housing, water supply
and other respects. The people who
have been put in charge of planning—
no argument whatever is required to
prove it—-have not been equal to the
occasion, They might have been equal
to what is called the reguirement of
favouritism so far as continuance in
their respeclive posts concerned, but
they have not proved before the coun-
try and before the House that they
were up to the mark so far as planning
and vision are concerned.

In this note which has been drafted
by the Ministry, they have said al-
most innocently:

“Foreign Embassies and others
who have their own generating
plants as stand-by have been re-
quested to commission them and
reduce the consumption from the
general system.”
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If foreign Embassies have been con-
tinuously in doubt about the efficiency
of the Delhi administration or any
other administration, regarding the
continuous and efficient supply of
power, it is a permanent disgrace on
that administraton. Instead of feeling
ashamed of such a situation, to ask
them to supply power is like the eter-
nal begging bowl going round the
world for aid—financial aid, food aid,
grain aid and now electricity aid.

The other day, one of the hon. Mi-
nisters, Shri Krishna Menon said that
we are a sovereign and self-respecting
nation. Maybe, we are sovereign;
everybody may accept it. But whe-
ther we are a self-respecting nationm, I
want the hon, Ministers to coolly think
over it and see whether we deserve
this compliment with this kind of
planning, with this inefflciency and ir-
responsibility.

In the Delhi Administration, whe-
ther jt is the Central Administration
or whether it is the Corporation admi.
nistration, there is evident deflciency,
not only in efficiency as I say but also
in responsibility.

I offer a supgestion with all the
seriousness that I am capable of. So
far as the essential serviceg are con-
cerned, the supply of water and elect-
ricity ete., any failure or any mistake
must not be looked at in the wusual
sense of dismissal or disciplinary ac-
tion. It must be considered as a penal
offence. It is only then that our lethar-
gic officers or others concerned will
wake up to the situation. Whether it is
a railway accident or whether it is the
failure of electricity, it must be made
an offence under the Penal Code, The
situation has deteriorated to such an
extent that there is no other lesser
remedy.

Shri Rao said that this crisis, what
is called the burning of the transfor-
mer came suddenly. I have made a
little enquiry. It is not true It waa
there for a long time, almost a year
ago. That is what people told me—
and it has to be taken for what it is
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worth because I have no personal
knowledge. The generator was so
over-worked that water wag being
thrown over it to keep it cool, It went
on for a number of days. In spite of
that the concerned engineers and the
higher authorities did not wake up.
The transformer wag giving wisible
proof that it will break down any
time. It was by this manual method
of throwing water on it that it was
being maintained, To say that this
power crisis came suddenly and acci-
dentally is not true.

So far as the committee that has
been appointed by the Government of
India to enquire into it is concerned, I
beg of my hon. friends not to be pre-
judiced without knowing the situation.
It may be that each one of us has a
good opinion or a bad opinion of ind
viduals. We are not concerned with
any group politics or party politics,
we think that the particular gentle-
man referred to by one or two mem-
bers has had the administrative expe-
rience of the place. He knows every-
thing from beginning to end and let
us give some credit to him as we give
to ourselves. He is also an hon. Mem-
ber of this House as his critics, He
would be dicharging his duties as pat-
riotically and honestly as the two cri-
tics who have made allegations against
him. Therefore, we must always pro-
ceed according to the legal maximum
that a man cannot be said to be guilty
unless he is proved to be guilty. We
cannot be said to be guilty unless he is
proved to be guilty. We cannot pre-
sume a man to be guilty,

Therefore, this committee which has
peen appolnted will, I hope, be able
to give an impartial report. Moare than
that it hag 10 make suggestions. And,
I hope one of the suggestions would be
to make that in a failure or accident of
this kind who ever is responsible is
criminally responsible, that is. he must
be hauled up before a court of law for
the death of persons ar for other in-
conveniences caused.
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Shri Narendra Singh  Mahida
(Anand): Mr. Speaker, Sir, may
I humbly suggest that power brings
trouble and corruption? This is elec-
trical power and it has disturbed the
civilised pcople in our capital. —We
are able today to find the errors of
Government. Normally, Government
teaches us lessons on what to do and
what not to do. But, today, we are in
a position to find out the errors of
Government., I am glad our urban
people have found out how uncomfort-
able it is without electricity.

We in the South Avenuc were not
much troubled with this pnower cris's
But since last iwo days we have also
personally  suffered  inconvenience.
And, day before yesterday, when 1
went out for a hair-cut, I had to move
about in Connaught Circus for two
hours beeause no hair-culting saloon
could take me in. They could not
work without light. (Interruption).
If my hon. friends on the Treasury
Benches were fo have a vote of confi-
dence from Dclhi city, till this power
crisig is on, I am sure they will not
get in full,

Mr. Speaker: Without that experi-
ence, probably, the hon. Member
might not have chosen to spcak today.

st cqut @ S A A1 gArRa gf
ag, 5 a3 fufreet Ags v goma
FIT |
Shri Narendra Singh Mahida: I have
seen government officers and clerks in
the North Block recently. (Interrup-
tion). They had to remove their
coats and shirts and keep all the
doors and windows open to remain
cool. I am sure the government offi-
cials wil] agree with us—privately, of
course— (Interruption), When repri-
mand the Government.

Wherever, there is machinery, there
is bound to be trouble. But in the
case of an important city like ours,
which is the capital of the country,
incidents are taken notice of by the
whole country., This major power



1015 Discussion re:

failure is a very shameful affair, not
for the Government alone but for us
Indians ag a whole, that we cannot
manage even a small affair like the
electric supply to this capital, It is a
bad reflection on our State of affairs
and I must bring it to the notice .of
the House that merely expressing our
views here ig not sufficient. We should
very severely reprimand the Govern-
ment; we should do more than that.
to show what poor consideration they
have given to this supply of electri-
city.

Even in my town of Baroda
the supply is dual; one from the
Surat thermal station and the other
from the Ahmedabad thermal station.
We always have an alternate power
supply. 1 am really very surprised
that our worthy Planning Commission
or other government officials have
never thought of a dual supply for a
large city like the capital of India.
There must be and there should be a
stand-by supply to the city whereby
the conveniences of the people are
managed efficiently and well.

I agree with Shri Frank Anthony
about the foreigners, whom I have met
during the last two days and they
have laughed and joked in a very
humorous way, of course at this power
crisis. One can see their feelings
towards these inconveniences, We are
a civilised people living in this ecity
and are in full enjoyment of air condi-
tioners and fans and we are disturbed
when they do not work. But in the
rural parts where there is no electri=
city I think people are happier because
they have not enjoyed these facilities;
they are doing without them. That
shows the progress of civilisation and
how human beings a“e unable to put
up with little difficultiis here and
there. I am not reflecting. I am just
pointing out that the major part of the
country ig g rural area; it is not affect-
ed by the presence or absence of elec-
tricity. If the Government comes with
all humility and says that this is a
bona fide mistake of a particular offi-
cer or of breakdown of some machines,
we shall put up with these things and
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request the Government
order the transformer or whatever
parts are damaged. A smal]l trans-
former can be brought from any
other part of the country or even ime
ported under very special circumst-
ances. I know that the committee of
enquiry has been appointed and it will
submit itg report by the end of this
month. The officials of the power
supply departments have assured that
they would be able to work the trans-
former by the 25th instant: I think it
will synchronise with the submission
of the report. Till then nothing will be
done and I do not know what I should
say further in the matter except to
complain very bitterly not only as a
Member of Parliament but as a civili-
sed Indian that such a state of affairs
exists in the capital. We must improve
our affairs and put things right.

Shri Shiv Charan Gupta (Delhi
Sadar): Mr. Speaker, in the first ins-
tance I was rather reluctant to speak
on this subject.

to put in

Mr. Speaker: Why has he shed that
reluctance?

Shri Shiv Charan Gupta: But today
there was a further breakdown of
electricity in the City and my patience
was also exhausted, Shri Frank An-
thony said that there were five hours
of shedding today. That was not acci-
dental. But there was another break-
down in the power supply.

Shri Frank Anthony: Unscheduled.

Shri Ansar Harvani (Bisauli): Has
the Minister any information about it?

Shri Shiv Charan Gupta: I do not
know. Thig is due to lack of sufficient
water in river Jumna, I think it is a
very serious matter that people here
should suffer on account of accidents
to the transformers and now on &c-
count of insufficient water in river
Jumna.

Shrimati Renu Chakravarity: Why?
This is a thermal supply.
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Shri Shiv Charan Gupta: What is
surprising is that every year some
difficulty arises from river Jumna dur-
ing this season because we have to
take water for cooling the boilers to
and for certain other purposes also.
The Delhi Electricity Supply Under-
taking say that people at Tejawala
headworks do not consider this point
and sufficient water ig not available.
On account of this state of affairs,
life in the city is already paralysed.
Small businessmen, manufacturers and
workers working from morning till
evening are faced with a lot of diffi-
culties arrd now we are faced with an-
other problem. We may say that in
the last fifteen years electric generat-
ing capacity has been increased from
30,000 to 94,000 kws. In place of
29,000 we have two lakh electric con-
nections in Delhi; that in every Plan
due attention had been given to power
supply in Delhi and to the country.
But all thig will be of no use if these
are not supported by the administra-
tion. There are genuine and honest
and sincere officers. But we should
not forget that there are so many
internal rings and cliques in the ad-
ministration; they spoil the whole
thing. If the Government doeg not
take into account all these factors
there will be more trouble. We are
suffering from shortage of water sup-
ply also. Even if water is available in
Jumna and if Punjab releases water,
water will not be available on Ist,
2nd and subseguent flows because the
distribution mains are not sufficient.
‘When you want pipes for*laying these
mains, the manufacturers say they
have no stocks of the G. 1. pipes.
Today there is trouble from Punjab;
next day there is some internal trou-
ble. We are having accidents in
Delhi, During the last four or five
months, there has not been one day
when there was not a break-down of
electricity in the city. Sometimes it
is due to old distribution lines; some-
times it is due to excess or unauthori-
sed load drawn by some anti-social

elements in the city, Thousands of
kws, are used without any authorisa-
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tion in Delhi. Honest people and law
abiding citizens suffer on account of
some cliques among some people. Ins-
tead of 3 H. P. load sanctioned, they
are utilising 30 H. P. load. Things are
going on like that.

Then there is the question of main-
tenance. I will tell you one incident.
Last year there were accidents in the
city and I found that such and such a
man was responsible. That man was
pulled up. The next day things were
all right. What does it show? It
shows that al] is not well with our
administration. 1f we are not able to
correct it, we will be faced with many
difficulties. I agree with Dr. Rao that
we should not entirely depend upon
the generating capacity of the DESU
or the supply from Punjab. Delhi is
the capital of the country and electri-
city is the lifeline of the whole coun-
try, much more so, of the capital
Therefore, it should be connected with
the adjoining State so that whenever
there is any breakdown of power in
the capital, the city is not affected and
the supply remains normal. So, I
would submit{ that whereas this en-
quiry committee is going on into the
causes of the breakdown, a high-
power committee should be appointed
by the Government to ensure that
electricity in Delhi is always available
and by such accidents—may be some-
times these are due to fifth columnists.
—the normal life is not disturbed.

Of course, Dr. Rao said something
about the transformer and I agree
with him. One of the ransformers
was burnt out on the 26th July. But
you will be surprised that a “Hunga-
rian" transformer came from Nangal,
but the officers did not Instal that
transformer. Well, I do not know whe-
ther there is some purpose behind it—
but I definitely say that hig is a very
serious matter

Shri Nambiar: Red.
Shri Shiv Charan Gupta: If that

transformer had been installed by now
the electric supply would have been
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normal in Delhi. I want to submit
one more point. It was reported in the
papers that one transformer was burnt
in October last and there was a long
correspondence with the Government
of India. The Government of India
did not issue an import permit for the
purchase of gspare-parts. That is a sad
commentary on our work, At the same
time, these electrical goods, ranstorm-
ers and oher machinery, are imported
and there are well-known manufac-
turers. There is a doubt 1n the mind
of the people that here is a clique in
which high officers are involved with
these manufacturers with some anti-
social motive,

Shrimati Renu Chakravartty: That
is absolutely correct.

Shri Shiv Charan Gupta: I do not
want to say more on this subject.
But I would urge upon the enquiry
committee, because it is manned by
highly respected people, that they
shou.d go thoroughly into this matter
and see that all those persons who
are at fault are taken to task. I wish
to submit that we have to take ade-
quate steps in this direction; more
particularly because of our differences
with  China, more particularly
because of our differences
with Pakistan , such accidents should
not be repeated in the capital. I am
not saying this because I represent a
part of Delhi, but I say this because 1
feel that if this is the state of affairs
in the capital, the impression that it
will create would be bad. What im-
pression will it create in the mind of
those people with whom we are not
on friendly terms and who are chai-
lenging our sovereignty? Therefore,
I submit that we should take the
necessary steps, and the Government
should move immediately in the
matter and take proper steps so that
there ijs no repetition of these acci-
dents.

Shri Priva Gupta: I am very happy
that a crisis in power supply is occur-
Ting incessantly in Delhi. It is just
as 3 woman feels happy after the
births of her child which makes her
forget the labour pain. This is &
vointed to the national leaders, a
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pointer to the whole country to pon-
der over. The time has come when
they should think when the advanced
planning of this country is based
fundamentaliy on electricity, whether
the Government has planned to make
that amount of electricity available to

the citizens as is required by them.
We have been advancing the argu-
ment and have been trying towards

the replacement of the steam locomo-
tives by electric engines. We have
been replacing the prime movers with
electric movers and have been doing
similar things as well. But all of a
sudden we find that electricity itself
is faing short, as if earth is going

-away from under our feet. We do not

know how we will proceed with the
work of planning important projects
without electricity, given priority.

A cry came from West Bengal and
Bihar. That reminds me of a story. A
nurse was supervising the children’s
ward in the hospital. She found a
child crying. The reason was not
known to her. So many things were
given to the child instead of milk,
thinking that the child would Keep
quite and it will be all right and not
knowing fully well why the child was
crying and what it needed! Similarly,
when the cry came from Bihar and
West Bengal due to the power crisis,
some jugglery was shown to them
with charts and figures—samjhota—to
keep them gquiet. Unfortunately the
ery there could not reach in a mag-
nified way the ears of the people here
who run the show of Government
They could not be understood.

I would make this submission.
Transformers are not generators.
Transformers simply carry the energy
and distribute it either by stepping up
the voltage or stepping down the vol-
tage. The point at issue is whether
this Delhi Electric Supply Undertak.
ing is actually in shortage of energy
required for the consumer load. If the
energy is ample, for this temperary
stoppage of electrical energy on  the
ground that the transformer has gone
wrong, the authorities have to be cen-
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sured much more, because it is only
a question of getting it repaided or
getting it rcplaced.

I would recall one aspect here. There
was, in the British days, before we
achieved Independence, an office call-
ed the Electrical Commissioner to the
Government of India or something
like that. That organisation went into
the details of the instal.ed capacity of
the generators in each  power house
all over India; it warned in advance,
two years ahead sometimes, that the
power will be shut down if the au-
thority concerned does not attend to
the power plant which needed atten-
tion, or if it did not replace the power
units in time, They wused to give
advance notice. Whenever a load was
given connection, whenever a licence
was to be-granted to a particular com-
pany, the first criterion was to see
what the spare load was, what was the
total consumer load, what was the
plant load factor, what was the station
load factor, what was the power fac-
tor and what was the peak load and
when they required the peak load
Before giving power to the power-
driven factories, etc., the criterion was
whether or not the plant would meet
the general domestic needs of the
CONSUMErs.

When the workers in electricity con-
cerns go on strike, the Government
will just say, “You cannot strike; it is
a public utility concern. You cannot
strike work like this, then the hospi-
tals will suffer.” If it is such an im-
portant issue. There must have becn
cases where, owing to the failure of
electricity in hospitals, in the opera-
tion room, the condition of people
suffering from strangulated heruia,
complicated labour cases etc, became
serious. Owing to negligence of the
Electric Supply Co. pcople concerned,
havoc is created in operation rooms
of hospitals. I do not mean the Wil-
lingdgp Hospital but other smaller
hospitals. I do not know what func-
tions have been entrusted to the de-
centralised units ‘of Electrical Com-
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missioner's Office dealing with the
e.ectric supply—units which are now
to take care of these things, to look
into the details of the power plants,
their condition and anticipated loads,
the orders to be made and quantity to
be supplied, replacement of the sets
and other things,

Since I am the consumer, it does not
mean that I should always remain at
the sweet will of the company, whe-
ther it be a company run in the pri-
vate sector or a company owned by
the Government of India, depending
upon the company for supply of elec-
tricity. Again, the companies cannot
at their sweet will, stop the supply to
the consumer. Though it may be an
accident, it cannot take a  very long
pcriod for rectification. The responsi-
bility for such accidents should be
fixed and the Electricity Act provides
for it.

We have heard that there is jogda
(disputc) between the Punjab Gov-
ernment and the Delhi Administration
as to who will pay the electricity duty.
A final decision could not be arrived
at earlier as to what particular quan-
tity of energy is to be made available
to the DESU for supplying electricity
to the consumers. We want to know
why there has been this delay and
why the Central Government—the
Ministry of Irrigation and Power—did
not intervene because it was a publie
utility service and give an early deci-
sion, If the rated capacity of the
supplying plant was not in proportion,
as required under the provisions of
the law, why was the Government
sitting idle? They must have checked
up that if this is your consumer load,
this must be your rated capacity ins-
talled in the power House and this
must be your spare capacity. It is
equally true of the generating plant
and of the distributing plant, the
transformer.

Without making any insinuation on
them, I want to know whether the
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purchase department, who procure
transformers and other power units,
were technically satisfied that this
unit was quite all right and would
serve our purpose. This is the only
unfortunate chapter I can quote. In
the railway administration aiso, we
have seen many kinds of equipment

which are purchascdg) faq & 12 fAageaT
and they become useless after some-
time. After all, who is responsible
for the purchase of these wrong things?

I have got nothing more to add ex-
cept that the time has come when the
Government, if it feels that the total
generating capacity anticipated after
the finalisation of the third and fourth
Five Year Plans cannot be coped up
by the present rated capacity or ina-
talled capacity of this country, tak-
ing all power houses—thermal, hydro-
electric, oil, etc.—together, should find
out as a first measure what steps
should be taken in advance to cope
with the portion of the capital, in-
cluding the foreign exchange needed,
to make good the deficiency in power
for the third and fourth Plans.

This is not a thing to be looked
over with ordinary consideration. This
must be given serious consideration.
I am happy—I repeat once again, I
am happy—that this crisis happened
under the nose of the Prime Minister
and under the nose of the treasury
benches. We forget our difficulties
and our pain, but we are happy that
it is a pointer to the administration
that the time has come to ponder over
the difficulties that we have to face if
the power crisis is not removed,

Shri Ansar Harvani: Sir, never
before in the history of this House
perhaps there has been more un-
animity in denouncing the adminis-
tration for its inefficiency and in-
competence than in dealing with the
power crisis in Delhi. It has been a
matter of shame for the entire nation,
the way the entire problem has been
tackled by the Ministry, by the Delhi
Corporation and by the Delhi Electri-
city Supply Undertaking. It is a
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matter of same for all of us that in
the capital of this country there has
been continuous breakdown of power
not only for the last few week, but
for years and years, it has been re-
peating and we have done nothing to
remove that.

In every country, specially in
under-developed countries, the prob-
lem of electric power is the most im-
portant problem which has got to be
tackled by the Government. In
every country, especially in every
under-developed country, the problem
of clectric power is handed over to
the most dynamic hands, but in our
country, it has been handed over to
such hands about whose dynam'sm, 1
think my silence will be more
eloquent than my speech and there-
fore, I am not referring to it.

There has been breakdown since
October. They say that they have
been trying to get transformers from
here and there. But I have my own
information that throughout the
length and breadth of India, there are
thousands of transformers which are
lying idle. If the administration had
the vision and the will to do it, they
could have brought it from any part
of the country. It is none of the
concern of the electricity consumers
of this conutry, it is none of the con-
cern of the ordinary citizen of Delhi,
from where the power is brought,
It is none of the concern of the
suffering humanity of the city ot
Delhi from where electricity has to
be brought. It is the duty of the
Government, it is the duty of the
Ministry of Irrigation and Power to
go from State to State, to beg, bor-
row or steal and provide electricity,
I am really ashamed about the com-
placency of the Ministry of Irrigation
and Power. They have been sitting
rilent over it.

You know it very well, Sir, that
many years ago there was a plan to
build up a thermal plant in Delhi,
The shceme was approved and ex-
perts were brought. We are very
fond of inviting experts from all over
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the world  Sometimes Germans
come, sometimes Italians come, some-
tines Japanese come. Even Hunga-
rians come here, who were much
more backward than ourselves before
freedom, and we depend upon then
for building up our electric plant
From time to time we keep on taking
their advice. We give them our hos-
pitality. But till todav the thermal
plant hag not come into operation. !
would like to know from the hon,
Minister for Irrigation and Power
why there is this delay. If that plant
had been completed Delhi would not
have had this catastrophe.

Sir, the time has come when this
House, when the great Prime Minis-
ter of this country, who is very keen
about electric power and who consi-
derg that the life-line of the country
ts electricity, should probe into the
whole problem. The time has come
when those people, from top to
bottom, who are suspected or who are
found to be responsible for this
break-down, should be guspended.
There should be no consideration of
friendship; there should be no consi-
deration of caste, there should be no
consideration of community; there
should be no consideration of reli-
gion. Anybody who is found res-
ponsible for this catastrophe should
be sacked here and now. That is the
message of this House to the Prime
Minister.

Sir, much has been said by my hon
friend, Shri Frank Anthony. Much
has also been said by my hon. friend,
Dr. K. L. Rao. Therefore, 1 do not
want to take much time of the House,
But, in conclusion, I would only
appea]l to the Prime Minister to pay
his personal attention to all that has
happened in Delhi, because this shows
that if in the same way as the power
crisis in Delhi has been tackled we
tackle the problems in the whole of
India, the future of India is doomed.
the future of power in India is doom-
ed, the future of our Plan is doomed.
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st seTET e (faaE)
HeqH CFRA, WA FY A A
% a7 faeslt 1 wgew W WA &Y
=wyer 379 fadiw § A zafad foeeft
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g wft 4 IT awy 3Ty 7@ arfew
mtwamar €7 fF faosft # fefr ware #r
fr #1¢ wfoard feefy o oft s 7 &Y
o Y fOF 9 TUaE guere oft
@ fwa g guim @ fF frg™ ),
#rr aat & T ¥ T @ w6
ATEAT IOW & W & | Wt g uw
37 A o R TG g R oo
qY #T Y SFR FT Herd feeelt #
e gE 4t 9% 59 G54 ) A wrd-
art wafirg FT 99 9T fa=C F7 927
a1 | s fe 9 SwR A oF gRen
waa i far § o & fF
faeelt % faselt Y F# & F1oor TTEY
FfeATear IO & Wr & | § gHEa
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Q€Y § % W W AiwE AT AT 9
qoft aEETd F g F AT )
ITA B HE TgH WITHT 39T FEAT
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FIATTF Lo AT TART gTiA 59 faasy
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AAT F7 1 & FTIT L 8o ATeeq faureft
& faa ot fumd g g7 w7
fF 3¢ € T 200 T W TFRF
QT &1 qF & T fui o2 i wo T @
FFL fooo TG TF SAF &F FW
97 @9 FEAT TIAT |

Tt TG ARG FY OF LT HFEAT
& arfesl & goar asder 29 gu A
fe qrat fag & zaar 38T 3000
g gfT 92 #r A & 1 30 waATE Fr
¥ FIAT & Arfeasi 7 a7 a9 fa@w
fF sw awa 7% wo W v g &
awr & faed fF 09 ¢ 919 =09 &
AT A TH GG qF IS qAF § |

W wwre foesfr  deedr wAd
gaifaua & e St wrsT 7 ot
SUAT UF q9qed faar § | I Fleg =&
faeeft 7 & fawT o7 7vATE A% @Y F1A
& FTO7T ITH ATEl wOF F G 9 W
& | 78 T8 W A wiwe g fuasr fF
FTTFTE IUEE g1 WA @ | SfEe
% s w1 f anfy St wr g
g | B wwd uaifgoaT & gdEe
FFgefemAa st ared ¥ ™ 9 3T
Ffaer AT 921 FifF faaer #F qoars
AT T TOAH T g GFA & FIT
TR IT9 9 AN FTAFAF | A AT
s & fF e ey fodl & w67 g
& 7T TG FY @A oot wET A
wifaw gfee & g€ o

W gy 7 & ag o fAdg s
avgan g f fauelt o 98 awew s sw
3 A I ¥ gEIY TEdY § A
forers o faanl & &< Qg waA
& fog wredw & fg i F1 wAT-
o fagr wr | mft FA-9E AT AT
# v faoefy wrearim # gaer w1 oTé
AR oF a3e7 ¥FpIfF ua faely Ay
% yrEae faa Yy, fagar w=ft ST
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& ST 9§ #Y ve o, Teg faw #
aTa e, @ ag Fwoa g &
Toa o arede agl faar | §Ed I
¥ FTORIA & Ju qgm T w7 fw
g g a1 qfemie # 989 &1 €
oY FTERAT ¥ gAY qaTT w6 98
§? & wgmg f& faga wfr agee
A A H—IAL ITH & OF T
¥ wafa # siwrdy oava & = f—
Far T feafa s1 evedFTor FX fF w4
tw fog # aedw faew & = g8
foad sron foeelt & amfat &1 @@
THETT FY A T FHAT FTAT TT |

%4 faug # vw wev @z oft @
w1 § o a7 o v A a9 a ¢ ward
aTET & #rd ot § W UF grey ar
@t @Ua g &1 aT9g § g a8t
g1t Sorft o adt @, T ae wafr
F0=d T g Iq% g |aw
o afaw & @ omd, arfd s FH
ady wfearg ¥ Fwar 95 o mmar §
A TE ARG IAF EAATS fwAT 0T T |

arT: ag T Tar § fF g
¥ g Gefre A & wwne gt @ S
qg ZTAGHT J1T W16 99 § g @E
g AT T AT A 4E AT A
Fiferer 7 & f5 v qra WS a9 # € @
FEEHT AT Wg EwrE T a3,
Ay foradr o qemT @4 T 9, ¥ I
#1¢ mawdy oy € At afq w1 et
o € o, @ FT GO F qTV T
T o7 qrer a qg g 5 A@ FrE-
T & ATA T QA FEEH WT
ferdr @ WYX 97 9T W &7 G@r @Eix
fpan Ay 7 & oW AW T g &
arag # | wrd ¥ s afess #
Y& JoW T & |

A AT F @ AT ST A
ft 7€ gy STFTO 3 ST § |
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[»fr S FrT YT qresy

ot F-reEl faq B & g awae
# qamn fw dome ¥ gw #1 9Y faoeh
Y T &, S® ¥ wfafea faeel
wffefady goar sewfer gz
¥Y,50 0 fataTe fase qame F3 § |
afea F ooy SEFT F AT O w7
F1Ea g FF 7gt ax it 9w § o arer
ST & 99 &1 33 AT mew
1 IE@ F | IRIT AEw ¥ fag
weTs o @, AT snft @ 39 #7
wgaew Tl e a1 €, o 1 afom
o @mEF gt Fgwa # 3
SHTET Fae g EITL fedtane faoret|
=1 72 <@ &, 9@ for g A g fee-
a1z faurelt dar FT A% § 1 W9 WE
FAAA T qF § 6 fow dgawde
& ZEBHT T g A8 &, afcw 47
qAET AL IR F oA N ®
9 g8 & & ¥ g oEr ame
feafagi &1 @ &4 & foo uwameT
#if a1 FC I8 F WL FH FA
& forg darc adt €

farera =t & & wow FFT T
[T FY qg WEEA e fE w7
fasret a2 @ ¥ 9 # w4 Qv Aw
g1 s, wfew 99 F oF faw ag g
& S &t fawet @ @A F T2
afg Y | F T2 | qG A AS
faoet a= <@ A JefETeT | 9 62
faoreft a2 @Y | AT WY wE Ay
s 2 § fF faorelt g @1 & wef
¥ AT g I Sy, AfFT 9T A
X WA g s ) oS @Y g

# "W ¥ g AR T qg A
AT g g o Fore aw s aee
¥ w71 fF gn @@ A € 9w w14,
@ dume R ¥ s fF oAfF ag
grewr 9 F ofan & aga @, @

AUGUST 9, 1962 Breakdown of Power 1030

Supply in Delhi

fam wg g gra s &4 A
X g AH-grie g #iR @ fau
g9 ©Y T g5 0 AT S4T | T
&R A Fi9 F "HrEwA ar fam,
Ffeq 99 7 Y oFd W T a fRa
g 99 ® 3o 4t @ fF 29 9 9 s
Y SRl fF 77 TEwET $7 5,
affT 9w ¥ fau feec s g, @@ &
ey ¥ FYE qg 99 F a7 g fEar
T | At § g ara € od
ST & wT =ty fE g & feead
fom %1 2, forg €1 Tordt &% awrg ¥
FaAT TS g T AHAT FLAT T2 |

I TFHAF BT I FT AT o
o ZT K qg A ggAT WE f wfee
F¥EI FCETL AEAT AT B ATEC-
AT & Aot ox F9 aF T @I
et spfemTsF ST T i v gry
& o wwm o & A usdl ¥
fe=me g1 &t man @, 39 #71 gfez § waq
gu wfaer & fedt ama 0T afifeafa
Wt Jow g wwdr @ fF 9w U
et &1 fasrel 391 3T FX 2| I AN
T ¥ wwA A7 A § awn
FOH R 1 #AT A FET T WA
431 gx @2 g & g O sraear 1
fr 77 faoeit & faowr & w@mawwE
feafg & &1 a3 ?

St 7 weAT 9 §, 99 ¥ faw qge
e 48 WAt & fF Fetam feeer
& ol w1 Fgdl § fF o9ore raie
eI & | WS |9 ¥ AT 4g -
&l &3 @ &, 7T WA 4 F Wy
it ? wifEx F9 9% 0F qEe I aw
farier T Y REE F ST
i ? 3w faq g @ AT
A ¢ fF oF griarax 1€ aamn W,
St feeelt %1 foaaa gwem &1 99 d)
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9T g w¢ oK fRdt ax 9w w8 fadw
T FEO E |

ot # & 7z w1 =vgan g fF o
gg @7 11 & i 917 @ IE R A qEAE
gt &, aF st e S fxd S ¥
&I WA WA T T § AR
Iq T AT 7% 97 B4 & Ao
afcorm ag giar & fF ‘YT T3 W)
fret afer”’ | w7 faar s ¢ fF
AR FT YL AT wAA ST
I FHY 9T T 9T AL TEAT 4T,
gafere zigerdT o v o feerat o
gt Y 0% W F @ a9
a7, #fes s ¥ qfeormerer oF
JUTET ® Fw@ErEd w1 faor oo
& my § fF 73 as | ¥ ufese
g & A 37 F A ¥ w2 fam A 2
& fama 41 7@ foam mar a1 1 &
argat g fF oifariiz &t @ 78 @@
FT FfE0 fF F 37 T A AAF
qieTE gt &, ot fe @’ ¥ ¥ forg
A A 2, 39 A1 FeeRard daw
goffra s ifead ox 7 st o
afew 77 ag qaq w1 14 § {7 fafeedd
ot T farasrd & w7 fean o
W I 9 W faeaerdr T ST
aifew, 1T 99 & W waw awa 65T
o

st go ®Wro AT (FTYT)
eyt Aered, fooelt &7 fasret g &
art # AL g At & oY fa=re e
fFd & 9 97 & W g | T & W
w fege zrgw & ofedifaw #,
o =1 affaw ar “fyes a9, ag faar
oy ff o< T v T feafa et gade
wrg &Y, a1 SN fare €Y e swe
T & 7 @ 9, afew T 39 a9 F7 AqAO
s fF afadew & aifgg & =g
W 2 2
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AR e a3 & A% @ fF o el
% arft o wft gf, o gT O e
a4 ot & fau Tev T89 &7 agw
gl ® 9,'q THt wew ¥ ag famaw
femmar @ a1, @ T FR va qAr
ot 7Y a7w &, fF o g e
gRfl | 9% 999 %1 T fF feeelt we-
fafaeg o &1 71w 74 av f swneft
AT & A7 W g WL IT W FH Y
T TH T & AT HATAE ATAH g¥1
AT At WA AT T qGH @l g Wi
I EE FAF F & fqu g ¥ 0
gt &1 fafor gor 1 & 5@ A @
fasg@ wgwa g fF 3 & sfiea daan
A F A NATE AT A2 &
oY SraT § Wi 99 w1 e & fee o
qraled FET 9291 ¢ 1 ™ fag
Tl § fF a8 2@ g i famerd
UF AL T G 91 ¢, GAE qHT
ag Fedt @ fF o AT & o oW
i MY feeht cefafaas oot
farieTdr & arer STt g, Afswer
Ty &t wm fasgw dw oA
garfaa & 0

NEfmifmaumaw e
wrfa® fasreft &1 g @%e #41 §a1 go
g At & o o gu ae f A
giar & fF gaTd qrERgE g uEs
qEEd g 9T W@r g, a1 o g fE
TUT qETE® §CHIC g &1 qE}
AT H ¥ HEgWd | § quwar g
fr e ® A ¥ @ A0 ¥ Wi @
F1feq |

TR o= T foeer wwgET #
T 99 ¥ fag @9 2 F & e
e &7 "o & qang # ) ogw
gay g fr o9 fedY st g
FT TUIE ATEA i IEG gnr g,
aY freft sz @R ar f3dt d3er &
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AT 7 FT & g § 72T ® O @
W AT gHaT g, AfRT g ¢ &AW
Auwd & foeht #1 wa @, ar
g wEdw foew ¥ ot o
Faré or @ ¥ | € T FT gAY
traami A frs oA af &,
ufFT warw oz & f& faerfaal &1 1
g | & @2 St g fE v a9 e
T a1 Fq T TH gAY LANIET
wrd &, & s g @ f faoreft =<l
T 1T I F a1% 7 W1E 1 A a9 AT
t\ & wwwar g f ard g3 =1 1% AI9Y
w3 & & ArEET €, agifs § aifear-
¥z & w7d §, @ foqagt 9 fawel
9r$r 87 % fan ady £, fad 92 W a
TAATE BT g | (Interruptions).
w2 g1 w2 fasefr a= @t &

Shri Bhagwat Jha Azad (Bhagal-

pur): Four hours daily.

&t "o Wlo @Al : TwT grm, AfE
ol @ & WA g, AMgT B OF S
YT T FY U geT fawr T A wEr e
(Interruptions). ¥ ?‘ﬁ
TeTRY ¥, Wl TTeaTHe & WET A |
§ Wi o & G, ar qgF F G wga
f w21 &1 §9 fggm & ag & wW
wea & fr <fF ag g Hifww wefaw
¢, @ awg ¥ g € g & & A
T F qur Ay wnfew fe @A &
ferw, faoreft @ G %1 9T R ) W@
T F quaT & 9§, 7 I
wareet &y o &\ gwfeQ F FEwar g
fr oz fa sqdre gAaaTaLr F1 HATE
a8 &1 & gwwar g fw w9 AR
gw T gwr, WX T feard
&% A% ¥ 99 9T g T T A
feeeft wefafrees ot s@m aw §
At agd & @ ara gy | Jft T
2 % ww A & AFTa g § | o Ao
dro % T axg ¥ HedrC gAT 91 WY
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I I T FAHAT F 4T | gH® B
20 Yot forefy at o< i & @Y
U & #gl TR FAT TG wmgar | X
wowdt g f wd e A ¥
@ AT AT WY T TS 9T gy faw
T @ T B S AR §u §, ST
e 3 & forg wgr o wifgd o
¥t a6 @aq a8 AEw T ¢ R
for a<g & 29 geleTHl 9T T89 gt i,
gaw 9 ¥ faw a@ ¥ gHeTd g
T T, °Y, I aYg & oW 999 & aq A
w8 Tar 7 g fF ot = & 9E ar
# w2 & fou fawet ot &, 92i @8
T 92 & foqu o o0 qF | HEET
agal &1 Qa1 & Ao fawer s
EA

17 hrs.

M wEET ga & g aws £ fE
wa miferidiz § agd gy a1 S A
gl 7 fafaeest &1 faar @, S9%1 @ @&
Y g & 9 fafaezt qrEd age AT
#t 97 #r Ut ¥ I oA wE & fF
wra X AT A adT ) | AT I F
s AT O AT &1 7EE
s g dsiw | 99 ¥ 9% & dWEd @
f e e 27 fegam &1 )

7 wfam qrEf & faat & w81 =medr
g f wraw ¥ o o W WY
Tz % F FW W AT F A W dw A
@7 & it e oA g § & ag a9
g aa g 1 wfew e 3 oA
T@ AEAT § | WG ECA ARG OEA
ot o @ & | N grerr fasrely # o &
W g a@ g @) agd AT &M |
# et ¢ 5w # femraa # fas
agqamm.aﬁﬁ-'ﬁ-qaﬁiam
Fare wweT ot | s 3y afcfesf 7w
A e fr 97 @R A AT TS FL
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Wit 7 & fog e & | qar A 6t R
T H A B ANAF WA ) T
T HYC BT H 4T AT ZHfAq FrEwT
st arar e oHy afdfeafaat dar @) mif
@ aea g f5 g g wfma w@
afeF e T & afs | o FY
Tgr TETEY T 4R )

ferard T faga ot (grfewr
wEgmy gofgw) . wame wfieT aEa,
o ¥ 9g¥ 5 o age agi g¥d W &
AR H FG AA FE, § OF AT FgAm
SRAT § | §T A IHAT ¥ I @
g7 T@ar & | FFaT FIEAT AT giar
WA T ¥ AT | ¥ av av oar
Y 99T MATE  TF ag ATRT T B
AT E WY A< ETOA F TAM & AT
fras qIY FT TS FidY § IATT IAY
@ faear 7Y st st 8@ Al
qFeY | W TIT 5H AG HY Aror dav
2 &1 39 % fad 98 saww &) mar & %
FAT IR & SATra Wi Hiaar # @y,
el 7 7 fGar & 7 g7 5@ g ¢ AT
FLF ACIHTFI 7@ FLET AR faad
arsT A& g W AT qE gom fE
=9 fFeq # qa s 8 |

WgT A% IW AR &7 aTeelF &,
¥ 97 77 Hraw FT agT «gd qiwr
war g foR 4 @ ¥ fgew
fear &1 A wamar g fr @ & aw ®)
o AT I @ifedi #t A T FH F
FIE &, TS qAF FIOA FGT FT AT
faer & | & = Fi aF A g e
TN T9 1T FY Fifrw 79 F A0 F S
¥ faar &, 99 % 7E @ R S A
o FE & ST A 31 F gHgar
g fraga & g3 aid oFr w 0f ¥
At THFEAY 0T waAr Ff 1 F waar g

* fa g v Oy o Y T E S A oY
WL ST & @rg avg w5 0Ar o g &
wE § Ft Temwgdy T FAT 4f
1376 (Ai) LSD—8.
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=t WA AT g F8 7

rfew qgee g o oa
97 HET §, AW FEg

frady ff as 0¥ 47 g €, v
¥ oF A fagadt & | draw mfgaw &
TF & Fev 747 € i aw faeslr Al #Y
FA § gt 97 # ag faege o
TR TG &, Tl ot 7 § 1 F Oy T
¥ S AT § W gFWaT AW F
AT & Wt AR T oge & ar vew 7
W Az 9 @A g I q1oag e
FY ey it 7 Tw a1a &1 baar
FTAT Afewer A& gear At 72 7@ Fisfree
T & | 7 Fgar WA g
fastey agt wwvmTe BT & vA F ¥ ATy

Shri Hanumanthaiya: Since some of
us are not able to follow the langu-
age of the hon. Minister, may |
request him to speak in English?
(Interruptions) .

Mr. Speaker: Order, order. It is fur
the hon. Minister to choose any
language that he likes.

Hafiz Mohammed Ibrahim: I am
very sorry. 1 would have started in
English, but I have already started in
Hindi, and, therefore, I request my
hon. friends to allow me to continue
and to finish my speech in Hindi. )
am sorry that 1 cannot act on the
advice of my hon. friend at the pre-
sent moment.

¥ o w7 @1 91 fip 7 Faard e
¥ adr § W w ¥ grafw A
¥ g 9% Wy ¥ | gaieeA areer
wiwer &Y § | forad 37 ¥ & qF
A gU E § 9T AT & & | G I T
wifes &, 4% 3 37 & 7ar &, 96
3 37 %1 ®AE § WK AN IAfaT
gofr T FE



1037 Discussion re:

=T Ho Wo AN : WY 7 T KT
fear § 9 &0 Far v

gifwa Rgewg o ;5w & A
& |1 A gEEHS @ gar #, a7
W I FT | 7gt 9 faestt & oy &7
®TH FW & 39 F 39 A 7 aeAF
T &\ T AT ¥ § AY 77 wwar g
6 fasft & ol 7 737 T § 9= 7
et frer Srawat F1 3 r A &
¥ 37 o et feeq w1 I A
FA AR FAF AFE PR oA &
Fiaw § 1§ awgar § 97 & I
I FT TN AL E | I ) 78 IgAw
& 5 domT F 99 grawnit 7w g

olft wrad gar & giaeE< @
| §T WU AT AT AR FTARHT
®Y IF 3L IF AT I5 AH F A
gramdaT e fr ag AT A ¥
TR @ g T I @€ g,
€ /A T1E 0 TEY 97 FFAT 2 |
ag Fiiame 919 § A1 Extea s &
CF F1 IAZ A0 GH A2 | SFA1FT AEHAT
WY T AT AT 72 97 aF 0 TREET
TEN FT T, TG AT 07X I9 q9T qAF
FTET A8 w7 W fF Far T gf W%
X9 FT ¥ FTo W T 39 ¥ fag
wudt fazrg af §

o3 FET aw T faRr 1 s
€ T w17 3t 3 #5191, TA@ WART
W 9T | I a7 FAE faer €1 g W%
T FM I F g < far g v 1@
T fF @ & w7 w47 91, F9 a2
audt g€ | 9T @ @XE ¥ AR ¥
FA& € [ o wraw g s
e w1 a9 g ok F freda g

et @ fawelt #Y dfew #1 awas
¢ 92 3% & f5 AW &Y awers A
e AR o 3 A & R AW
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92 faweft @ @@ §, TR AR AR
I EHN W W A & wd
AT AR g 5 ag ST FkT gf ]
7z v o ¥ faege @or g s,
Tl TaFhd B AT & ) FIEEHT
HT AT @A AR AT aFATE A
§X FT QY WA | wF FAIR =T g
¢ f gardt wnfem & faams Tar aat
g 7 gfaar 7 gl &mfew F faers
&5 off a7 @Y, 3z qfew @ R
g qg A e g fF g 9 qW T
F A1 g Iq F AR § | A
TG a3 gt & T@ aFAE g I
o 2, fa #1 39 F AT T2/
2 | I JFAIE 7 a9 ¥ K fEAT 0
TAT TAATH A g, g 6 g qwar
AR T & ag a@ T www A
g | frdr o o = EA-EANE TAAH
AT AT ST TFAT & | WAL T FT
TAATT W7 TFEAT 2 AT TAR 9T
o7 gEaT 2

TR AAAN @I g9 e
# & ar A ?

gfew mgers odw : g
fegeam ® &, T Y F wan g 1 %
liolﬂ'o?ﬁ%%ﬁﬂ‘[ﬁa}m‘ﬁap
9TE WY @, T g &, o U I9 A
Ha9q 4g ¢ 6 oF €K %1 W w
TAE AT g, A AT g o9 F
FI9 9FT |17 g FT WA AT FAI
FL g I FT qAT I | FT W F
7g Wi & i fergeam o § 9@ & W=
& mrafuga facge fama 75 & 7 st
TE &, g g I, AR T FIHFA & |
I q AT AT gAY &, wEr A
gt 81 39 ¥ 9g A fAwray Sifw
gt e o <@ &, Fareger e AT 2 4
g A &< Todt adr ara @ @ fow &
fad ag swwr @@ 5 WX §g g
wifgd | 5@ ¥ ford adr & wwar T,
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o W 59 @ & fad v wfed ar
T G o g1 W A TR,
AEH &40

WFIET AW FLG . .

$hri 5. M. Banerjee: On a point of
order. Many hon. Members, from
this side as well ag from the other,
have demanded a judicial inquiry and
so on. But in the speech of the hon
Minizter, he says:

‘g e 9T 2 AT few o7 ad @

This clearly means that this is no
inguiry but just an eye-wash. |
would only request the hon. Minister
not to say such things or use these
words, Otherwise, there will be no
inquiry worth the name.

Mr. Speaker: Is he now satisfled
that he has made out a point of
order?

Shri S. M. Banerjee: No, Sir. My
point of order is only this, whether
the Minister should use these words,
casting doubts on the genuineness of
the inquiry.

Mr. Speaker:: The hon. Minister

might procead.

pfew mgee gamgw o Sfew
TR J R 18 gfegfor
ag 3t e @ & AfFT 59 A §F o
T gt § i e A o< W e
fogrer & wifemer oy gt wfed
o e A 93 ofvegfes & 9fa ¥
RIS g Sifgd | FrE Ao
TN ZH & AL AGT & | FIE ST FeAl
Fzz T, W ¥ f@a g5ty € w1 99
qAET AT, g T HL TEHIFE wL
fr ag #& zz 7E, a8 9 & T &7
gorT are, ey F71 uF T §

“fE T SR IE T G
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o femm w7 A& @ 17 T
T@T | agET s =1 forer & afaer gt
g SEr & wO oy wifegd | gwfed
Ig 19 FHEN & gYE (a1 747 | HE 99
F LA g0 THH, I I T T FY,
WA T A< & giaT 8, @ F awwat §
fr femgeam & farelt A& o2 ffelt & o
gFarT 78) faar o gt | gy afag
1 & @" auw fogn 7@ | A1,
T §1 IW F WaTloe® g1 TFAT &
forr & qanfeers ataardy afaw g
gY | | F SEwTT @ 61 & €, afEm
aray ¥ fF SfE wradt § cafed S&arh
FOWEN | 98 & 4g a7 # foar @ §
T wadr @, &EAT ST w4 | W
fasrea & 3o 5 SfF wreeft § @ik
TEATT FOT TEY, ST F agHHAT
FIA FT WY § €T, 9g TG g | 4
o7& =T Fwar

ot =it ;I oY fawei 3 s
g | 9g faorelt # il & stem @, ey
SITHT 7 AT TAAT |

giee apad v : w9 gz
AT I AT §, TH AW AGH qW9A
2T | T T ¥ 4 FIH 90w 7

v wgten : fafeex @ ®
wtt we fear @,

gfve wowe glw : o Gfer
F AR A T oot #¢ faan fF ag ey
Yo ATOE % Wew & SANT |

(Interruptions)

TH § B St FEEHT @ ger
99 F1 qlaT T WS T F 9T |
A 97 &7 faea & T oy Sl &
AT GAT (o AT a7 T a7 s g
NE ¥ A1 I9 FT ATSGT faqy 797 | AT
el aR et dsa &
| FATET | I F T T § AR
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[Brfe qEeaz qwreie)

9 | I qa H AN i fG@rAAr 13w A
oY Y AW & A F agr #7 fEd
fafasdt r 99 & *r§ Fu adt &1 7@0
T 3§ T T F( FRAC §, IHW AT
#Y fqead W 37 qg0 & 91 7@ &,
F1¢ ara et gf adi & o 7 fedy @
I A ® oW wrd A g v
I T gE | IH@ ATt FT Y ThewHIAT
a1 W I AT # w7 g g S
T Wwresr Ft fawt F A0 @ oA
A JTt ot qg adf aegd | agr AEw *
fedt 7w @t Ad gd

it sy s Gfaa 7z fway
T # fF e SR AT w5
MIFTTIHE F 27 £ AT
FqT AT E 7

gifvw wges qodm @ g7 T,
ATAT R

ot @t g IR A wv g ?
fam faq memd fem 3@ faq faa
T ¢

gifwe wgemg TOgA gD, AAA
3w gad FEY Jma
(Interruptions).

ot o FTo HIT [T’ﬁ) D9y
¥gaHz T vofideA F73 § T A
G

giew Agema goigta : qg aia off
iembgzar e feardfs
(Interruptions),

s WE e (¥FATIT) ¢ AW aF
a3 AT € fa 7g Sira a9 g
Eam gy gard Aagl A M

g wpEm oo fau F
w7 F7 T g f5 & =@ ww g3t
T
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Tiww qgena wargdw © g e
fearard #1 firr @ i, Raedardy o,
Frevifafafedy 71, ok 57 X o=t
Fr&e qg § 6 amae dgw o fafaedy
2 e G2 a1, 72 = & fav
ferdgt & | & 92 wRT § wF FL@n
£ g §, fr asfeendt 3

weq wEiqw : EifEe Anea Al
T &, g A1 F srear § 1 9g T4
W1E ¢ mgr fedrhar ¥ 7 #1€ guT @
A 7 Rt = grg s wfed

w6 w0 WA (st @@ ArEw
fagr)  az ‘g7 T

gfew mgmg Y ;@ @
gk fegeama € agdfa v agd
gt T & o1 fo oAt & =+t oard
& o gat T faew # 91 82§
# A gdr & qaafea arf 1 77 W
EEGLiEil aalg foeft & faeoms &5
a1 7EY 8, afed weT g, fedae g
OF WA FET FLATE aE HITHT FT |
@ A ¥, UEATA AT AT
gfat =t aww, fuw & gfmar aaad
t & SO wEg ¥ oam WY 2
g ¥ adt #1€ a1q 78 g fomw § fag
e w % g 7o @, 9T § 399
G3q F7aT § g F F A T a1
AT g & A T Greay E F< faar
idmaafes g ¥Fr A @
o, &Y TTH F1HIAT § W # ¥ aqveira
arf ff @ arg # |

Shri F.ank Antheny: Before this
dissolves itself into a farce, may I
ask, with your permission, two ques-
tions? When did the Centre come in
when the breakdown occurred? Why
did not the Centre take steps to get a
[ransformer, to import it? Secondly,
why are we still undergoing chaotic
conditions? Every day there is a
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change with regard to the scheduled
and unscheduled cuts. Please reply
to these two matters.

Tfew qzewe qadiw - & wwaar
g fe ot mifgara fqadt wwm F@
§ 371 ¥ fFew & qored gu M WK
T T4 Tid KT GHA A |

ogl aF Sfen &1 g &, fow
feed 7 aifen giar g 9% forgar &=
grr Argfit 3qd S ST ST ¥ A
£ 1 91 3@ & faordt TR T S
FF s fault 33T

weqw wgew - fafeT aea
wft aww qarfax g qF sarar dEE
gFT | I &1 | R § | uF At
g f§ #ex 3 T4 Awr W TE
2 M, AN 9FS FeX A g@A FT AG
fear | WX g@T Farw 7g a1 &
wa gifer & fagger F@war San
¢ ot vgx nafaw  afer w@i T@
fFar @raT | S d%d aoeTar drar g
Fay gt am # fawdt a= sd
ardft & forgg o &1 qeheTs grer 8 |
 warer AT ATEw 7 fFa €

Fes wgPw gaEw - § gagar

g fo & Sfaed=T & 9w @ g A 7@
ft fergeam & SfwedaT § a0 @
g gl &9 ara &1 faad q% Fgd A
TECT TR § | TS §F T FEEIGAT F
2ar & T 39FT WY, q4F § @A
§ | Dfefedr g 51 ga99e § R
fwewdt qAm ©EIF TF AW { AR
& | Ul % §eT ¥ aweqs § vEd fFd
wT & I fFar feem #) wFEe @l
qgr giar |

Shri Priya Gupta: On a point of
order, Sir. The Indian Electricity Act
and Rules have got provisions that
the Centre can intervene in such

cases of breakdown as it is covered
under the provisions of the Law of
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the Land. So, under that it is a Cen-
tral subject now.

wfew qgraz gwdiw: # w9 7% fF
1 98 TS § @ TG AGH ot § |
afea faara g7 Farawig ga edm
FEE TBE A AT AT &9
T a8 W9 FX @ § 7 gt @
FrRdegm W A fesierd a0
T § a8 A A € | 9w a1 wd
wfeqare 78T & | ¥ TG WL TET G
2 gFaT | & 9% AT qgeAq q, T@AATH
¥ 93T @ g, a1 4 3 T g
1 92 7 ara 1 IR w7T 9F FrEr
forederdy &1 @ava @, & o TEw
Y & AFar |

feedft & Tk & Fueft F7 Y
F197 & 98 ¥ T & | IgHT AL Qe
| A | A IR AT & faew §
9T THh [0 oF FALY FAT ¢ A%
Iq w9 F faw @rs ars foar @ 5w
FIAT | A6 A6 1 34T F4T HCAT § WK
FAT 74T TE FATE | F T AAATH
S wqTd AT § TEET OFH Jwg § |
a7 qaft & o gm fafafet o a1
FqaT ag 7 a1 5 et £ favret &
qr # Y qATATT g1 SAFT Fara AL
fafredt 2 faar #31 == faar qegardy
aTH & wara 3y A § 3 94 fafaeex
# gfgaa & agi *r faudt & #

ATEAT AR & | ¥ 9T 3 TG FT gl |

dffrear arrag A E e qw & o
FHENATATE T TAFE | § 77 q€ FC
H@graams # off o gw off
St AT T ITH A FTET EW
afFa g 380 1a § | 3fFA 727 7
oaT wegw fHar o wr & f& faw
oRfR4T #7 37 Fiedegaae frard
IR qUAd TR 1 w@aA
T9q 2 "2 = fag q@ #1 97 Fara
93T 1F qZ WMAT TqE FT g WX
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[arfe Tewe s

feeeft &) sw & w1 aey AE &
=Y A0 # A oawerw giuew g
AT FI TR geit | S Tar ffr
oF wrdt ¥ YT ¥ A& g forey
fastrlt o ox ey vET Q@ @
fear | & 7S OF T I, AR
EA R ITT T L |

Shri N. Sreekantan Nair (Quilon):
Is it in order for a Minister to give
his entire reply in Hindi when there
are members like me who do not
understand a word of Hindi. I would
like to know whether I would be
given at least u summary or not.

Some Hon, Members: No, no.

Shri Hanumanthaiya: When other
Members who know Hindi become
intolerant towards some of us, who
for no fault of ours do not know
Hindi, is it the proper psychology to
cncourage Iashtra Bhasha? I protest
against this psychology of many of
my hon. friends who say: noe, no,
whenever an hon. Member really and
sincerely wants to understand what
the hon. Minister says. 1t this the
way of receiving and accommodating
all 'he people of India and integrating
them?. ... (Interruptions.)

Hafiz Mohammad Ibrahim: Unfortu-
nately, the position is that there are
so many also in this House who do
not understand English at all.

Mr. Speaker: After the hon, Minis-
ter has completed his reply in Hindi
he may give a gist of it in English
also.

st W Wy (SR
fafreet g ¥ X ¥ 9 ofs
Mfermmr oy @At qam |
#wgt & ff w3y A @
awdt ff | BfwT 78T W o off Twe

FoeE gt 1w U IR ¥

o |
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weqy AERA 7 gy agw ¥
@RS T % 98 9947 9419 TATC
e & q0 FE | gr F fafee Wik
qifearie thaw ¥ qwEnRd % 5
77 I F T G0
Hafiz Mohammad JIbrahim: I was
saying that as far as responsibility for
electricity is concerned, the Centre
has no responsibility. This probably
i~ known to the Members of Parlia-
mene or of the assemblies.... (Inter-
ruptions.) as far as Delhi is concerned,
according to the law that has been
made eleciricty has been entrusted
and given to the Corporation which
has formed a committec for that pur-
pose, vhick runs the whole thung.
Personally, as a Minister I have
nothing to do. Under a private
arrangement it was settled that as far
as parliamentarv queostions are con-
cerned, the Irrigation and Power
Ministry may give the replies to the
questions and nothing more....(An
Hon, Member: Then why discuss it
here?) That iy the position as far as
Delhi is concerned.

Shri Frank Anthony: It is not a
fact that electricity is in the Concur-
rent List?

Hafiz Mohammad [Ibrahim: Yes.
What does it mean? He may discuss
that with me separately. If he wants
to discuss it he must first explain
what he understands from the word
‘concurrent’. I wil] explain it.

Mr. Speaker: Is the speech con-
cluded.

Hafiz Mohammad Ibrahim: Yes, Sir.

Mr. Speaker: Then the House

stands adjourned.

17.30 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Friday,
August 10, 1962 [Sravana 19, 1884
(Saka).
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS. : . 811—54 QUESTIONS—contd.
5.Q. Subject 5Q. Subject
No. No.
144 Children's Film Society BI11—13 167 Workers'  strik  in
145 Economic Conference at Marmagao . B55—s6
Cairo . . . . 813—17 168 Overscas Purchase Orgl-
146 Central Drug Recontrol nisatious . 856
Institute . 818 169 Squatter tlmll.lcs in
147 Repeal of Porrugncsc Laws Delhi . ‘ 856-57
in Goa 818—z20 170 Law and order situation
148 ' Recruitment of Gmn in coal mines 857-58
youths to Defence ser- . P .
vices . . ) ) B20-21 171 Afncnznd Militay H:gh est
149 Minority  Communities ’
in India . . . B21—23 U.S.qQ.
150 Closure of powerlooms . 823—2% No.
151 ualit: control on
5 g:ponible goods . .  B25—27 346 P(i)ltolt gentre for terracotta ¢
152 Barl‘er Agmmcnt with P ﬂ? v.nnnuﬂ_ 58-59
S.A° . B27—29 347 Handicraft industry 859-60
153 Cnst factors ol'exponn.ble 348 Housing Schemes for
commodities . . 829—131 Punjab. . i ¥60-61
155 Indian  diplomats in 349 Export of mﬂlnsscs B61-62
China . : : g 831—34 350 Tibetan refugees 862-63
156 Establishment of drug 351 DBxport of jute goods 863
plants . o - 834—37 352 Survey of Atomic minerals
157 Hindu m1r§0rl_nes in in Saurashtra and Kutch 863-64
Noakhali district of
East Pakistan - . 837—40 353 Sale of coffee seeds 864
158 Export of ‘Bleeding 354 Tea Plantation Industry 864 65
Madras' cloth to U.S.A. R40-41 3ss All India Khadi and
159 Tibetan students sent to Village Industries Board  865-66
Denmark to study 356 Slum clearance in Raju-
agriculture . . . B41—43 than . 866-67
160 Small Scale Industries 357 Ambar Charkha in
in rural arcas . 843—46 Tripura . K67
161 Landsdowne }utc M:II 358 Green tea expon to
Calcutta . B46—48 Afghanistan . " R67-68
162 Free Trade Zones . B4B—s0 359 Inventions Promation
163 Survey of economic con- Scheme . g 868-69
ditions in Eastern U.P. . Bs1-52 360 Wage Boards . 869
164 Administrative Reforms . Bs2—54 361 Shopping  Centre in
South Delh . B65-70
WRITTEN ANSWERS TO 362 Survey of ummptuymcnt
QUESTIONS 854—906 in Kerala . 870
5.Q. r 363 Tea Gardens in Pallm-
No. pur . . . 870
364 Decentralization in
154 Indian detained in CPwW.D. . ’ 871
Portugal . 854 365 Sugar for Goa . 871-72
165 Chinese Ambus-dor to 366 Documentary film on
India . . Bss Mrs, Kcnnedyl visit
166 Report  on Cmtrll to India K72
Government Servants’ 367 Wood pulp t‘o'r plp-c
Strike, 1960 . . . Bss industry . f72-73
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.5.Q. Subject U.5.Q. Subject
No. No.
368 Loans from Rehabilita- 398 Children’s Film Society 891
‘t:g‘:l I“d““"” C‘“’P"“ - 399 A.LR. station at Gauhati 891-92
369 Newsprint fa{:tory in 400 Ambar Charl-‘:has S 892
Kangra, Punjab . . 873-74 401 Handlooms in Manipur 893
370 Small Scale Industries 40z Coir fibre . . 593-94
Boards . E i 874-75 403 Woollen spindles . . Bo4
371 Export of engmccrmg 404 Copper ::and brass pro-
goods . . 875-76 ducts in Rajasthan. . 894-95
372 Education in Goa . 876 405 }J.N. 5p0nsorEd Con-
B ) . B16—T8 erence  on conomic
373 Board oF‘ Trade ) 76—7 Planning ] i ) 895
374 International Trading
Conference | ) ) 878 4n6  Construction of quarters
. on Panchkuin Road, New
175 ;Jmlmon of cease-fire a8 Delhi. . 896
ine o 78=79
407 Loan to bm reni col-
376 Export of cloth toUK 879 licries  for cgr:structlng
377 Publicity material for quarters . . . R97
export of goods . . 879-80 408 Quarters  for  Multi-
378 Workers registered with purpose Institutes . . 897-98
Employmcnt Exchange:
in Delhi ) £80-81 409 Inspection and repair of
old bungalows : Rgl-99
379 Raw materials to Srml]
Scale Industries . ) /81 410 Parbelia  olliery . . 899
380 Labour Welfare Scheme 411 Film festival at London fgg
of Rubber Board . R HH1-82 412 Residential Units  for
381 Prices of consumer EOOdh Clentral Government em-
in Goa . 882 Ployees : 900
382 Gwalior Rayon Manu- 413 Government ndw:ruscmcm 901
facturing Co., Ltd. BH2-H3 414 Rural housing : 901-02
383 Su'phuric  Acid Plant 415 Radio stations . . 902
at Alwayc . . ' 883 416 Wages of Hubli co-opera-
384 Gratuity  Scheme  in tive cotton Mill Workers 902-03
Mica industry . o 8838y 417 Quarters in Aliganj New
385 A.C.M.O. office at Delhi . . . 903
5 ;‘i“d‘:‘l i hC 884 418 Newsprint from jute . 903
387 British India orporauon. il |
419 Film of remova' of un-
Kanpur . 884-85 touchability . . 904
388 Infiuf.trlnl Estates . BR5-86 420 Financia' aid to Pudjab 904
389 Co}:- mdt}ﬂry . . BR6 421 Hospita! under Em-
390 Price of jute . . 886-87 ployees’ State Insuranca
391 Small Scale Industries Scheme in Punjab . 904-05
Corporation in Tripura . 887 Examination i e
: 422 mination in Manager'
392 Nuclear Power Stations . B8R certificate of competency 905-06
393 Export of jute to Germany 888
394 S?cioég-éomméct .:S:?”? PAPERS LAID ON THE
o cr  districts o — . . . -10
Ur. § 888-R9 TABLE 509
395 Indian  Nationals de- followi
tained in Tibet . : 8R9 {:)p:;::p?'_each of e Saflowihg
196 Study Group on weaker (i) The Cotton Control
sections  of \ntlugc com- (Amendment) Order,
munity . 889-90 1962 published in Noti-

97 Faul accident in Hmdus- fication No. G.S.R. 888
tan Housing Factory . 890 dated the 29th June,
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1962 under sub-section
(6) of section 3 of the
Essenti Commodities

Act, 1955.

(i) S.0. No. 2203 dated the
16th July, 1962 issued
under section 1§ of the
Industries (Development
and Regulation) Act,
1951,

(m) Annui] Report of the
Board for the year
1959‘60

(2) A oopy of the Grant of
Loans Licensed  Salt
Mmuflctums
Rules, 1962 published in
Notification No. G.S.R. 1007
dated the 28th July, 1962,
under sub-section (3) of sec-
tion 6 of the Salt Cess Act,
1953.

3 A

culars of 15

which occurred during the
period from 23rd June to
3rd August,
showing the b:mt:;l taken or
proposed to en against
I.he railway staff.

STATEMENTS BY MINIS-
TERS . . .

(1) The Minister of Parlia-

mentary Affairs  (Shri
Satya  Narayan Sinha/

announced that a discuss-
ion on the Report of the
Study Team on Coopera-
take
Friday, the

tive Training may
place on
1oth August, 1962,

(Amendment)

statement  containing
train
accidents involving casualties

1962 and

[Day Dicest]

CoLumMns

glo-11,
965—70

(@) The Minister of Steel
and  Heavy Industries
(Shri C. Subramaniam)
made a statement regard-
ing the manufacture of
small car.

MOTION TO REFER BILL
JOINT COMMITTEE
ADOPTED. 5 .

The Deputy Mmmter in the
Ministry of Law  (Shri
Bibudhendra Mishra) moved
that the Specific Relief Bill
be referred to a Joint Com-
mittee. The motion was
adopted.

BILL  REFERRED
SELECT COMMITTEE

TO

The uty Minister of
Law (Shri Bibudhendra
Mishra) moved that the

Administrators-Ganeral Bill
referred to a Select Com-
mittee. The motion was
adopted.

DISCUSSION ON MATTER.
OF URGENT PUBLIC IM-
PORTANCE .

Shri  Bishanchander  Seth
raised & discussion on the
breakdown of power supply
in Detlhi

The Minister of Irrigation and
Power (Hafiz ohammad

Ibrahim) replied 1o the
debate and the discussion was
concluded

AGENDA FOR FRIDAY,
AUGUST, 10, 1962/SRA-
VANA 19, 1884 (SAKA)
Discussion on the motion re ;
Feport of Study Team on
Cooperative ‘Training : and
consideration of Private
Members’ Resolutions.

GMGIPND—LS I1—1378 (Ai) LSD—28-8-62—900.
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913—65

97I—T77

977—1046



